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LOK SABHA DEBATCES

~OK SABHA

- v

Tuesday, Japuary 29, 1980/Magha 9,
1901 (Saka).

’ The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair.]

ORAL ANSWERS TO QUESTIONS

SHRI JYOTIRMOY BOSU: Under
rule 388 I have given notice....

MR. SPEAKER: This is without my
permission. Nothhing should be re-
‘ corded, o

. SHRI JYOTIRMOY BOSU:**

) MR. SPEAKER: I have not given,
my consent. It has just been received.
Questions.

IM Y SIAT T GIXITEAT AGT JTHAEAT

*17. st ww fasr@ e #AT
af, feurf Wik wwa @ @ @@
T gar w60 T8

(%) 3w ¥ o gA@w @A W gravEHAr
T AqAT ¥ Igwy Sqwenanr fwr € ;

P. g!)mﬁuﬁﬁammw
iy g ; #WiX

(@) afz ad, & g gTO W T
;wr wraaTgr v o femie fear ot @1
?

2

TIE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A, GHANI KHAN
CHAUDHURI): (a) to (c). A State-
ment is laid on the Table of the
House,

Statement

(a) The demand for coal for 1979-
80 as assessed at the beginning of the
year was 118 million tonnes. As
against this the estimated production
during the current year wiil be 104
million tonnes, In addition on 1-1-1980
about 11 million tonnes of coal stocks
were available at the pitheads. For
operational reasons, only about half
the quantity of this stock can be des-
patched to consumers. Thus the total
availability by the end of the year
will be about 110 million tonnes.

(b) The ©present availability of
coal for certain categories of consu-
mers will not be adequate to meet
their demand, While stocks of coal
of the grades required for power
stations, cement plants and certain
industries are adequate to meet the
demand, there ig a shortfall in avail-
ability of grades of coal required for
steel plants and certhin catagories
of industria]l consumers,

(c) The foliowing steps are un-
der implementation to step up pro-
duction and supply of coal to con-
sumers:

(i) Power suply to coal compa-
nies in the Eastern Region is being

T ——

** Not recorded,
2373 I-H . .
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improved. through better generation
by DVC.

(ii) Steps are being taken to in-
crease the suply of diesel to the
coal companies,

(iii) Explosives are being import-
ed to make up the shortfall in in-
digenous availability.

(iv) Steps are being taken in
caonsultation with the State Govern-
ments to bring about an improve-
ment in the law angq order situa-
tion in the Bengal-Bihar coalfield,
A special Cell hag been constituted
for this purpose by the Ministry of
Home Affairs.

(v) A constant liaison js main-
tained with the Railways to maxi-
mise the movement of coal to the
various consumerg so as to reduce
distress at the consumer end. Coal
companies are also releasing  coal
by road to consumers in distress
against their sponsored quantities.

(vi) The present organisational
set up of the coat India is also be-
ing reviewed to make it more effec-
tive for the growth and develop-
ment of the coal industry in the
country.

st vafgaTe e - wEgE WEIET,
fama 6 awl & Swarga & o weq @ 07, afx
T HIFEY Y &G Y w1y 1A e ghar S«
Femr grevark @ | ol Al wgEE 7 9
fam g—a® (%) & warg ¥ oo w21 f5
afaTes FFedY FTIOT & €9 FIF AT ATE
[t ATAT EY IUNIEATHT WY AT AT FHATE |
§ qwar wrgat §--afeatad ® ¥@T Hfz-
areat §, @ fesy AT § ar WA & 9T wrg_r
a8 w @R et mfy @ arelr &2
wq WY 9¢ wgd § % vura srewe on
FT wa 3ql & wRfTE SoWEEnEt &
wifds $7F 51 &4 8 —3 SawT & a9
w1 T w FEITA & INIET 9T ;AT WAL
grar, aur fweer gifa @ ?

SHRI A. B. A. GHANI KHAN
OHAUDHURI: The present availabi-
lity of coal for certain categories of
consumers will not be adequate to
meet the demand, While the stocks
of coal of the grades required for
power  stations, cement plants and

certain industries are adequate to
meet the demand, there is shortfall
in the gradeg of coal required for
steel plants and certain categories of
industrial . consumers, Obviously,
there is a positive shortfall in pro-
duction.

There is a positive shortfall in the
output  in production, But the diffi-
culties have been aggravated due to
certain other reasons like difficulty
in the transportation of coal. We are
looking into this problem. Only
the other day, I had a meeting with
the Railway Minister and we decided
to spare as many wagons as possible
for the transportation of Coal. I can
assure the House that things wiil im-
prove provideq some time ig given.

st TR fere qEemA o @ET ATEw,
qT g W& AT WA gEW 91 HWIT AT
wERq &1 9ATd O @1 & | HA @rar ar
s fwarar ag ¥ 9gAT wIA AT VET £

MR. SPEAKER: Mr. Khan, are you
following him?

SHRI A. B. A GHANI KHAN
CHAUDHURI: Would he speak louder
please?

Y Tw fawrw qrEAtR c T wEET ¥
AT 9gA W & ward § war g afearas
FECET O FTION & T WTE KT STWT ATHT
qrar§r  SUNEITHI F1 GAT FT FFAT £ )
I qgar quw g ar {w of e weey
1 wfzarent § \ Fr W R fem Adr
garim & feed & QY surwmaw ad & #%
gz WO X wgr & wrdy mar ww eaa
@t gay feat @fr @nfr ?

(#r) & ST qer 9T, I F IR F WO
¥ w31 2w govra STCAMI W §® wem aw i
¥ e SoWETTEl #r mifes FER @
Ay § av ¥ gg AT TEga g feww wW
& 0T TENA FITWIAT 9T T WA g,
7§ feadr gifa @1t w1 weg 97 Slasla
¥ uz WU 9ger gww ar)

SHRI A. B. A. GHANI ' KHAN
CHAUDHURI: From the figures
available with me, I can say that in
some types of coal there ig obvious-
ly a shortage. For example, in soft
coke, for domestic consumption, there
is oviously.... (Interruptions)
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MR. SPEAKER: He wants to
know, what is the diffieulty in' the
movement of coal?  Why jg it that
goa’ iz not being moved?  Are the
wagons not available?

SHR] A. B. A, GHANI XHAN
CHAUDHURI: The difficulty is that
the wagong are not available. In the
month of December, about 2700 wa-
gons were used 1o be given daily for
this purpose ie. for power Sector Till
15th January, 2900 wagons are being
given daily to power Sector. We have
appealeq to the Railway Minister....

SHRI JYOTIRMOY BOSU: He is
confusing the issues. fle ig giving
the requirements, but he is not saying
how much has been  supplied.
(Interruptions)

MR. SPEAKER: Let him finish his
reply.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: Obviously, there is a
dearth of railway wagons, We are
trying to sort out this, as I have told
you earlier. It aiways happens that
some stocks are lying. Stock always,
Temains, that is the normal practice
and that is the position. (Interrup-
tions)

b st ww. famra qrEwE . mer FEE

frmrerd & forad wrem adt 8, 3 qvr qad § |
Tag # araug fAemew &1 afr g
A A @R | R AET F_qE
¥ g ag wramn fa=rode TE & e saAw
wom & v Sfow _aré @ o ? @
aw & ot feafr § f For goeea &
T # & Sueen A §, WA qvered &
@1 faoe Sowem n@i €| O W FTHTL
2q g8 wHET w5 A% FEH & (AU NA®
qam - ¥ swmr g gre A @
T Hy cwer s ? afe g, @ feeR
fedi % ag- sgaear g ey 7

w1 g Y damwa, 3w, Haeg &
S ¥ wrerfed s & s w0 faad fF
ag 3w A A wfeark gy &, el faorsy
ot wfent g @A A7

SHRI- A. B. A: GHANI KHAN
CHAUDHURI: We have a liaison and
that is going-on. I do not think there
is any difficulty in this liaison. But
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the basic point:is this that there_ is a
deartly of wagens....(Intermpttom) -

SHRI JYOTIRMOY BOSU: To what
extent? .

MR. SPEAKER: The hon Member

wanted to know the precise position
about coal dumps.

SHRI A. B. A. GHANI KHAN
CHAUDHURIL: Coai dumps are being
identified at the railway stations.
This practice has been done.....

(Interruptions)

SHRI JOYTIRMOY BOSU: To what
extent?

SHRI A. B. A GHANI KHAN
CHAUDHURI: We are required 1o
feed all the power houses in the
country with coal to the extent of
303 million tonnes a month. If we
want to carry this coal to all the
power stations, we require about....
(Interruptions)

MR. SPEARKER: They would like
{o know whether you have got any
proposal for putting up certain coal
depets or coal dumps in the States.

SHRI A. B. A. GHANI KHAN
CHAUDHURI. We are considering
this aspect.

SHR1 EDUARDO FALEIRO: Tt is
not fair to blame the hon. Minister
for the sad state of affairs in the coal
industry because he has taken charge
only recently. ..

MR, SPEAKER: You please come
to the supplementary.

Don’t try to defend him; he can
defend himself.

SHRI JYOTIRMOY BOSU: He is
duty-bound.

SHRI EDUARDO FALEIRO:; Isthe
hon. Minister; aware: that it was ad-
mitted in this House by the previous
Government. that , the Coal India, was
in -the -habit of giving bogus inflated
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figures of coal production—this was
stated on 3rd April 1979—and, if so,
what steps does the Government
contemplate to end mismangement
and corruption in Coal India which
are the basic reasons for the present
sad state of affairs in the Coal indus-
try?

SHRI A. B. A, GHANI KHAN
CHAUDHURI: As the hon. Member
has very correctly said, we are having
the legacy of the past., (Interrup-
tions)

We are thinking of changing the
organisation, but I am not in a posi-
tion to spell it out in this House at
the present moment because various
ideas have come up and we have not
come to any conclusion asyet. After

we decide this I will be able to spell
it out.

SHRI JYOTIRMOY BOSU: Will the
Hon, Minister kindly tell us what
percentage of the total coa] movement
is done by water transport which
was recommended, time and again,
by various Committeeg during the
Congresg regime as well gz the Janata
regime? How much coal is moved
by water transport?

MR. SPEAKER: You will have to
give notice for this.

‘Sﬂ'ﬂ’fﬂ!ﬂfmo W oS ¥
FI7® F FY FY avg @ faoeY § 9 wew
B W &1 TR T ¥ Ffe & SoTEm &
Wil gfa @Y @ &1 owug ® ey A
e ®IAAT T FTAAT WY T T @
g ot afzg @ wwoaw ?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: There is a shortage
of power and obviously, we are look-
ing into that. In Gujarat there is one
of the best power stations we havein
this country, but due to inadequate
coal supply, there is trouble. I am
already looking into the matter, and
we will try to fulfil the quotas as far
as is practicable in Gujarat.

SHRI H. K. L. BHAGAT: 1 would
like to know whether it is a fact that

JANUARY 29, 1980
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the coal supply position and its dis-
tribution  deteriorated because of
wrong working of both the authori-
ties dealing with Coal production and
supplies as well as the Railways,
during the last two years,

SHRI A. B. A, GHANI KHAN
CHAUDHURI: The Hon. Member
has asked a question which requires:
study.

MR. SPEAKER: Next question.

Ganga-Cauvery link up Scheme

*18. SHRI P.
NAIDU: Will the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state:

RAJAGOPAL

(a) whether Government are in-
tending to take up Ganga-Cauvery
link up scheme; and

(b) if so, when?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURI): (a) and (b). Ganga-Cauvery
Link Up Scheme is based on the
limited transfer of flood waters of
the Ganga for wuse in other basins,
after lifting it by nearly 1300—
1800 ft. In view of this, altermative
schemes of interlinking various river
systems are proposed to be studied.

SHRI P. RAJA GOPAL NAIDU:
May I know the aiternative proposals
and whether we are going to get the
same benefit out of them?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: There is one scheme.
Shri Dastur has canvassed his prope-
sal for a Himalayan Contour Canal
and a Garland Canal for Central and
Peninsular India. Thig scheme en-
visages building up of reservoirs,
pipelines etc., to interconmect  the
Himalayan and Garland Canals, The
Himalayan Canal which will be at a
level of 1,100 to 1,500 feet above,
mean sea level will have a length of
2,600 miles, It will be fed by 9G
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lakes mostly to be created by cutting
the hill slopes on the nerthern
side of the canal It will extend
from Ravi to Brahmaputra. The
Central and Southern Garland canal
will beat a 1level of 800 to 1000
feet above the mean sea level and
5,800 miles long with 200 integrated
lakes. Shri Dastur estimated that
the proposals would cost around
Rs. 24,000 crores, Buf after close
examination we have come to know
that this scheme will cost a fantastic
figure, that is, Rs. 12 million
crores. The Irrigation Department
is closely studying the other schemes.
‘But unfortunately all these schemes
which they are thinking of will in-
volve g lot of money, millions of
crores of rupees. Naturally they are
‘thinking over the economic aspect
ang also technical feasibility.

SHRI P. RAJAGOPAL NAIDU:
"What is the economic difference if the
alternative proposals are taken?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: To start with, it will
cost a lot of money. As I have said,
when Mr. Dastur preposed for the
scheme, the idea then was only Rs,
24,000 crores. Now, after close exa-
mination, the engineers have come to
the conclusion that it will be Rs. 12
million crores. Now they.are think-
ing of other schemes which envisage
transfer o¢f about 120 million acre feet
of waterg of the Brahmaputra and
the Ganga rivers to the deficit areas
in the States of Uttar Pradesh, Bihar
West Bangal, Orissa, Punjab, Haryana,
Rajasthan, Gujarat and Madhya
Pradesh.. I would like to tell the
‘hon. Memberg that these are all at
the investigation stage, and no definite
answer can be given on these unless
more data are available,

SHRI KRISHNA CHANDRA HAL-
DER: 1 would like to know from the
hon. Minister whether the hon.
Minister will take up with the
Bangladesh Government; to save the
Calcutta Port, he knows very well,

MAGHA 9, 1901 (SAKA)
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and for the
Calcutta Port,
water. .

improvement of the
40,000 cusecs of

AN HON. MEMBER: That is the
next Question.

SHRI KRISHNA CHANDRA HAL-
DER: It is related to this....

MR. SPEAKER: You can put it
when the next Question comes up,

SHRI A. B. A, GHANI KHAN
CHAUDHURI: For the information
of the hon. Member I can gay that
there is a specific question on this
coming later on.

SHRI SHIVRAJ V. PATIL: It is
a question of using the water resour-
ces available in the country. Will
the Government tell us how much
time Government would take to fina-
iise this scheme? Without preparing
a scheme, it will not be possible to
use the resources. If we do not
prepare the scheme in time, we are
only wasting our water resources
that are available.

Will the government tell uys how
much time the government would
take?

SHRI A. B. A, GHANI KHAN
CHAUDHURI: It ig difficult for me
to spell out the time and the peried
because it is at such a stage where
just the preliminary data are being
collected. I just cannot spell out
the date and the time.

SHRI MAGANBHAI BAROT:
May I know from the hon. Minister
whether this scheme has been
examined by the World Bank also
and if so, whether the World Bank
has approved of granting money and
necessary funds for thig scheme.
Secondly, iz it a fact that while
examining the data, the Himalayan
rocks have been found comparatively
younger and this ig one of the reasons
which is being examined? 3 .

—
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SHRI A B, A. GHANI KHAN
CHAUDHURI: When the scheme is
not yet ready, how can the ‘World
Bank examine it? , The question does
not arise.

SHRI CHINTAMANI PANIGRAHI:
May I know who were the engineers
at work in the preliminary stage?
How could the estimate vary from
Rs. 24,000 croreg to Rs. 12 hundred
million crores? [ want to know if

the investigation wag made really
seriously from the beginning. I
would like to know from the hon.

Minister whether in view of the
serious drought conditions in the
chronic drought-affectedq States of
the eastern region the Minister will
like to tell the House that the Goy-
ernment would seriously consider for
getting through this project and if
so, can we expect that by the year
1985 or 1986 some beginning could
be made?

SHRI A. B. A, GHANI KHAN
CHAUDHURI. We are very much
serioug on thig and during the floods
in the Ganga g lot of water is wasted
and we do not want water to be
wasted. We want to utilise it for
irrigation purposes. But the trouble
is that a proper scheme has to be
made. So the engineers are at work.
At the earliest opportunity I think
I will be able to tell you. But at the
present moment I am not in a position
to spell it out.

Review of agreement between India
and Bangladesh on the Sharing of
Ganga Waters

*19. SHRI CHITTA BASU: Will
the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to

state:

(a) whether the agreement bet-
ween India and Bangladesh on the
sharing of the Ganga Waters at
Farakka has been found to be detri-
mental to the interests of Calcutta
Port:

JANUARY 29, 1980
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(b) if so, -whether Government
'propose to review the agreement;

(c) if so, whether any gstep has
since been initiated in this direction;
and

(dy # so, details thereof? ¢

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A, B. A. GHANI KHAN CHAU-
DHURY): (a) to (d). A Statement
is laid cn the Table of the House.

Statement

(a) to (d). It was recognized by
both India ang Bangladesh that dur-
ing there lean season there is not
enough wateyr in the Ganga to meet
the requirements of both the coup-
tries. The Agreement of November
1977 which envisageg interim arrange-
ments vn the sharing of Ganga
Waters at Farakka was therefore
arrived at in the spirit of mutual
accommodation. Ag such, the
Calcutta Port cannot derive full
benefits possible with the Farakka
Project. Thig Agreement would re-
main in force for a period of 5 years
from November, 1977 and provides
for reviews—the first review being at
the expiry of 3 years, and subsequent
review six months before the expiry
of the Agreement. Steps will be
initiated at the gappropriate time for
the review of the Agreement as
envisageq therein,

SHRI CHITTA BASU: I have gone
through the Statement. There has
been a number of expert committees
on the question of determining the
minimum discharge necessary at the
Farakka point, Of these expert com-
mittees I only want to mention or refer
to two opiniong given by two experts
on the subject,

Mr. S. C. Mitra, Chairman, Technical
Advisory Committee, Farakka Project
in his report held that 40,000 cusecs
was the minimum discharge necessary
at the Farakka point. Another report

-
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is from Dr. Walter Hansen. He was of
the opinion that a supply of the order
of sowewhat higher than 40,000 ecusecs
is needed throughout the whole year 1o
reverse the process of sanding up, the
ship routes to the Calcutty harbour.

Despite these two expert reports,
according to the agreement between
India and Bangladesh gn the question
of sharing the waters of ‘Ganga bet-
ween the two countries, 11,000 to
16,000 cusecs of water would be avail-
able from the Farakka point. May I
know from the hon. Minister whether
it is not a fact that due to the paucity
of discharge of water from the
Farakka point, the navigability of the
Ganga has decreased to a very large
extent endangering the very existence
of the Calcutta port itself? Ig it also
not g fact that the salinity of the
Ganga water hag also increased to the
detriment of the health of the Cal-
cutta’s population? If so, what parti-
cular step do the Government of
Indiy propose to take to check the
decrease in the navigability of the
Ganga and the increase in the salinity
of the Ganga water having regard to
the view that these are national
questions?

SHRI A. B. A. GHANI KHAN CHAU.
DHURI: Mr. Speaker, Sir, nobody dis-
putes with regard to 40,000 cusecs of
wate which is required to save Cal-
cutty port and contro] the salinity of
water in the river Hooghly.

But the point ig that the agreement
entered intp has two aspects—one as-
pect is a short-term thing and the
other ig a long-term thing. With the
short-term  thing, it may appear to all
of us concerned that Calcutty Portis
not having adequate water. This is
true in short-term view, But the basic
point for whi¢h we entered into an
agreement is how to augment the
Gang, Water. This is the basic thing.
For that purpose, we entered into an
agreement which is of a specific type.
You know what the agreement provides
for, This ig a bilateral agreement bet-

MAGHA 9,.1901 (SAKA)
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ween India and Bangladesh. If you
see that, we are not having all the
mutua] benefity wanted. Obviously,
we have to think of something else. |
do not know it at the present moment.
At an appropriate time we have to
think of this. But, in thinking of the
short-term period that Calcutta Port is
having only 20,000 cusecs of water, we
should not overlook the broader as-
pect of this. The broader aspect is
necssary for both the countries—India
and Bangladesh, That is the position
at the present moment. About 40,000
cusecs of water, T would like to tell the
kon. Member, there is no dispute on
this,

SHRI CHITTA BASU: I want to
know whether the Government of India
availed of the opportunity of the visit
of the Bangladesh President recently
and the matter was discussed with him
by our Prime Minister in order to
bring about p peaceful and friendly
solution, May 1 also know from the
hon, Minister whether there has been
a series of alternatives found out to
augment the water onthe Farakka
Earrage; during the mutual dis-
cussions by Bangalesh and India,
what are the concrete proposals given
by the Bangladesh Government and
also the propesals given by the Gov-
ernment of India.

SHRI] A. B. A, GHANI KHAN
CHAUDHURI: As I informed the hon.
Member in the long term solution we
shall consider all this. The Indian pro-
posals are like this. The scheme of
Ganga Brahmaputra Link ig for divert-
ing waters from Brahmaputra to Ganga
from the proposed Joghigopz Barrage
in Assam to Farakka Barrage.
The gravity cana] can divert
up to one lakh cusecs for
the use of Bangladesh and India. This
scheme also envisages supplementation
of the Brahmaputra flows at the ap-
propriate stage by storages on the
Dihang, Subansiri and Barak rivers to
be built in India. These proposals
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woulg increase the water ffows in the
dry season. But, what T was
trying to impress on the bon.. Member
is that one lakh cusecs of waler aug-
mertation will be if ong day it suc-
ceeds:; besides providig flood control on
the Brahmaputra and Barak, it will.
generate about 10 million kilowatts ot
hydro-power besides providing for
navigation etc. This is the Indian pro-
posal. The Bangladesh proposal is
that they propose storages iy India
and Nepal on Ganga and the tributa-
rieg for augmentation of Ganga flows.
and also providing an international

navigation canal from Gamdak river

along the Nepal terai and the Siliguri
neck of India into Bangladesh. These
proposals are being considered by the
Joint River Commission. The main
objection of Bangladesh to our propo-
sal ig that land acquisition of 20,000
acres is needed for the canal in Bang-
ladesh. Bangladesh have also not sos
far agreed to any study of the two
schemes by  expert teams  of
the Joint River Commission
They have been arguing thz.xt
since the proposal includes storages 1N
Nepal that country should also be made
a participant in the study of Bangla-
desh proposal by modifying the statute
of Joint River Commission or by set-
ting up a new three-nation ministerial
level body or setting up a three-nation
experts team.

SHRI MADHAV RAO SCINDIA: I
do not know why the hon’ble Minister
is trying to defend an agreement en-
tered into by the Janata government
which is totally detrimentzl to India's
interests. As far as long-term and
short-term matters are concerned I
weould like to point out that in the
matter of international agreements five
years cannot be considered a long-term
agreement. We want to be fair with
Bangladesh but what has to be kept in
mind is that 90 per cent of the catch-
ment area is in India and 85 per cent
of the length of the river is also in
India and for Bihar and Uttar Pradesh
which are economically backward
States we will neeq tremendous
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{irrigation . potential in
Ywhich only Ganga can provide.
*The Minister just saig the
Bangladesh has seme objection. I am
told they are not prepared to enter into
a long-term agreement unless a broad
agreement on river waters is arrived
at involving both Nepal and China and
jneluding Brahmaputra. I would like to
know what is the governments’s reac-
tion to this attitude of Bangladesh be-
«cause when a large length of the river
is flowing in our country I do not think
that other countries should be involv-
ed. It should be a bilateral agreement
with Bangladesh and we should not
agree to the principle of involving our-

selves in negotiation with other coun-
tries.

SHR] A. B. A. GHANI KHAN
CHAUDHURI: In the agreement specific
time period is mentioned and before
that time period expires will I think we
should net spell out anything. One
thing, I would like to mention, is that
our entire intention 1is for bilateral
agreement with Bangladesh. We want
to come to some sort of understanding
with Bangladesh and not with any
other third party. Bangladesh prob-
ably wants that Nepal and other peo-
ple should come in. That is another
basic objection we have. We want to
have bilateral wunderstanding, For
example with Nepal we have some
problems, We want to enter into
bilateral agreement with Nepal. I
think it will not be proper for me to
express my views op this unless
appropriate moment comes.

future

SHRI INDRAJIT GUPTA: I would
like tc know whether the hon’ble Min-
ister is aware of the fact that subse-
quent to this agreement signed between
India and Bangladesh there has heen
further deterioration in the river below |
Calcutta port due to two reasons. One
is the emergence of an entirely new
island which has come up from under
the water which did not exist at the
time of the agreement. Secondly, the
main bar, the sand bar, which chbs-
tructs the movement of vessels known
as Bellary bar has deteriorated consi-
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derably over the last year. The amount
of water for which the agreement pro-
vides discharge from the Ganga at Far-
rakka is now even more inadequate
than it wag at that time on the basis of
the expert report. Whether in view
of this the clause in the agreement
which provides for a pericdical review
will be taken advantage of by our gov-
ernment to see that these new factors
which have come into existence do not
add to the detrimental character of
the flow of the river below Calcutta?

SHRI A. B. A. GHANI KIIAN
CHAUDHURI: Mr. Speaker, Sir, the
hon’ble Member must be aware of the
fact that in Calcutta port in lean
menths with less than 40,000 cusecs of
water there is bound to be a problem.
Nothing else can solve thig problem
fully. We know this. (Inferruptions)
We entered into an agreement. We
have the Joint River Commission, and
that is why these exchanges have taken
place. But unless this 5 year period
is over, 1 don't think anything can he
done on this.

SHRI INDRAJIT GUPTA : I seem
your protection, Mr. Speaker. There
is a clause in the agreement. If I am
wrong, he will please correct me.
Though it is @ 5 year agreement there
is a provision for the periodical review
every year. In view of this clause
which I have mentioned, should that
review not be undertaken?

SHRI A. B. A, GHANI KHAN
CHAUDHURI: Sir, I don’t think there
is anything like that. We cannot get
away with the parent agreement.

SHRI KRISHNA CHANDRA HAL-
DER: I raised this question in the Fifth
and the Sixth Lok Sabha.

SHRI A. BB A. GHANI KHAN
CHAUDHURI: The hon. Member rais-
ed a very important issue. As far as
T have been able te read the agreement,
[ have not been able to find any such
clause. However, since the hon. Mem-
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per has raised this issue, I will certain-
ly go through that and let him know.

SHRI KRISHNA CHANDRA HAL-
DER: Now at least the Minister has
admitted that to save the Calcutta Port
at least 40,000 cusecs of water will be
required in the lean period, in the lean
months. The Minister has admitted
that there is agreement between India
and Bangladesh. Regarding Ganga
water flow through Farakka barrage,
the position should be reviewed. The
Minister has agreed. So, I want tc know
from the Minister categorically whelher
he is going to take up this issue with
the Bangladesh Government, to review
the position as early as possible.

MR. SPEAKER: It has already been
answered.

SHRI KRISHNA CHANDRA HAL-
DER: The agreement is that we will
get 43,000 cusecs of water,

MR. SPEAKER: It has already been
answered. Next question.

Practice te allow Opposition to ex-
press ity views after Broadcast by
Prime Minister

-+

*21. PROF. MADHU DANDAVATE:
SHRI ATAL BIHARI
VAJPAYEE:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that the
practice of allowing the opposition to
express its views following the broad-
cast by the Prime Minister has been
discontinued:; angd

(b) if =0, the reasons thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI VA.
SANT SATHE): (a) and (b). The prac-
tice followed by All India Radio/Door-
darshan since 1977 is that whenever
the Prime Minister broadcasts to the
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Nation on assumption of office or on
¢ompletion ‘of a full year in office, the
Ledder of the Opposition is also invit-
ed to. broadcast. I am happy to state
for the benefit of Shri Madhu Danda-
vate that this practice has not been
discontinued.

Nobody from the Opposition was in-
vited fo broadcast after the recent
broadcast by the Prime Minister, on
assumption of office, on 14-1-80, as
theré is no recognised Leader of the
Oppositicn in the Lok Sabha.

PROF. MADHU DANDAVATE: The
hon. Minister has only quoted the form
of the practice and forgotten the subs-
tance of it. It i§ true that when the
Prime Minister broadcast to the nation
or addressed the nation, at that time,
there was no recognised opposition.
But I weuld like the Minister to keep
up with the spirit of the practice that
was followed previously. Would it not
have been possible for the Minister of
Informafion and Broadcasting to re-
quest either the Leader of the Largest
Group in the Lok Sabha or any other
leader most acceptable to the various
groups? Would it not have been pos-
sible for him to invite a representative
chosen by various opposition groups in
the Lok Sabha or a seniormost mem-
ber in the Oppositicn? Would it not
have been possible to select a leader of
the largest Opposition Group, that is,
the recognised party in the Rajya
Sabha—Shri L. K. Advani—and re-
quest him to address the nation?

SHR1 VASANT SATHE: The hon.
Member himself, while asking the ques-
tion, has put in so many ‘ifs’ and ‘buts’.
Now, we treat all the Leaders of vari-
ous Groups and various parties cf the
Opposition with equal respect. I could
not have discriminated as between
junior and senior. As far as Shri
Advani is concerned, he became the
Leader of the Opposition in the Rajya
Sabha only on 21-1-1980. Therefore,
that was also a difficult guesticnandI
was helpless in the matter,

JANUARY 29, 1980

Oral Answers 20

PROF. MADHU DANDAVATE: Shri
Advani might have become the Leader
cf the Opposition afterwards. But it
wag a fact that the Janata Party in
the Rajya Sabha was the largest Op-
position party which was qualified to
become the Opposition Party and sas
such it could have been possible for the
Minister to call him. My second sup-
plementary is fhat there have been
certain conventions and practices that
have been followed. For instance, in
the case of broadcast by various Oppoe=

~gition Groups for Assembly elections

and for the mid-term Lok Sabha poll,
even the parties which were not recog-
nised as Opposition parties in various
State Legislatures, in Lok Sabha and
Rajya Sabha were allowed to address -
the nation cn the radio. In view of
this pracfice, will you at least in future
follow the practice of extending the
same facility to the opposition so that
their viewpoint may be placed before
the people through TV and radio
broadcast?

SHRI VASANT SATHE: My friend
is nect correctly informed. The prac-
tice in the States in relation to the
Chief Ministers was that if there was
no recognised Leader of the Opposi-
tion, no Opposition Leader would be
called. To give a concrete example, in
the case of U.P., during the Janata
Party’'s regime, on 26-6-1978 when the
Chief Minister was called to broadcast
to the people at that time there was
nce Opposition Party and as such no
Opposition Leader was called to ad-

dress. I do not want to deviate from
that.

PROF. MADHU DANDAVATE: 1
want to point out to you that I was re-
ferring to the broadcast for election
campaigns and there even the parties
which were not recognised were allow-
ed tc address. There was no mention
about this in his reply.
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MR. SPEAKER: He has already
answered your question.
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SHRI BAPUSAHEB PARULEKAR:
The hon. Minister has said in his reply
that the practice has not been disconti-
nued. I would like to ask him whether
he would assure the House that this
practice shall not be discontinued in
the future also.

MR. SPEAKER: He has already done
that.

SHRI H. K. L. BHAGAT: I would
like to know from the hon. Minister
that if he cannot do anything else, can
he express some sympathy for the sad
plight of the opposition groups.

MR. SPEAKER: This is not a ques-

tion,
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SHRI NIREN GHOSH: What is the
objection on -the part of the Govern-

ment to call and give the leaders of
the major
‘chance.... .

opposition groups a

SHRI VASANT SATHE: It will make
confusion worse confounded.

Termination of Services of the Workers
of Mana Camp

*23. SHRI SAMAR MUKHERJEE:
Wi:l the Minister of SUPPLY AND RE-
HABILITATION be pleased fo lay a
statement showing:

(a) how many workers of Mana
Camp have been served with notices
of termination of services;

(b) whether Government have re-
ceived any representation from the
workers;

(c) the number of years they have
served in these camps; and

(d) whether Government propose to
give them some alternative employ-
ment?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI VA-
SANT SATHE): (a) 43.

(b) Yes, Sir.
(¢) 6 to 15 years.

{d) Efforts are being made to find
alternative employment for the affec-
ted persons.

SHRI SAMAR MUKHERJEE: The
hon. Minister, in his reply, has said
that efforts are being made to provide
alternative employment for the affect-
ed persons. I would request him that
this assurance should be categorical
that they would be provided with alter=
native employment. In this connec«
tion, I would like to draw the attention
of the hon. Minister that termination
notices on the workers and staff of the
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“Mechanical Division of Dandakarnya
-Project—this group comes under that
.category also—have already been serv-
«ed and these are going to expire on 31-
1-1980. May I ask the Minister at least
to revoke that order and those termi-
nation notices so that these unfortu-
nate employees are not thrown out of
employment till you have considered
the assurance given here.

SHRI VASANT SATHE: Actually by
-now, out of 43 employees. . ..

SHRI SAMAR MUKHERJEE: I am
not talking of workers of Mana Camp
only; I am talking of the emplovees of
Mechanical Division of Dandakarnya
Project.

SHRI VASANT SATHE: For that I
would need notice, I will examine that
and then say something,

As I was saying, out of 43, to whom
notices have bheen given, 32 employees,
including 28 employees and four
ad hoc doctorg are being given em-
ployment and absorption by the
Madhyg Pradesh Government. The
State is willing to absorb the remain-
ing 11 employeesz but the employees
have not expressed their willingness
so far. If they do so, all the 43
persong will get absorbed even be-
-fore the expiry of the notice period,

SHRI SAMAR MUKHERJEE: It is
expiring on 31st January. My request
is that you revcke these = orders and
vou take time so that they are not im-
mediately thrown out of employment.

SHRI VASANT SATHE: They will
not be thrown out of employment.
They are being absorbed as I told you.

SHRI SAMAR MUKHERJEE: A
memorandum has been sent to the Gov-
ernment.

SHRI VASANT SATHE: We will con-
sider it sympathetically.

I will examine it sympathetically.
You can take it.
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Financial aseistance to Bihar State
Electricity Beard for Rural Elec-
wilication

*24. SHRI N. E. HORO: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to
state:

(a) the total amount subsidised or
loaned by the Rural Electrification
Corporatiom, to the Bihar State Elec-
tricity Board for the purpose of rural
electrification in Tribal areas in Bihar
specially in  Chotanagpur  District:
and

(b) the progress so far achieved?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHR A. B. A, GHANI KHAN
CHAUDHURY): (a) and (b). A
statement is laid on the table of the
House. -

Statement

(a) Since ity inception in July,
1969 up to 31st December, 1979, the
Rural Electrification Corporation has
sanctioned 29 rural electrification
schemes in the tribal areas in Bihar
for a total loan assistance of Rs.
17.29 crores. The amount of loan
disbursed against the above schemes
ig Rs. 11.21 crores. Out of the above,
the amount of loan sanctioned for
rural electrification in Chotanagpur
Divison is Rs. 13.77 crores, the dis- |
bursement against which is Rs. 9.09
Crores.

{b) The Rural Electrification Pro-
jects financed by the Corporation are
phased for completion over a period
ranging up to five years from com-
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mencement. The loan is released in
instalments on the basis of the phas-
ing of the construction schedule
and the progress achieved. Up to
the end of June, 1979, 594 villages
had been electrified and 218 pump-
sets energised in the tribal areas in

Bihar through the schemes financed

by the Corporation. These include
electrification of 493 villages and
energisation of 194 pumpsets in the
Chotanagpur Division.

SHRI N. E. HORO: The statement
shows that there has been a very
slow progress of rural electrification
in tripal areas. The funds which the
Bihar State Electricity Board has

received from REC have been only’

Rs. 13.77 crores. It seems to me that
the entire money has not been uti-
lized. I would like to know from
the Minister as to what may be the
reasons for such a slow progress of
rural electrification.

SHRI A. B. AA GHANI KHAN
CHAUDHURI: REC normally gives
funds to the State Electricity Boards;
and it is the function of these Boards
to utilize the money in a proper
way. Money is not given at a time.
It is given in a phased way; and the
job has to be done by the Boards.
In this particular case, the Boards
are with the State Governments. I
cannot answer about the slowness at
the progress; but with regard to the
money, I can say that they have
given a lot of money; and that
should have been utilized.

SHRI N. E. HORO: I wanted to
know the reasons. You have not been
able to give the reasons.

SHRI A. B. A. GHANI KHAN:
CHAUDHURY. REC gives the
money. If you have got any question

to be put about REC, I am here to”~

reply to you; but about what the
Bihar State Electricity Board has
done, 1 cannot answer, because it is
a State subject.

SHRI N. E. HORO: You have
given the money. You have to follow
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it up. When you are financing, you
should also ensure that the money is-
spent properly.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: That check is there.

off TwEmT weEt : dgg smwen
qEET F f& wrrAgT & wend ¥ g
fray wim § ST wem s & Wi W
aF foad wieY & fagdeor & v & 2
zﬂtw‘tniaa%gv%mﬁmeﬁmm

fraa fedi & qu &7 8% &1 gwwe &7
fasre B 7

SHRI A. B. AL GHANI KHAN
CHAUDHURI: REC has so far sanc-
tioned 21 schemes in the Chotanag-
pur division till 31-3-1979. The loan
sanctioned totals Rs. 13.77 crores.

st awmwadl met ;e miar !oEy

aear Far § ? felt famdi £ wdfeewd
forar war &7

MR. SPEAKER: You have to give-
notice,

SHRI RAMAVATAR SHASTRI:
What is the total number of villages?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: I want notice.

MR. SPEAKER: The
Hour is over.

(Interruptions)

Question

RE. S. N. Q. No. 1

SHRI JYOTIRMOY BOSU: I am
on a point of order under rule 54
and rule 388. I have given a notice
to suspend the Short Notice Ques-
tion. (Interruptions)

MR. SPEAKER: I have given my
ruling. I have informed you.
(Interruptions)

SHRI RAM JETHMALANI: First
of all, let us lodge a protest. Every
time, somebody gets up from here.
There are ten people who get up
from there and create trouble.

(Interruptions)

MR. SPEAKER: Short Notice-
Question.

(Interruptions)
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MR. SPEAKER: It is not your job.

It is my job. Please sit down. Please

take your seat.
(Interruptions)

SHRI JYOTIRMOY BOSU: Rule
54, Sir.
(Interruptions)

MR. SPEAKER: I want to listen
to certain rules if any Member re-
fers to them.

(Interruptions)

MR. SPEAKER: Order, order. Mr.
Shastri please sit down.
(Interruptions)

MR. SPEAKER: That you have not
to decide I have to decide it.
(Interruptions)

MR. SPEAKER: Please sit down.
This is my job to do it. I will do it.
(Interruptions)

MR, SPEAKER: Mr. Kama] Nath,
please sit down. This is my job to
«do it. T will do it.

(Interruptions)

MR. SPEAKER: Mr. Shastri, will
you please sit down?

(Interruptions)

MR. SPEAKER: Mr.
please sit down.
(Interruptions)

SHRI JYOTIRMOY BOSU: Rule
54 clearly states: “A question relat-
ing to a matter of public importance
may be nsked with notice shorter
than ten clear days....”

MR. SPEAKER: I have allowed it
after a full consideration. I have
gone through it. I have already done
it.

Faleiro,

(Interruptions)

MR, SPEAKER: Smt.
Sahi.

SMT. KRISHNA SAHI: SNQ. No.
1 (Interruptions)

MR. SPEAKER: I have gone
through it perfectly well. You can
aomme %0 my chamber. I will satisfy

Krishna
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vou., Shrimati Xrishna Sahi-—Short
Notice Question.

SHRI.. GEORGE FERNANDES:
There is rule 41. 41(2) says: “The
right to ask a question....”

(Interruptions)

MR. SPEAKER: It is my job, not _
yours.

SHRI GEORGE FERNANDES:
There is rule 41. Then you see sub-
rule- 9 and then sub-rule 22. I will
read sub-rule 9.

(Interruptions)

MR. SPEAKER: This is not pro- .
per. He is on a point of order. I,
am listening to him. Please take
your seat.

(Interruptions)

MR. SPEAKER: How are you to
decide about it?

SHRI GEORGE FERNANDES:
I shall read sub-rule 9. It says: “It
shall not reflect on the character or
conduct of any person whose conduct
can only be challenged on a sub-,
stantive motion.” Sub-rule 22 says:
“It shall not ordinarily ask about
matter pending before any statutory
tribunal or statutory authority per-
forming any judicial or quasi-judicial
functions or any commission or
court of enquiry appointed to en-
quire into, or investigate, any mat-
ter but may refer to matters con-
cerned with procedure or subject
or stage of enquiry, ete.....” Now, if
you go through this question, this
question says “Whether it is a fact
that Government had set up special’
courty to harass their political oppo-
nents.”

(Interruptions)

MR. SPEAKER: Your objection is
over-ruled.

SHRI GEORGE FERNANDES:
Does the ‘Government propose to
abolish the special courts?
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MR. SPEAKER: I have over-rul-
ed your objection.

SHRI GEORGE FERNANDES:
Wlether Government proposes to
abolish the special courts in keep-
ing with the sentiments expressed
in the voice raised by the masses?

MR. SPEAKER: Shrimati Kiishna
Sakhi.
(Interruptions)
SHRI GEORGE FERNANDES:
What is your ruling on the point?

MR. SPEAKER: I have taken into
consideration all the rules and al-
lowed this question to be put.

(Interruptions)
MR. SPEAKER: Do not record.
(Interruptions) **

MR. SPEAKER: You can come to
my chamber and discugg it Nothing
‘more,

(Interruptions)

MR. SPEAKER: Shrimati Krishna
Sahi.

(Interruptions)
MR. SPEAKER: I have given my
Tuling. I 'have over-ruled it. You

cannot question why I have over-
tuled. I have over-ruled that ob-

jection. That is all. Shrimati ersh-

na Sahi.. [
mwd‘t FoOt @Y ;T FEAAT WA
qEar 1

(Interruptions)

MR. SPEAKER: Order please,
Shrimati Krishna Sahi is on her legs.
(Interruptions)

MR. SPEAKER: Yes, Minister may
vlease reply.
fafe, =ara Wiy wrqdt w!hm (dme
frawiee): =& g v
SHRI JYOTIRMOY BOSU: =**
(Interruptions)

MR. SPEAKER: This is your opi-
nion, Mr. Bosu.
(Interruptions)
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MR. SPEAKER: There is no ques-
tion -of party. You are casting asper-
sions on the Chair. It is not oroper.

SHRI P, VENKATASUBBAIAH:
He is casting aspersions on the im-
partiality of the Speaker. I will re-
quest you to remove it from the re-
cords. '

MR. SPEAKER: Yes, this is ex-
punged.

You are casting aspersions on the
Chair, Mr. Bosu.

SHRI JYOTIRMOY BOSU: I never
do that. T am a victim of that.

(Interruptions)

SHRI JYOTIRMOY BOSU: Iamon
a point of order under Rule 41, sub-
rule (ix). :

MR. SPEAKER: I have read that
too. I have also gone through that
rule. Rule 41, I have got it here.

(Interruptions)

SHRI P. SHIV SHANKAR : I am
on my legs.
(Interruptions)

SHRI JYOTIRMOY BOSU: Who
told you that I cast aspersions on you?
Who told you that? (Interruptions)
1 assure you, I never do that.

(Interruptions)

MR. SPEAKER: Please take your
seat now.

(Interruptions)

MR: SPEAKER: I have heard. I
have completely given my thought.
1 have read it. I have gone through
it.

SHRI RAM JETHMALANI: If you
tell me that you have considered it,

*Not recorded.

s*Expunged as ordered by the Chair.
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I will accept your word for it. But
have you considered Rule 41(2)
(xviii)? Have you applied your mind
that- the Minister i; not officially
concerned with the setting up of the
special courts? How can he answer
this question? Kindly at least listen
to the Opposition. Thereafter you

make up your mind in any way you
like.

(Interruptions)

SHRI RAM JETHMALANIS He is
talking of (xi). I am talking of
something else. Please see (Xviii)
and tell me.

(Interruptions)

MR. SPEAKER:
through it.

I have gone

(Interruptions)

SHR] JYOTIRMOY BOSU: Prof.
Ranga you do not get in to it.

MR. SPEAKER: 1 have gone
through it.

SHRI RAM JETHMALANTI: ‘It
shall not relate to a matter with
which a Minister is not officially
connected’.

Now, was this Minister officially
concerned with the passing of a
statute called the Speacial Courts
Act? The Special Courts Act was
passed by Parliament, by both
Houses of Parliament. How was he
concerned with the setting up of the
Special Courts and he is not quali-
fied for that question.

(Interruptions)

MR. SPEAKER: Will you please
take your seats? I may tell the hon.
Members that I have decided every-
thing after a careful study and I will
ask any Member, if he has got any
objection, to come to my chamber
and discuss it later on. Now, Mr.
Shiv Shanker.

(Interruptions)
SHRI GEORGE FERNANDES:
If you say that Members....
(Interruptions)
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MR. SPEAKER: If you come to
me, I will discuss. I have said that.

SHRI GEORGE FERNANDES :
My submission is that the question
may be postponed and he may be
called to your chamber.

(Interruptions)

MR. SPEAKER: I have allowed
it after full consideration and study.
I am not going to disallow it. Now
Mr. Shiv Shanker. (Interruptions).
If you want to ask a Supplementary,
you can have it and you can exploit
the situation and take full advan-
tage of it. You can do so.

(Interruptions)

st wEe fag{y wda : weger wEEw, AR
wot ag g i g g S wrafe g

MR. SPEAKER: If any Member
has any objection, he can discuss. It
has already been discussed in my
chamber. I have done it. It is my
ruling that I have gllowed it. (In-
terruptions). The Speaker is on his
legs, everybody takes his seat. Hon.
Members, I will again explain it..
If there is any difficulty or any diffe-
rence of opinion any time, it can be
thrashed out, but not like this, in this

way. (Interruptions). That is some-
thing. :

SHRI ATAL BEHAR] VAJPAYEE:
It should be kept pending.

(Interruptions)

MR. SPEAKER: Let me explair
this. For this question which I have
allowed after full consideration and
full study, T am not going to defer it.
He has to answer this question and
you can put the Supplementaries on
it,_ in my view. Now, Mr. 8hiv
Shanker.

(Interruptions)

MR. SPEAKER: Mr. Bosu, don't
interrupt now. I have ruled on it.
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SHRI P. SHIV SHANKER: Mr.
Speaker, Sir, we have no intention of
being vindictive against the political
opponents and there is no intention
of launching the cases in the Special
Courts. If it is a case of law tfaking
its own course it will take its own
course.
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SHRI P. SHIV SHANKFER: By
virtue of the law no Specia] Courts
were created against the political
opponents.

SHR! EDUARDO FALEIRO: The
Special Court Judge, Mr. Just:lce M.
L. Jain, has held that the notifica-
tion and the setting up of the special
courts as well as the declaration of
the case to be tried by such courts
was unconstitutional. Therefore,
there is no reason for the existence
of these courts. There cannot be
under the law any business in these
courts. Therefore, I am asking the
hon. Minister through you whether
firstly Government will wind wup
these courts in view of the fact tha
they have been declared unconstitu-
tional by the Special Judge himself,
and secondly, if not, whether the
Government will direct the special
courts to try the case which has cre-
ated a lot of commotion in this
House as well as in the Rajya Sabha,
namely the case of Kanti Desai
against whom 38 charges were made
in the Rajya Sabha and a resolution
passed for investigation, who has
abused the office of his father and
made huge money in connivance with
the former Prime Minister.

SHRI P. SHIV SHANKAR: Mr.
Justice Jain has declared that the
constitution of the special courts is
invalid as also the declaration that
was effected having regard to sec-
tion 5 of the Special Courts Act. My
hon. friend was asking whether in
view of this judgment we would
wind up the special courts. That
rmatier is under examination.,

So far as the policy aspect is con-
sarne:] as I have already submitted,
at preceent there is no proposal to
wind up the special courts.

So far as the other question with
reference to the charges against
Kanti Desai is concerned the matter
being tried by the special courts, I
may submit that at this stage there

prem—
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i¢ no such proposal. I may straight-
away say that the gqu=>tion of re-
ferring such caseg to the special
courtg does not arise. I have already
said that the law will teke its swn
course, and we may consider whether
the matter has to be referred to the
ordinary courts,

SHR] RAM JETHMALANI: The
hen. Minister will rememiber that
the special courts were not set up by
a Government notification, but they
were set up by a stawule passed by
both Houses of Parliament. Does the
hon. Minister want to tell the House
that both Houses of Par.inment acted
dishonestly with a view to cause
harassment? Courtg can be created
for the purpose of harassing people
only by creating dishonest Judges.
Is it your suggestion that the Judges
appointed by the Chief Justice to the
special courts were dishonest?

SHRI P. SHIV SHANKAR: My
hon. friend, who unfortunately hap-
pened to be the author of the Bill. ..

SHRI RAM JETHMALANI: I am
proud of it

SHRI P. SHIV SHANKAR:....
has totally forgotten the provisions
of the Bill and the Act. So far as
the provision with reference to the
special courts is concerned, the Ast
takes care of it, but the constitution
has to be effected by a notlﬁcatlon
of the Government, and it is this’
notification that has been struck
down by Mr. Justice Jain. Therefore,
the question of a special court being
created by a statute does not arise.
A notification was issued, and that
notification of the Government was
struck down by Mr. Jain.

So far as the second aspect is con-
cerned, it is very unfortunate that a
member of the Bar, and that too a
responsible member of the Bar, should
say something about Judges being
dishonest, (Interrupiions) I can as-
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sure you that people who are sitting
on this side cannot subscribe to the
view that has been projected by my
hon. friend,

SHRI MAGANBHAI BAROT: Im
view of the fact that the hon. Min-
ister has spelt out the policy of the
Government as regards special
courts, may I know whether the
cases in regard to which proceed-
ings are pending either in the origi-
nal stage or the High Court stage or
the Supreme Court stage arising owut
of special courts proceedings will be
withdrawn by Government accord-
ing to the policy laid down by him
now?

SHRI P. SHIV SHANKAR: For

the present there is no such propo-
sal.

SHRI JYOTIRMOY BOSU: In rep-
ly to part (a) of the question, the
Minister has stated that the Govern-
ment at present has no desire to
follow a vindictive poliey. Under
these circumstances, will the Minis-
ter tell us....

SHRI P. SHIV SHANKAR: T said
that we have no mtentmn of being
vindictive.

SHRI JYOTIRMOY BOSU: Right.
Will the Minister tell us as to why:
the DIG, CBI who was looking after
the ‘kissa kursi ka’ case has been
arrested this morning and taken to
Gurgaon jail?

SHRI P. SHIV SHANKAR: May

I say that this question does neot
arise?

SHRI JYOTIRMOY BOSU: It doss
arise. (Infierruptions) Mr. Speaker,
Sir, you give a ruling on this. (Inter-
ruptions)

SHRI P. SHIV SHANKAR: May I
say this much that during the tem-
ure of the previous Government, a
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lot of evidence was cooked up and a
lot of evidence was manufactured, . .
(Interruptions)

SHR]I JYOTIRMOY BOSU: Begin-
ning of a dangerous era again.
(Interruptions)

SHRI VIKRAM MAHAJAN: Is it
not a fact that the Special Courts
Bill which was passed and the Spe-
cial Courts which were subsequent-
1y set up were an act of political im-
morality and purely an act of poli-
tical vindictiveness, not political ven-
detta? If not, what steps are being
taken by the Government, when the
Special Courts Act is not going to
serve any purpose and it was in fact
an immoral act of the ruling party
which was at that time running the
country and an act of political vin-
dictiveness, to wind up the Special
‘Courts and repeal the Act?

MR. SPEAKER This hag already
been answered.

SHRI SANJAY GANDHI: Is it a
fact that a Judge of the Supreme
Court, Justice Shinghal has held that
no self-respecting judge would de-
mote himself and demean himself to

sit on the bench of the Special
Courts?
SHRI P. SHIV SHANKAR : I

agree. He did say that. Justice Shin-
ghal has said that.

SHRI NIREN GHOSH: In view of
the fact that because of Watergate
scandal, the then American Presi-
dent had to leave politics, is it the
opinion of the Government that per-
sons committing many Watergate
scandals can go scot free and they
cannot be tried or hauled up before
the Bar of the public opinion? The
Minister has said that the Govern-
ment proposes not to be vindictive;
in view of that is it not g fact that**
and** have been brought back?**
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the notorious Police Chief has been
brought back here in Delhi- (Inter-
ruptions)

MR. SPEAKER: Nothing should
be said like this. No names are to
be allowed.

SHRI FRANK ANTHONY: On a
point of order. It is a well settled
convention that mnot to denigerate or
defame persons who are not present
in the House. So, these remarks of
the hon. Member should be expung-
ed.

MR. SPEAKER:
been expunged.

It has already

SHRI P. SHIV SHANKAR: It is
rather unfortunate that a responsible
Member should make an accusation
against** who has been honourably
acquitted by the court. That is ex-
actly what I want to =ay.

SHRI JYOTIRMOY BOSU: What
happened to Turkman Gate?
(Interruptions).

SHR]I ATAL BIHARI VAJPAYEE: -’
My supplementary arises out of the
supplementary put by the hon, Mem-
ber relating to the arrest of a CBI
official, Mr. N. K. Singh, this morn-
ing. Is it the contention of the hon.
Minister that the said official has been
arrested on a charge of concocting
false evidence or ig it a clear case of
vindictiveness?

SHRI P, SHIV SHANKAR: Highly
imaginative types of questions are
sought to be asked. May I say this
much that on the information of my
colleague, the hon. Home Minister,
this gentleman has not been arrested
at all. (Interruptions)

SHRI C. P. N. SINGH: Will the
hon. Minister inform the House whe-
ther the cases pending, when the
Jﬂ{mta Party came to power, like the

Sepepinged & ordered by fhe Chatr.
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Baroda Dynamite case which was
wound up by the Janata Government
will be opened up again in the
interest of justice?

SHR]I P. SHIV SHANKAR; The
matter is pending before the Supreme
Court and it would be unfair for me
to make any comments at this stage.

MR_ SPEAKER: On the information
of the Home Minister. may I rentiest
al]l the members of the august House
that nothing should come here hefore
being ascertained? In thig way, the
time of the House is unnecessarily
lost. Without any basis, without any
locug standi, you should not come to
the House. Next time, you must
first make sure and then come to the
House. (Interruptions)

I have cailed Shri Indrajit Gupta.

SyIRI INDRAJIT GUPTA: We have
strayed rather far from the original
question.

The question deals with the ques-
tion of vindictiveness or harassment
of the political opponents, May I
know whether this country has now
*to familiarise itself with this kind of
a practice? The Governnmentg and
Ministers do mnot function except
through certain officials and bureau-
crats. That is the machinery. Are
we to take it thal, considering whe-
ther Congress Party is in power or
Jarata Party ig in vower, one set cf
officials who serveq under a parti-
cular Government will ba harassed
and victimised bv the succeeding
Government and vice versa? Ig that
the practice which we want to follow?
That is what is going on. Everyday,
we are reading in the newspapers
that one set of people are being re-
moved and another set of people are
being brought back. Will another
Government just do the opposite? Is
the bureaucracy of this ccuntry go-
ing to be treated like that, divided
into two compartments, one owing
allegiance to one party and another
owing allegiance to another party?
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SHRI P. SHIV SHANKAR: May I
cay this much that those officials whe
were not pliable enough to the Janata
Government were definitely harassed
by the previous Government which
this Government has tried to set
right, So far as we are concerned,
we have not taken any such action.

MR. SPEAKER: Papers to be laid.
SOME HON. MEMBERS rose—

SHRI RAM JETHMALANI: You
said that you would allow me another
supplementary.... (Interruptions)

MR. SPEAKER: That ig enough.
It has taken more than half an hour
on this Short Notice Question. Every-
thing has been cleared. There is no-
thing much about it. I have already
passed on tp the next item.

WRITTEN ANSWERS TO
QUESTIONS

Supply of Coal to Industries

*22 SHRI K. LAKKAPPA: Will
the Minister of ENERGY, IRRIGA-
TION AND COAL be pleased te
state:

(a) what are the ghortages in sup-
ply of coal for the last two years te
the industries;

(b) net loss sustained in the coun-
try due to shortage of coal and in
supply to the industries in the coun-
try during the last two years; and

(¢) new steps suggested?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A, B. A, GHANI KHAN CHAUD-
HURY: (a) The estimated demand
and supply of coal in 1978-79 and
1977-78 to the industries was as
follows: —

(million tonnes)

1978-79 1977-73

Demand 90.05 36.10
Supply 80107 82.54

(b) On the basis of the data avail-
able it is not feasible to compute the
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loss sustained by the country due
exciusively to the shortage of coal.

(c) Effective steps, like increased
movement by road and rail, improved
power supply to collieries, import of
explosives, and g close vigil on in-
dustrial relations. have been initiated
to augment coal supply.

Formation of Corporation for AIR and
TV

*25. SHRI R. P, YADAV: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the formation of cor-
poration for AIR and TV is still
under the consideration of Govern-
ment; and

(b) if so, what time it will take?

TYiE MINISTER OF INFORMA-
TION AND BROADCAGSTING AND
SUPPLY AND RNHABILITATION
(SHRI VASANT SATHE): (a) and
(b). The Bill introduced in the Sixth
Lok Sabha for establishment of a
Breadcasting Corporation of India
has since lapsed. Government pro-
pose to have a fresh look having re-
gard to all aspects of the matter.
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Demand for changeg in Election
System

*27. SHRI G. M. BANATWALLA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government are aware
of the demand ior consideration in
depth and detail of the scope of
changes in the election system;

(b) if so, whether Government pro-
pose to hold consultations with other
politica® leaders in the country on the
subject; =nd

(c) if 30, the delasils thereof?

THE WMINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) Yes,
Sir.

(b) and (¢). Government proposes
tg consult amd discuss the matter with
political parties at an appropriate
stage after giving full thought to the
subject amd arriving at tentative
decigions.

Power Shortage in the Country

*29. SHRI C. R. MAHATA:
SHRI NARAIN CHAND
PARASHAR:

Will the Minister of ENERGY AND
IRRIGATION AND COAL ve pleased
to state:

(a) whether it is a fact that power
shortage is prevailing in the counfry;
if so, the extent tiherecf, indicating
the annual requirement and avail-
ability for the current year; and

(b) the reasons therefor and steps
being taken by Goveinment o re-
move the power shortage in the tecms
of short term and long term project?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.

B. A. GHANI XHAN CHAUDHURY):
(a) and (B). A statement is laid on

the Table of the House
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Statement

Power Shortage in the Country

(a) Yes, Sir, The country is fac-
ing at present shortage of power to
the extent of about 20 per cent cn ail
India basis. While Eastern Region
is short by about 19 per cent, Wes-
tern Region is short by about 18 per
cent, Southern Region by 14 per cent
only and Northern Region is short by
about 29 per cent.

The anticipaled gross energy re-
quirement during 1979-30 is assessed
at 12426 billior units against which
the anticipated gross availability is
expected to be 105.20 billion units
representing a shortage of about
16,8 per cent,

(b) Main reasons for shoirtage cf
power are:

(i) failure of monsoon in some
parts of the country resulting in
lower hydro availability.

(ii) increased demand for agri-
culture due to drought.

(iii) Prolonged period for stahi-
lization of the newly commissioned
thermal generating units,

(iv) Inadequacy of coal at some
of the power stations in Northern
and Western Pegion.

(v) Delay in stabilisetion of new-
ly commissioned wunits and high
forced outage rate of thermal power
station in Eastern Region.

(2) Expediting commissioning of
new generating capacity in the
Centra]l sector, and advising the
States to take similar steps.

(3) Monitoring of coal stocks at
thermal power stations and ensur-
ing availability of coal.

(4) Transfer of power from sur-
plus to deficit areas

(5) Arranging supply of spare
parts from indigenous and foreign
suppliers.

Long Term measures

(1) Adcitions of 17.850 MW of
nev: generating capacity has been
planned for installation during the
period 1078—83, of which about
3000 MW has already leen com-
missioned, during 1978-79.

(2) Training of engineers for
cperation and maintenance 5f pcwer
stations.

(3) Identification of deficiencies
in design, enquipment e¢tc. and
taking up a project renovation pro-
gramme for rectification/replace-
ment etc. at 3 number of power
stations,

Silent Valley Power Project, Kerala

*30. SHRI AMAR ROYPRADHAN:

Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleas-
ed to state:

(a) whether it is a fact that the

A number of short-termp and long
term measures have been and are
being taken to improve power avail-
ability in the country. These mea-
sures include:

Short Term Measures

(1) Maximising generation from
the existing installed capacity in
the Central sector, State Govern-
ments have also been advised to
similarly maximise generation from

their installed capacity.

Central Government have asked the
Kerala Government not to proceed
with the work on the Silent Valley
Power Project; and

(b) if so, the reasons therefor and
vhen it would ask the Kerala Gov-
ernment to restart the work on the
Silent Valley Power Project?-

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURY):
(a) and (b), In view of serious re-
servations expressed by environmen-
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talists and ecologists regarding des-
truction of the Silent Valley forest,
which ig one of the only remaining
tropical rain forests in the world, the
Government of Kerala has been re-
quested to stop further work till the
matter is discussed with the State
Government,

Ferspng Deprived from veoting in 1980
Lok Sabha Electiong

*31. SHRI M. V. CHANDRA SHE-
KARA MURTHY: Will the Minister
of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to lay a state-
ment ghowing;

(a) whether it ig a fact that many
persons were deprived of voting dur-
ing the 1980 Lok Sabha election;

(b) if so, what is the total number
Of such persons in each State and
Union Territory;

(c) in which State the missing
number of voters wag higher;

(d) whether it was also brought to
the notice of the Election Commission
that nameg were printed but were
cut in red ink;

(e) whether this omission of names
of voters from the voting list was the
first of its kind; and

(f) the persons held responsible for
this act? :

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV . SHANKAR): (a)
Complaints were received in the
Election Commission on the dateg of
poll and subsequently, regarding the
omission/deletion of names of eligible
voters from the electoral rolls,

(b) and (e), Most of the complaints
are of genmeral nature alieging large
scale omission of names in the elec-
toral rolls. It has therefore, been not
Ppossible to ascertain the correctness
of the compiaints or the total number
of persong whose names are alleged to
have been omitted or deleted from
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the rolls or the State in which the
missing of voters was higher.

(d) Some complaints of this nature
were also brought to the notice of thie
Election Commission. According to
the instructions issued by the Com-
mission only supplements to the
existing rolls were prepared during
the current revision of electoral rolls.
The supplement: to the rolls consist
of (1) additions, (2) corrections, and
(3) deletions. The deletion of names
in red ink in the basic electoral rolls
is on the basis of the list of deletions
prepared during the revision of rolls
and contain the names of persons
who have left the place or are not
available at the time of enumeration,
or are dead etc,

(e) No Sir. During the previous
revision of electoral rolls also com-
plaints of this nature were received.

(f) Wherever specific cases 2f omis-
gion or deletion of names in the elec-
toral rolls are received. it will be
possible to make an enquiry and F_ix
respongibility for the alleged omis-
sion of names, or failure to register
names of eligible persons.

Scheme for Legal Aid for the Poor

*32. SHRI K. MALLANNA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that some
decision was taken by the previous
Government to finalise a scheme for
giving legal aid to the poor; and’

(b) if so, the details thereof and
the reaction of the present Govern-
ment thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a) No,
Sir.

(b) Does not arise.
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Creation of Energy Capacity during
6th Plan Period

*33. §HRIMATI KRISHNA SAHI:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleas-
ed to lay a statement showing:

(a) is it a fact that there is a pro-
posal to create 18,500 MW energy
capacity during 6th Plan period; and

(b) it so, do Government propose
to distribute it equally among the
Statey in order to avoid regional im-
balance?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A GHANI KHAN
CHAUDHURY): (a) The Revised
Draft 0th Five Year Plan 1978—83
fimalised recently envisages an addi-
tion of 17,880 MWs of generating
capacity during the plan period.

(b) The additional capacity of
17,880 MW= will be derived from on-
going and sanctioned projects most of
which are included in the plans of
various State and Union Territories
and some in the Central Sector plan.
These projects have been included in
the power programme keeping in
view the projecteq demands fYor
power in each region.

Election to Lok Sabha in Assam and
Meghalaya

*33-A. SHRI P. A. SANGMA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleagsed to
state:

(a) whether it is a fact that elec-
tions to 12 seats in Assam and one
seat in Meghalaya could not be held
during last Lok Sabha poil;

(b) it so, the reasons therefor; and

(c) when elections are expected to
be held in these areas?

THR MINISTER OF LAW, JUS-
TICR AND COMPANY AFFAIRS
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(SHRI P. SHIV SHANKAR): (a) Yes,
Sir.

(b) Out of the 14 parliamentary
constituencies in Assam, elections
were held only in 2 constituencies,
namely. 1-Karimganj (S.C.) and 2-
Siichar. In 3-Autonomous District
(Scheduled Tribe) constituency in
Assam the polling was adjodrned as
the Returning Officer of the Constitu-
ency reported that he was not in a
position to muster sufficient number
of Government servants to work as
Presiding Officers and Pollimg Officers
in Polling stations. In 6-Barpeta
constituency in Assam and 1-Shiliomg
constituency in Meghalaya, all the
validly nominated candidates with-
drew from contest with the result
that the poli could not be held. In
the remaining 10 constituencies in
Assam, no nominations were filed.

(¢) The poll in the 3-Autonomous
Districts (Scheduled Tribe) Constitu-
ency poll wili be held as soon as the
Government of Assam reportsa that
the conditions there are such as would
permit elections being held. As re-
gards the 12 other parliamentary con-
stituencies which have failed to eiect
members, the Election Commission is
required under section 53(3) of the
Representation of the People Act,
1951 to call upon these constituencies
to elect members when it is satisfied
that if called upon again, there wiil
be no such failure on the part of
these constituencies. The Election
Commission is keeping constant watch
over the situation. The Commission
is at present not im a position to say
as to when the elections im these
constituencies would be held,

Preparation of Revisell Miesteral Rolls

*34, SHRI K, A. RAJAN: Will the
Minister of LAW, JUSTICE AND
COMPANY AFTAIRS be pleased tc lay
a statement showing the deteily ay te
how electoral rolls were prapmred and
revised for the Lok Sabha eleedivn hield

i wﬁy?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): A statement con-
taining the required information is
laid on the Table of the House.

Statement

Consequent on the dissolution of the
Lok Sabha on 22.8.1979 and the need
to hold General Election to constitute
a new Lok Sabha as early as possible,
ihe Election Commission decided on the
22nd August, 1979 to undertake a coun-
try wide intensive revision of electoral
rolls within a short time. The neces-
sity to undertake such intensive revi-
sion of electoral rolls zrose from the
fact that s general revision of electoral
rolls had been undertaken earlier im
1975 with 1.1.1975 as the qualifying
date and this revision had been com-
pleted under a crash programme eXx-
tending over just two months. Conse-
quently the revision had not been as
satisfactory as one could wish for.
Subsequently, there was a summary
revision of rolls in 1976 prior to the
holding of the general election to the
Lok Sabha in March, 1977.

The electoral rolls used for the gen-
eral election to Lok Sabha held in 1971
were also revised earlier in 1969 only
under a crash programme,

The programme prescribed on 22.8.
1979 for the intensive revision of elee~
toral rolls all over the country; was
as under: —

1. House to house enumeration.
1.9.79 to 20.9.79

and printing of

supplements %o

2 . Preparation
consolidated
exighing rolls.

21.9.78 to 4.10.79

3. Publicationsg of rolls in draft.

5.10.78
4. Last date for Aling claims and
objections 20,10.79

5. Disposal of claims and sbjec-
Sions, preparation o final gup-
plementy axd Emul publicatiom
o lb 3.1
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The procedure to be adopted for re-
vision was as under:— ,

Enumerators would go out on a door
to door verification for registration of
all eligible persons as electors. They
‘would be furnished with the concerned
part of the existing electoral roll and
enumeration pads. Each enumeration
form in the pads was in duplicate and
serially numbered. The enumerators
were required to ensure that each
household was accounted for in one
enumeration card. Pven if a house
was not a dwelling house or found
locked or not having any eligible
electors, a suitable entry in the en-
umeration card relating to that house-
hold '‘was required to be made like ‘not
a house’, ‘House found locked’, ‘No
eligible elector’ etc. Wherever possible,
one copy of the enumeration card was
required to be given to the house.holder
and the signature of the head of the
family or adult member or a neighbour
was required to be obtained on the
duplicate copy of the enumeration card
in support of such entries. New houses
or places of residence etc. which had
come up after the previous revision of
rolls were also required to be enumera-
ted thus ensuring that the area allotted
to every enumerator 'was covered fully
by him. After the door to door veri-
fication, consolidated supplements to
each part of the exisling electoral rolls
containing inclusions, deletions and
corrections were required to be pre-
pared on the basis of the entries in the
enumeration cards. For this purpose,
the earlier supplements in force were
all required to be consolidated with the
supplements prepared on the present
occasion and made info one integrated
supplement. After the disposal of
claims and objections, another supple-
ment to each part of the roll contain-
ing deletions, additions and corrections
arising out of decisions given an claim
applications and objecfions wag re-
quired to be prepared. Thus at the
time of final publication, every part of
the electoral roll was required to com-
sist of tie Basic rell amd Pwe swpiie-
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It was mot considered feasible to
integrate the above mentioned two sup-
plementg with the basic roll and to
have ene integrated roll for each con-
stituency due to the acute shortage of
white printing paper in the country
and the short time at the disposal of
the Commission within ‘which to com-
plete the work of revision of electoral

rolls.

A meeting of the Chiet Electoral
Officers of all States and Union Terri-
tories was held in the Commission’s
Office on the 27th August, 1979 to dis-
cuss revision of electoral rolls and other
matters. Several Chief Electoral Offi-
cers expressed considerable misgivings
regarding integration of all supplements
in one before draft publication in view
of the short time allowed for that pur-
pose. They desired that {he Chief
Electoral Officers might be given dis-
cretion either to integrate all the sup-
plementg and print cne single supple-
ment or to prepare additional supple-
ments one at the stage of draft publica-
tion and another at the stage of firlal
publication so that the {'wo supplements
together with the supplements already
existing and the basic roll should form
the final electoral roll for the constitu-
ency. In view of the stand taken by
the Chief Eectoral Officers, it was de-
cided that they might 13;9e their own
discretion while printing the supple-
ments to the existing rolls and the
Commissien would have no objection
if there were more than one supplement
but it was emphasised that the Chief
Electoral] Officers should ensure before
final publication that all such supple-
ments were duly added fogether and
published along with the basic roll at
the time of draft publication.

The work done by the enumerators
was required to be checked by super-
visors. The area allotted to a super-
visor wag equal to the total area
allotted to all the enumerators under
him. The supervisor was required to
watch the work of the enumerators
working under him and instruct and
guide them. At random, surprise check
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of atleast 15 to 20 per cent of enumera—
tion work wag required to be conduet-
ed by supervisors, on thim occasion as
against 5 or 10 per cent earlier. The
supervisors were themselves required
to select households for checking. How-
ever, such supervision was required to
cover each of the blocks, streets and
areas allotted to them. In short it was
emphasised that the checks conducted
by the supervisors sghould be effective
so that enumerators did their work
with a sense of responsibility and care.

Under Rule 11(c) of the Registration
of Electors Rules, 1960, two copies of
the electoral rolls published in draft
and two copies of all subsequent sup-
plements were supplied to the renognis-
ed political parties to enable the parties
to render effective assistance to the
registration authorities for ensuring
that the electoral rolls were as com-
plete as possible. At a meeling of the
representatives of recognised National
and Stale Parties held on 12.9.79, the
representatives of the political parties
requested the Commission to extend
the period fixed for enumeration by at
least one week i.e. upto 27.9.79 to enable
them to co-operate 'with the enumera-
tion work to be carried out in a more
systematic manner. They also com-
plained that a number of areas had not
been covered by enumerators upto that
time. Having regard to the above
aspects the Commission directed that
the period for enumeration should be
extended upto and including 27.9.79
and the other gtages of the programme
should also be correspondingly revised
ag follows:—

1. Preparation of supplements and

printing thereot and draft
publication. 12.10.79
2. Last date for filing claims and
objections 27.10.79

3. Disposal of claims and objeec-
tions, printing of further sup-
plements and final publication
of electoral rolls. 7.11.79

_The Commission also directed the
Chief ~Electoral Officers that strict
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supervision of enumeration work by
the supervisors, Electoral Registration
Officers and Assistant Electoral Regis-
tration Officers should be ensured with
special reference to prescribed percent-
age of checking by them.

Several Chief Electoral Officers were
not able to adhere to even the above
extended programme due to acute
difficulties experienced by them in
printing the supplements to the basic
rolls which ran to several thousands
of pages asg a result of intensive revi-
sion of rolls. They, therefore, request-
ed for allowing more time for printing
of supplements and postponing the date
fixed for the publication of electoral
rolls in draft by atleast ofe week.
Having regard to these considerations,
the Commission decided to again recast
the date for various stages of the pre-
paralion of electoral rolls as follows:—

1. Period for preparation and prin.
ting of supplements to the
existing rolls and publication
of the electoral rolls in draft.

19.10.79

2. Last date for filing claims and
objections 3.11.79

3. Disposal of claims and objec-
tions, printing of the further
supplementg and final publica-
tion of rolls. 14.11.79

Wide publicity was given to the
publication of electoral rolls made in
draft on 5.1079. The Commission had
ordered that the relevant part of elec-
toral roll should be made available for
inspection in convenient and suitable
places in the area covered by that
part like Panchayat Ghar, Patwari's
Office, Municipal Ward etc. Publicity
for the programme for revision of
elecoral rolls was also given by two
paid adverisements in national news.
Papers or news having wide circulation
in the areas concerned. The intention
was that all eligible electors might
verify the rolls and ensure that their
hames were duly registered in the rolls
md if not, they might file claim
applications.
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A second meeting of the Chief Elec-
toral Officers of all States and Union
Territories was held in the Commis-
sion’s Office on 26th October, 1979 to
review the progress of intensive revi-
sion of electoral rolls in accordance
with the programme already chalked
out. All the Chief Electoral Officers
confirmed that the electoral rollg for
all constituencies in their States/Union
Territories had been duly published in
draft on 19.10.79 as scheduled but some
of them had difficulties in supplying
copieg of the same to {the political
parties as required under Rule 11(c) of
the Registration of Electors Rules, 1960.
They felt that on mccount of delay in
supplying copies, political parties might
ask for extension of time for filing
claims and objections Some other
Chief Electoral Officers stated that no
extension of time was needed in their
cases as they had complied with all the
requirements by the 19th October, 1979,
It was, therefore, decided that those
Stateg in which the supply of copies
of electoral rolls could not be made to
the recognised political parties by the
19th October, 1979 should approach the
Commission before 1st November, 1979
for extending time allowed for filing
claims and objections. Those States
which had fulfilled the above reguire-
ment were however, given discretion
seek extension of time for filing claims
and objections by one week i.e. upto
the 10th November, 1979. It was also
made clear that before the expiry of
the extended period of one week, copies
of draft rolls should be supplied to the
recognised political parties. However,
in all cases, the final publication of
electoral rolls wag required to be made
on the 26th November, 1979 as had
already been prescribed. However, on
receipt of requests from Chief Electoral
Officers that they 'were experiencing
difficulty in getting the final rolls
printed, the date of final publication of
electoral rolls was extended to 30th
November, 1979.

The final publication of electoral
rolls was duly made on the appointed
date in all the States and Union Terri-
tories,
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Namber of women employees in Coal
Mines

*35. SHRI NIREN GHOSH: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) the total number of women em-
ployed in coal mines during 1977, 1978
and 1979;

(b) if the employment of women had
gone down, the reasons thereof; and

(c) steps taken by Government to
protect the employment of women in
coal mines?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A. B.
A. GHANI KHAN CHAUDHURI: (a)
In respect of coal India HQrs., NEC,

WCL, CCL, the position is furnished
below: —

For For For For
CIL NEC WCL CCL

JANUARY 29, 1980

Hqrs.
1977 . 37 69 3,390 12,903
¥
1978 . 37 66 3,197 12,590
1979 . 38 66 3,115 11,951

As regards BCCL and ECL, informa-
tion is being collected and will be laid
on the Table of the House.

(b) and (¢). Information is béing
collected from the coal companies and
would be laid on the Table of the
House.

Reduction of staff strengih of Coal
India Limited Hgrs.

*36. SHRI SOMNATH CHATTER-
JEE: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to shate: .

(a) whether Government kave decid.
<4 1o Teduse ie skall sirength ai Ceal
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India Limited Headquarters and Coal
India Ltd. other offices of subsidiary
companies;

(b) if so, the details thereof;

(c) whether the trade unions in
Calcutta offices have opposed such 2
move by the management; and

(d) the steps laken by Government
to meet the demands of the workers?

THE MINISTER OF ENERGY AND
JRRIGATION AND COAL (SHRI A.
B A. GHANI KHAN CHAUDHURI):
(a) There is no proposal under consi-
deration for reduction of staff strength
in Coal India Limited and the subsi-
diary companies.

(b) to (d). Does not arise:

Proposal to set up ALR. Station at
Tura

29. SHRI P. A. SANGMA ; Wwill the
Minister of INFORMATION AND
BROADCASTING be pleased to slate:

(a) whether the proposal to set up
All India Radio Station at Tura, Me-
ghalaya hag been finalised; and

(b) if so, the progress made SO

far?

THE MINISTER OF INFORMATION
AND BROADCASTING & SUPPLY
AND  REHABILITATION (SHRI
VASANT SATHE): (a) and (b). The
proposal to set up a Radio Station at
Tura has been approved for imple-
mentation during the Sixth Flap
(1978—83). It is at present being pro-
cessed for according the necessary
expenditure sanction after whicii work
on the project will be sturted.
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Viliages Rlectirified ig the Tribal Sub-
Plan Areas of Orissa

30. SHRI GIRIDHAR GOMANGO:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) total number of viliages elec-
trified in the Tribal Sub-Plan
areags of Orissa so far;

(b) number of villages to be elec-
trified in these areas for the year
1979-80; and

(c) total number of R.E.C. schemes
sanctioned in Tribal Sub-Plan areas
and funds released by his Ministry
for the year 1979-80, scheme-wise?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURY): (a) The total number of
villages included in the Tribal Sub-
Plan areas of Orissa is 18,683, out
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of which 13,375 villages had beenm
electrified up to 31st March 1979.

(b) 360 villages are proposed to be
electrified during the year 1979-88
under the Rural Electrification Sche-
meg sanctioned by the Rural Electri-
flcation Corporation in the Tribal
Sub-Plap areas in Qrissa. In addi-
%ion, more villageg are likely to be
electrified in these areag under the
State’s wown Normal Development
Programme.

(¢) The Rurs] Electrification Cor-
poration has sanctioned two schemes

during the year 1979-80 in the
Tribal Sub-Plan areag: of Orissa.
Details are given in the Statement
enclosed. Also, the Corporation dis-

bursed an amount of Rs. 17 lakhs to
3 Rural Electrification Schemes, in
the Tribal Sub-Plap areas of Orisse
up to 31st December 1979, details of
which are shown in the enclosed
Statement.

Statement

Details of Ru.al Electrification Schemes sonstioned by the Rural Electrification Corferation in
the tribal sub-plan areas of Orissa during 1979-60 (upio 31-12-1979)

—

Sl. Name of the Schemec
Ne.

Loan amount
sanctioned

1. Lanjigarh block in Kalahandi district

2. Joda & Champa blocks in Keonjhar district .

Rs. 65 lakhs
. . . . Rs, 77 lakhs

TotaL Rs. 142 lakhs

" Details of Loar ¢mornt disbursed by the Rural Electrification Corferation ageinst Rural Electrifi-
cation Schemes in the Tribal snb-plen areas of Orisca during 1676-86C (vfto 31-12-1676)

Sl. Name of the Scheme Loan amount
No. sanctioned

1. Simulia, Bhardraka and Dhidi blocks in Balasore districi, Rs. g lakhs
2, Talasara Police Station in Sundergarh district Rs. 1 lakhs
3. Dadugaon blocks in Koraput district Rs. 13 lakhs

——— ——— s e — — — —

Torar’ . Rs. 17 lakhs
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Targets of Steel Production

31. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister
of STEEL AND MINES be pleased
to state:

(a) what wag the target of pro-
duction of steel during the vyear
1978-79 and 1979-80;

(b) whether the target was fully
achieved; and
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(¢) if not, reasons therefor? ‘

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKERJEE): (a) and (b). The
following table indicates the targets
for production of ingot steel and
ealeable steel and the percentages of
achievement in the six integrated
steel plants; during the years, 1978-79
and 1979-80 (April-December, 1979):

1978-79 1979-80
Product
Target (in Achieve-  Target (in  Achieve-
‘000 tonnes) ment €000 tonnes) ment
1 2 3 4 5
Ingot Steel . 9,065 81-89 0,350 86-19%,
Saleable Sjeel 7,676 85.99%, 2,405 81.29%

(¢c) The main reasons for not
achieving fully the targets are indi-
cated below:

1979-80:

(i) Inadequate supplies of cok-
ing coal in terms of quantity as
well as quality;

(ii) Shortage and frequent re$-
trictions/fluctuations in supply of
power from public utilities;

(iii) Indifferent industrial rela-
tion; in some of the plants; and

(iv) Unprecedented raing and
floods in West Bengal in Septem-
ber, 1978 resulting in flooding of
coal-fields as well as Durgapur
Steel Plant and affecting the rail
movement,

1979-80:

(i) Inadequate awailability of
power from public utilities, spe-
cially DVC supplying power to
steel plants;

@i) Imposition of a substantial
eut on the rate of coke oven push-

ing from the 1st April, 1979 in view
of the critically low levels of cok-
ing coal stocks at the steel plants
and continued poor supplies of
coking coal during the entire
period; the coking coal supplies, in
turn, have been hadly affected due
to power constraint in the Dhanbad-
Raniganj coal belt. The situation
was further aggravated due to
extremely bad law and ordar situa-
tion in the Dhanbag area.

weu 93N IvE Aamg § whAote wreet
w1 @ear

32. st QAo o mawaw< : W fafl,
WY Al ®@ Ad g g9 ST FGI

,’q
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fufe, =@ wire weodt wid quY (o Projeet Report regarding Alumsios

Yo fm wwx ) @ (F) W WM T Plant in Koraput

R X Wist=1070 W1 Ml 34. SHRI GIRIDHAR GOMANGO:

w1 &Em 40785 Wt | Will the Minister of STEEL AND
(&) &< (7). w7 9 gew A, MINES be pleased to state:

# FErdr o € 97 {oer wE g faeq (a) whether hig Ministry has re-

au afwx 4 w3t w1, fo=w I« orir" ® ceived the project report from BALCO

sz fawar war %fﬂq arflw & & WL ¥, for establishment of aluminium/alu-

wHI W AT &1 g § W waw mina plant at Koraput District - of

vy & st § owre weAEl 9% He- Orissa; -

1o faare T W &) )
(b) if so, nutehell of the projeet

report thereof;
(c) when the investment decision

wfeae W Wt peTE W1 SR is likely to be taken by the Govern-
ment of India on the prcject and
piant; and
33. WY gWOo Ho wWwwwwR @ "W Eemay )
ST @ AW wE T W g e fw (d) if mot, the reasors therefor?
THB MINISTER OF COMMERCE
(@) vrfEgT wens wrward w1y AND CIVIL SUPPLIES AND STEEL
E[‘Ef (1979) FI"T? #r foit Aer wiefes AND MINES (SI‘IRI PRANAB
ooy MUKHERJEE): (a) Yes, Sir. BALCO
has forwarded a fewsibility report fer
(@) 7% wra feast w1 ®T an sluminium complex in Keraput
®T T N WX district prepared by M/s. Alumimiam

Pechiney of Franece,

() ®w gigeq fed smd & ¥V FEW

5 9 (b) The feasibility report emvisages

an aluminium complex based on the

arfuen Gt wTfes g qar g mte bauxite deposit located at Panchpat-

— ‘“-* (st www e ) : (%) s mali in disfrict Xoraput, comprising
(). av 1979 § fagy =T6ae BT (i) a bauxite mine of 2,400,000
A1z AT SEIE ATHEY €T mEEnTa wia t.p.a;
qar aveafas aifs & wivd G faw oo (ii) an alumina plant of 800,000
| t.p.a.; and
~ (iii) an  aluminium smelter -eof
waaTfaa @ @mEafas grfoy 218,000 t.p.a.

LI 13,000 &7 11,391 &4
Feql 80 3,000 ZF 2,23724

The project would require five years
for construction, The estimated capi-
tal cost of the complex, including
59 13,628 infra-structure and allied facilities 18

of the order of Res. 1000 crores. Im
addition, a captive Power Plant may

(w) mar qar sty GAT 6 efe have to be constructed.
A FIHET A T ANAT qqaivq qoare
w17 fawdr &1 qoarE § #4647 W W 7 (¢) The feasibility report is pre-
uTL &1 Syt gz—ag © Few @fage gently under examination by the
wfger ot TErearel &1 W cﬁ—( % varioug appraisal agencies of the Gov-
Xau nﬁrm SeTE qUr TETT far ernment. After this is completed, the
Wt 9T S Sfaeen) T€r -—m s} oy Project will come up for an invest-
q‘l‘h’ lT Qoafin @ o T gravT ment decision in the next few months.
w&i‘w 7 wfsargar e | (d) Does nob arise,
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Opening of another Radio Station at
Berhampore

35. SHR] GIRIDHAR GOMANGO:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there is any proposal
with his Ministry to open another
Radip Station at Berhampore (Gan-
jam) Orissa;

(b) if so, the details thereof;
(¢) if not, the reasong thereof; and

(d) the policy adopted by his Mi-
nistry to open Radio Stations so far?

THE MINISTER OF INFORMA-
TION AND BROADCASTIN, SUP-
PLY AND REHABILITATION (SHRI
VASANT SATHE): (a) No, Sir.

(b) Does not arise.

(¢) and (d), Location of a new radio
station is decided on wvarioug consi-
derationsg such as gaps in the existing
service area; density and disposition
of population, special requirements
eof the area, technical feasibility,
availability of talent, availability of
resources  relative priorities and
availability of frequency allocations.

Badanallah Irrigation Project of
Koraput District

36. SHR] GIRIDHAR GOMANGO:
Will the Minister of ENERGY AND
IRRIGATION AND COAL tpe pleased
to state: .

(a) the steps taken by the Govern-
ment of Orissa for early completion
of Badanalla irrigation project of
¥oraput District;

(b) the reason for delay by that
State, particularly of that project for
preparation and inclusion for execu-
tion thereof; and

{c) funds provided by the Govern-
ment of Orissa for this proiect for
the year 1979-80?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
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A. B. A. GHANI KHAN CHAV- '
DHURY): (a )and (b). The Badanalie
Irrigation Project report is still under
preparation by the Government of
Orissa. The delay is on account of.
the further field investigations re-
quired.

(¢) No expenditure is anticipated
during 1979-80.

Discussion between the Governments
of Andhrg Pradesh and Orissa on
Neredi Barrage on River
Vansadhara

37. SHRI GIRIDHAR GOMANGO:

Will the Minister of -ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether the Governments of
Orissa and Andhra Pradesh discuss-
ed regarding the Neredi barrage on
river Vansadhara before clearance of
the project report;

(b) if so, subject of the discussicn
and decision thereof;

(c) is it a fact that due to that bar-
rage, large number of villages and
lands are iikely to be submerged; and

(d) if so, the measures taken by

both the Governments to proteet
them?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A GHANI KHAN CHAU-
DHURY): (a) and (b). In an inter-
State meeting held on 15th December,
1978, the Chief Ministers of Andhra
Pradesh and Orissa discussed. Neradi
Irrigation Project op Vamsadhara
river. In pursuance of this discussion,
Andhra Pradesh Government forward-
ed the Neradi Project Report to the
Government of Orissa in February,
1979. The Orissa Government com-
municated their ohservations on the
Project report. suggesting modifica-
tions. The modified Project Report
duly accepted - by both  the Govern-
ments has not yet been received by
the Government of India,



65 - Written Answers MAGHA 9, 1901 (SAKA)

(c) and (d). The original Project
report submitted by the Government
of Andhra Pradesh in March, 1979 en-
visageg construction of a barrage to-
gether with embankments on both
sides of the river upstream of the
barrage to protect the areas from he-
ing submerged. The extent of the
problem can be known only after the
modified Project Report accepted by
Jboth these Gove,rnments becomes

iavailable. ’

Amount of Financial Assistance given
to State Electricity Boards by R.E.C.

38. SHRI NARAIN CHAND PARA-
SHAR: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state:

(a) the amount of financial assist-
ance given as (i) loan and (ii) grant
to each one of the State Electricity
Boards during the last three years
for the RE.C.;

(b) the number of villages electri-
fied in each year, in each one of the
Stateg separately;

(¢) whether any State Electricily
Board has allowed the amount thus
advanced to lapse or returned it to
the R.E.C. as unspent during any
one of the three years;

(d) if so, the details of such cases:
and

(e) action taken, if any, against
the Boards responsible for this lapse?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A B. A. GHANI KHAN CHAU.-
DHURY): (a) Funds for rural electri-
ficatiuon programmes are made avail-
able to the State Electricity Boards
through:

(i) Plan allocations directly
through the State Plans and

(i1) Rural Electricification Cor-
poration both through their

o979 T & _ 9 o
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Normal Programme and Re-
viseq Minimum Needs Pro-
gramme.

Financial assistarice to the State Elec-
tricity Boards igs normally provided
by the R.E.C. by means of loans for
specific schemes approved by it. How-
ever, in the case of the States which
are below the national average in the-
matter of village electrification, the
capita] expenditure for setting up of
Linemen Training Centre is provided
by way of grant  Details regarding
the financial assistance sanctioned/
disbursed by the Corporation as (i)
loan and (ii) grant to the wvarious
States during the last three years
(1976-1979) are given in Statement—
I enclosed.

(b). The number of villages electri-
fied in each one of the States during
the last three years (1976-1979) under
the  rural electrification schemes
financed by the Corporation is shown
in Statement—II enclosed,

(¢) Rural electrification schemes are
phased for completion over a period
ranging upto five years and 1he
financia] assistance sanctioned by the
Rural Electrification Corporation is
disbursed in instalments according to
the phasing of the construction pro-
gramme of specific schemes, The
amount not drawn according to the
phasing envisaged in the scheme ig not
allowed to lapse but ig allowed to be
drawn in the following year on the
basis of the progress in execution of
the scheme. Even in the case of the
amount disbursed but unutilised
according to the time schedule en-
visaged, it is allowed to be spent in
the subsequent year, During the last
three years (1976-1979) there was no
instance where the financia] assistance
sanctioned/disbursed by the Corpora-
tion wag treated as lapsed or re-
quired to be returned to the Corpora-

tion as unspent.

(dy and (e). In view of what has
been stated above, questions do not

arise.
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' % "STATEMENT_ 1 N\ ’
Financial assistance sanctioned and disbursed during’ the years 1976-77, I977-78 and X1978-79
under the rural electrification scheeme sanctioned by REC.
(Rs in lakhs)
51, Financial Assistance Financial Assistance
No. State Sanctioned Disbursed
197677 1977-78 197879 197677 197778 1978-79
’ Loan Loan Loan Loan Loan Loan
Grant Grant Grant Grant Grant - Grant
1. Andhra Pradesh . 815 1067 1512 731 873 1077
2. Assam 651 372 4 323 252 243 4 360
3. Bihar 731 3 879 1 1613 936 1 878 1 1434 1
4. Gujarat 289 822 1366 340 503 708
5. Haryana 193 562 502 170 371 433
6. H.P. 233 338 482 151 213 299
7. J. & K. 227 417 1 256 364 309 I 283
8. Karnataka , 282 | 391 762 331 296 477
9. Kerala 88 289 172 86 171 - 69
10. M.P. 1131 2417 1 2858 1211 1689 1 1967
11. Maharashtra 1013 1051 2336 386 901 1321
12. Manipur — — 288 — 17 67
13. Meghalaya 214 4 239 226 11g 2 190 2 263
14. Nagaland 71 — 100 48 68 68
15,  Orissa 619 633 1 2147 707 716 1 1429
16. Punjab 411 684 1218 449 509 728
17. Rajasthan 986 1432 1 1321 811 1144 1 1132
18, Tamil Nadu 140 751 1478 243 542 7 742
19. Tripura 212 40 97 63 8o 109
20. U.P. 1159 997 1981 1 699 69y 1408 1
1. West Bengal 921 925 1913 624 679 1120
a ~

Torar, . .

10386 7 14306 9 22951 1 8721 3 11089 11 15494,5:
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STATEMENT 11

Number of Villages electrifid during the years I1976-77, 1977-78 under the Rurai Eiectrification
Scheme sanctioned by Rural Electrificaion Corporation

Sl State Villages Electrified

1976-77  1977-78  1978-79
No. No. No.

1, Andhra Pradesh . . . . . . . . © B9y 666 640
2. Assam . . . . . . . . . 162 151 741
3. Bihar . . . . . . . . . 1753 535 346
4. Gujarat . . . . . . . . . 445 421 406
5. Haryana . . . . . . . . —_ — —
6. Himachal Pradesh . . . . . . . 452 400 545
7. Jammu & Kashmir . . . . . . 627 725 352
8. Karnataka . . . . . . . . 251 349 407
9. Kerala . . . . . . . . . 7 8 21
10, Madhya Pradesh ) . . . . . . 1154 1525 1175
11. Maharashtra . . . . . . . . 442 488 700
e
12. Manipur . . . . . . . . — — —
13. Meghalaya . . . ) . . . . 71 56 75
14, Nagaland . . . . . . . . . 21 28 28
15. Orissa . . . . . . . . . 1409 1100 616
16. Punjab . . . . . . o . 1343 = =
17. Rajasthan . . . . . . . . . 1175 1200 1259
18, Tamil Nadu . . = i . . . . 1 — —
19. Tripura . . . . . . . . . 57 120 155
ac, Uttar Pradesh . . . . . . 957 1759 700
21. West Bengal K . . . . . . 1047 674 597
Total i . . . . . . . - : 19268 10200 8763—
g i — . T e ——— s
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Languages used for ALR.
Programmes

39 SHRI NARAIN CHAND PARA-
SHAR: Will the Minister of INFOR-
MATION AND BROADCASTING be
pieased to state:

(a) the number of the languages
and dialects in which programmes
are being broadcast from the various
stations of All India Radio;

(b) the duration for each one wof

the languages/dialects from each
station;

(¢) whether it is proposed to in-
clude more dialects fcr use in the
programmes; and

(d) if so, the number and names
of such languages?

"THE MINISTER OF INFORMA-
TION AND BROADCASTING & SUP-
PLY AND REHABILITATION (SHRI
VASANT SATHE): (a) Besides the
15 languages mentioned in the VIII
Schedule of the Constitution of India,
end English, All India Radio Stations
have been broadcasting programmes
+M 146 dialects;

(b) A statement is attached.

(c) and (d). ‘The question of in-
cluding more dialects/languages will
depend on the felt needs of the
dialect/languase availability of re-
sourceg and the technical limitations
in regard to additional transmissions.

Statement
The duration in respect’ of main
languages/dialects  broadcast from

ATR Stations is as follows:

(i) Main language of the station
(included in the VII] Schedule of
the Constitution):

The duration varies approximate-
iy between 180 and 465 minutes per
day in case of single channel sta-
tiong end upto 20 hrs, daily, in res-
pect of multi-channel stations.

(ii) Non-tribal dialects with news/-

talks etc.:

JANUARY 20, 1980
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'The duration varies a.pprox'_ix_nntely
between 20 and 60 minuteg daily.

(iii) Tribal dialécts:

The duration varies between 15
and 45 minutes per day. In case the
tribal dialect is also the main lan-
guage of the station jt goes upto
8 hours approximately daily.

(iv) There is no fixed duration.in
respect of those dialects in which
only music is broadcast.

Target of Production of Coal for
1979-80

41. SHR] SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
ENERGY, IRRIGATION AND COAL
be pleased to state:

(a) what was the target of pro-
duction of coal for the vear 1979-80;
and

(b) whether it has been fully

achieved: if not, what is the short-
fall? .

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A B. A GHANI KHAN CHAU-

DHURI): (a) The coa]"® production
target for 1979-80 was 118 million
tonnes,

(b) The present trend indicates that
production of 1043 millionl tonnes
during the year would be achieved.

L G i V- o
eyt %Y e

12. sy v fawre qrews o s fafa,
v st wvaey e A frefafafas s
-guiy arer uw fEEwor wET MEW 4R
vad wr g7 w9 fF e

(%) 2w & vo9 ~nawal W IS
s wwm e feeR s §
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(@) fafem @& & w9 =@eal §
vl st e wasnfaal & ga fwaa
A § e

(W) #@r "W A famre agiEa
o1 Aqt BT wAwifant & egraeTar &
frga & fog tawie smand & a1 8 Wi
afg q%0, a1 IAF 44T FO |

Efefl, s wet @ et (st Gt
fox swx ) @ (F) @ 24-1-1979
1 TSAAA AT T 16 amrmm "
IS AT § 355 @ F |

(&) v=aam amET ¥§ a3gied s
w1 magfad Sawta @0 &€ vt T
g\ fafae s== el § oo SEE
F gIarR @@ 19-4- 1979 #1 AYglaa
aifs & 5 =@M 49, guia-wrEe g3
FAFETT HIX & 2F w9 IA@Eg § 0F-
UF T HEIY Sw qEAT d < 1 faadr
W1 3= sAEE § wagtam swwfa @1
FIE fqrATEYW AZT &1 |

() S=% AE@EE #T IR FAAT 7
sanare tor 1 frafas d@fagm & wadl F H@aw,
#1 ST & AT g wg e s/ ﬂﬂ'ﬁi’d -
wifa & fiqu seeaw & @59 7§18 3709 T80 21

River Water Disputes pending
Selution

43. SHR] P. RAJAGOPAL NAIDU:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) the number of river waler dis-
putes pemnding golution; and

(b) the action to be taken by Gov-
ernment to sgolve them?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A B. A. GHANI KHAN CHAU-
DHURY): (a) and (b). The main
river water disputes pending relate to
the use mnd development of the waters
of the Godavari, Cauvery and Yamuna
basins. Godavari Besin: In the case
of Godavari, from time to time, the
party States had entered into various
agreements for the distribution of
waters. The Godavarj Water Disputes
Tribuna! set up under the Inter-State
Water Disputes Act, 1956, in its report
submitted to the Central Government
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on the 27th November, 1979 has
ordered that the agreements should
be observed and carried out by the
party States. According to the pro-
visions of the aforesaid Act, the party
States ang the Central Government
may ask for clarifications, explana-
tions or guidance within three months
from the date of submission of the
report. The decision of the Tribunal,
after such clarification, explanation
and guidance is final when it is noti-
fied py the Ceniral Government in
the Official Gazette, The period of
three monthg for seeking clarifica-
tions/guidance is not yet over,

Cauvery Basin: With regard to
the use and development of Cauvery
wasters, an understanding was reach-
ed amongst the concerned States of
Karnataka, Kerala wang Tamil Nadu
in August, 1976. Three meetings were
thereafter convened by the then Union
Minister of Agriculture and Irrigation
in August, September and October,
1978 with a view to having the under-
standing of August, 1976 ratifieq so
that it could be jmplemented without
further delay. As the talks proceeded,
it was geen that there was no com-
mon ground based on which a satis-
factory settlement could be reached.
Tamil Nadu objected to the wunder-
standing c¢n the ground that 1 war
reached at a time when there was no
popular Government in the State and
also wanted that its ayacut should be
protected adequately by ensuring cer-
tain releases from Mettur and not by
effecting definite savings from its own
\existing uses, Tami] Nadu, however,
recently has proposed another round
of talks and this is under considera-
tion,

Yamuna Basin: Detailed studies
about availabilily and use of Yamuna
Waters have been carried out in con-
sultation with the concerned States
and the matter is under further dlS-
cussions with them.

In terms of Section 78 of the Punjab
Reorganisation Act, the Certral"Gov-
ernment was requested by Haryvana
Government to allocate the waters be~
coming available as a result of Beas
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Project among the successor States.
The Central Government accordingly
passed an order on 24-8-1976 alloca-
ing 3.5 MAT of the waters to Haryana,
Punjab has represented against this
order and has filedq a suit in the
Supreme Court questioning its validity.
Haryana has also filed a suit in the
Supreme Court for implementation of
the order of March, 1976,

Super Thermal Power Statioms in the
Country

44. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of ENERGY AND
TRRIGATION AND COAL be pleased
to state:

(a) the number of Super Thermal
Power Stationg under comstruction in
the country; ang

(b) their stage?

THE MINISTER OF ENERGY AND
TRRIGATION AND COAL (SHRI
A. B. A. GHAN1 KHAN CHAU-
DHURY): (ay and (b). The large
sized Thermal power projects located
at the pit heads under execution by
the National Thermal Corporation are
the following:

Installed Ultimate
capacity  capacity
as approved

Name of the Project

(i) Singrauli , 2000 MW 2000 MW
(ii) Korba . . 1100 MW 2100 MW
(iii) Ramagundam , 1100 MW 2100 MW

(iv) Farakka 600 MW 1000/

rtoo MW

The status of construction of the pro-
jects is given below:

Singrauli Super Thermal Power Pro-
jecot:

Mosf‘\ infrastructural works includ-

ing site Yevelling have been completed.
All major civil works including those

.

JANUARY 29, 1980

Written Answers 76

for the cooling water system ang the
merry-go-round system for coal trans-
portation system are under construc-
tion. Fabrication and erection of
main power house structureg and civil
works associated with other contracts
are in progress. The contract for sup-

. ply and erection of turbine generator

and boiler for the 200 MW units was
awarded tp M/s. Bharat Heavy Elec-
tricals Limited. Boiler erection work
was commenced in November, 1978.
Work on the construction of perma-
nent residential quarters and other
township facilities is progressing, The
first 200 MW unit is programmeqd for
eommissioning during 1981-82,

Korba Super Thermal Power Project:

Site levelling work hags been com-

pleted. Piling  foundations, steel
structura; fabrication and erection
- have been taken up. Infrastructural

development activities like the cons-
truction of roads, office accommoda-
tion, storage sheds temporary resi-
dential accommodation, construction
power and water supply are progres-
sing. Temporary Railway siding was
commissioned. Project engineering
activities are in progress, The con-
tract for supply and erection of tur-
bine generator and boiler and asso-
ciated equipment for the 200 MW
units was awarded to M/s. Bharat
Heavy Electrical Limited. 'The first
200 MW unit is scheduleg for com-
missioning in 1982-83.

Ramagundam Super Thermal POwer
Project:

The major portion of the land for
the main plant and temporary town-
ship areas has been acquired. Detail-
ed survey and soi] investigation were
completed in the main plant and
township area. Infrastructural deve-
lopment work is in progress. Site
levelling and grading has been taken
up, Bids for the main plant and
equipment have been obtained. The
first 200 MW unit iz scheduled for
commissioning in 1983-84.
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Farakka Super Thermal Power Pro-
ject:

The first 600 MW phase of the pro-
ject was approved by the Government
durnig March, 1979. Possession of a
major portion of the land in the plant
areas has been taken over. A nucleus
site organisation hag been established
and action initiated for proving in-
frastructural facilities, Basic engineer-
ing studies have been undertaken and
procurement action initiated. The
first 200 MW unit would be commis-
sioned within 48 months after place-
ment of contract for the main plant
and equipment for the project.
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A LR, Correspondenty in District
Centres

45. SHRI P, RAJAGOPAL NAIDU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
lay a statement showing:

(a) whether there are A.LR. cor-
respondents in all District centres; and

(b) if not, the Districts 1n whose
headquarterg there are no A.I.R. cor-
respondents?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATON (SHRI
VASANT SATHE): (a) No Sir.

(b) The list of districts in whose
headquarters there are no A.LR. Cor=-
respondents is given in the statement
enclosed. ‘

Statement

List of Districts’ whose Headquarters have No. AIR Correspondents.

—_——— e - —

S.No. State S. No.

Name of District

Remarks

) | - 2 3

Andhra Pradesh

Bihar

Gujarat

Haryana

Himachal Pradesh

QW O DU v LY R =~

25,

26,
27
a8,

. Adilabad

. Anantapur

. Khamman

. Mahbubnagar
. Medak

. Nalgonda

. Prakasam

. Warangal

. West Godavari
. K. V. Ranga Reddy

. Saharsa
. Santhal Pargana
. Bhojpur
. Gindih

. Amrali

. Bhavnagar

. Gandhinagar

. Jamanagar

. Kheda

. Mahesana

. Panchmahals
. Sabar Kantha
. Surendranagar
. Valsad.

Faridabad
Bilaspur

, Kinnaur

Lahaul Spiti.

4 5

Post vacant
Do.
Do.
Do.

Post vacant
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6 Jammu & Kashmir

7 Karanataka

8 Kerala

9 Madhya Pradesh

10 Maharashira

29. Kathua

30.
q1.
32.
33.
34.
35.
36,

37
38.

409,
50.
51.
52.
53.
54.
55.
56.
57:

58.

59.

6o,
61,
62.
63.
64

66.
67.
68.
69.
70.
i

o]

73
74
75.

77

=8.
70.
8o,

8.
82,
81,

Poonch
Rajauri
Udhampur
Mirpur
Muzaffarabad
Gilgit Agency
Hunsa

Bidar
Chikmaglur

. Chitradurga

Coorg

. Hassan

. Kolar

. Mandya

. North Kanara
. Raichur

. Tumkur,

. Ernakulam
. Idukki.

Palaghat
Batual
Bhind
Chindwara
Damoh
Datia
Dewas

Dhar

East Nimar
Guna
Hoshangabad
Mandsaur.
Mandla
Narsinhapur
Panna
Raisen

. Rajgarh

Ratlam
Satna
Sehore
Seoni
Shahdol
Shajapur.

. Shivapuri,

Sidhi
Tikamgarh
Vidisha

. West Nimar

Rajanandgaon.

Akola
PBhandara
Bhir

Dhulia
Chandrapur

Knlaha

. Kolhapur

bt

Post vacant
Do,
Do.
Do,

These four districts (8. No.
33 to 36) are under
illegal occupation
of Pakistan,

Post vacant
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82

.

11 Manipur
12  Meghalaya
13 Nagaland

14 Rajasthan

15. Sikkim

16 Tamilnadu

17 Tripura

18 TUttar Pradesh

82 Nanded

86 Osmanabad
87 Thana

88 Wardha

89 Tengnoupal
90 West Khasi Hills.

91 Mokokchung
92 Mon

93 Phek

94 Tuensang

95 Wokha

96 Zonhehoto

97 Alwar

98 Bharatpur
99 Bhilwara
100 Bundi
101 Chittorgarh
102 Churu
103 Dungarpur
104 Jalore

105 Jhalawar
106 Jhunjhunu
107 Pali
108 Sawai Madhopur
109 Sikar
110 Sirohi
111 Tonk.

112 North
113 South
114 West

115 Dharmapuri
116 Ramanathapuram
117 South Arcot
118 Puddukkottai

119 North Tripura

120 Almora
121 Azamgarh
122 Behraich
123 Balia

124 Barabanki
125 Basti

126 Budaun
127 Bulandshah
128 Chamoli
129 Deoria

130 Etah

131 Etawah
132 Fatehpur
133 Ghazipur
134 Ghaziabad
135 Gonda
136 Hamirpur
137 Jalaun

138 Jaunpur \
130 Lalitpur
140 Kher;

Post vacant.

Post vacant,

Post vacant.

Post vacant.




83 ‘ Written Answers

JANUARY 29, 1980

Written Answers 84

—

2 3 4

141 Mainpuri

142 Moradabad
143 Muzaffarnagar.

144 Pilihit

145 Pithoragarh

146 Rampur

147 Sahajahanpur

1489 Sitapur
149 Sultanpur
150 Unnao

151 Uttarkashi.

West Bungal

153 Kameng
154 Lohit
155 Siang
156 Subensiri
157 Tirap

o0 Arunachal Pradesh

158 Daman
159 Diu

160 Karaikal
161 Mahe
162 Yanam

21 Goa, Daman & Diu

Pondicherry

=)
=

152 24—Parganas.

Post vacant.
Post vacant.

Do.
Do.
D(J.
Do,

Do.

Post vacant,

Grievances of Workers in Stee] Yard
in Mandi Govindgarh

46. SHR1 P RAJAGOPAL NAIDU:
Will the Minister of STEEL AND
MINES be pleased tp state:

(a) whether any representation has
been made to Government to redress
the grievances of the workers work-
ing in the Steel Yard in Mandi Govind-
garh, Punjab, managed by the Small
Scale Industries Corporation; and

(b) if_so, the action taken on their
representation?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHR; PRANAB MU-
KHERJEE). (a) Yes, Sir,

(b) The representations reecived
related to provision of basic amenities,
and to direct employment instead of
on contract. The representations were
taken up with the Punjab Government;
as the Mandi Gobindgarh Yard is be-

ing operated by one of their under-
takings, namely, Punjab State Small
Industries Corporation Limited,
Chandigarh on behalf of SAIL. The
State Government have jntimated that
all basic amenitieg were being pro-
vided to workers, They have, how-
ever, not accepted the demand for
direct emplcyment of workers by the
Corporation in view of the intermit-
tent nature of the work.

Power Shortage in the Country

47. SHRI CHITTA BASU: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to
state:

(a) whether it js a fact that power
shortages persist in the country causing
great damages to the economy:;

(b) if so, whether Government pro-
pose to take up a comprehensive pro-
gramme for the power generation; ang

(c) if so, steps taken and proposed
to be taken in thig direction?
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THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAUDHU.-
RI): (a;, There are power of shortage
in some partg of the country.

(b) and (c). The main reasons
for shortage of power are failure of
monsoong in some parts of the coun-
try resulting in lower hydro avail-
ability, increased demand for
agricu.ture due to drought, lower than
anticipated generation from Lhermal
stations due to delay in stablisation of
newly commissioned units, inadequacy
of coal in some of the power stations
in Northern and Western Regions and
high forced outage rate of thermal
units in the Eastern Region

Instructibng have been given to
Central generating stations for maxi-
" mising generation from existing in-
stallations ang directions ha heen
given to State Electricity Bod¥ds for
maximising generation from their
existing installations. A comprehen-
sive programme for expenditing com-
missioning of new generating capacity
is under implementation. In addition,
a substantial increase in the generat-
ing capacity during 1978—83 is pro-
posed, the commissioning of which will
considerably improve the power sup-
ply position., A capacity of 3000 MW
has already been commissioned dur-
ing 1978-79. Steps have been taken
to ensure availability of coal and its
transport to power stations in ade-
quate owvantities required to sustain
the anticipated thermal generation.

Supply of Coal

48. SHRI CHITTA BASU: Will the
Minister of ENERGY, AND IRRIGA-
GATION AND COAL be pleaseq to
state:

(a) whether it is a fact that although
production of Coal in the October-
December quarter of the current
financial year, has improved, its sup-

ply to major sectors of the éeonomy
did not improve;

(b) if so, the reasong thereof;
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(c) whether it will be pt'Jssible Lo
reach the target for the year 1979-80;

(d) if not, the reasois therefore,; and.:

(e) the gpecific steps taken to im-
prove the supply position?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURI)-
(a) and (b). Yes, Sir. Coal produc-
tion in the October-December quarter:
¢f the current financial year has im-
proved cver production in the pre-
vious cuarter. The monthly average
coa] supply to the major sections of
the economy like power, steel and
Railways has also improved marginal-
ly in the months of October-December
compared to Aprii-September 1979,

(¢) There is likely to be a short-
fall in the achievement of the target.

(d) The coal production particu-
larly in the Bengal-Bihar coalfields
was cdversely affected by the severe
power shortage prevailing in that
area. The unsettied law and oraer
gituation, and the shortage of inputs
like explosiveg and diesel ete. are
responsible for the serious drop in
production in these areas.

(e) Steps have been taken to im-
prove generation from DVA which is
the primary supplier to Bengal-Bihar
coalfields The introduction of captive
generation plants is also being plan-
ned in the coalfields. Action has been
taken to import explosives to cover
the shortfall in indigenous availability.
The need for improving the law and
order situation hag been taken up
with the State Governments concern-
ed and a Cell has been constituted by
the Ministry of Home Affairs to re-
view and coordinate measures neces-
sary to deal with law ang. order
situation. Consequent on the introduc-
tion of these measures there hag been
some improvement in the rate of pro-
duction in recent weeks.
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Autono:y; for A.LR, and Doordarshan

49. SHRI CHITTA BASU:
SHRI MADHU DANDAVATE:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government propose
to have a fresh look into the problem
of autonomy for A.LR. and Doordar-
shan,

(b) if go, whether Government have
since initiated any step in this direc-
tion; and

(c) if go, full details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING & SUP-
PLY AND REHABILITATION (SHRI
VASANT SATHE): (a) to (c). The
question of autonomy for Akashvani
and Dcordarshan was gone into by a
Working Group on the basis of which
a Bill was introduceq in the Sixth
Lok Sabha This Bill has lapsed with
the dissolution of the House. Gov-
ernment propose to have a fresh look
into the matter.

Residual problems of Displaced
Persong in West Bengal and
Tripura

50, SHRI CHITTA BASU: Wil
the Minister of SUPPLY AND REHA-
BILITATION be pleasad to state:

(a) whether Governmeni have ginee
made uny assessment of the residual
problemg of the rehabilitation of the
displaced persoms in West Bengal and

~Tripura;

(b) it go, full facts of the assessment:

(¢) whether the co-operation of the

West,Bengal and Tripura Governments

.awag enlisted in the matter of such
assessment; ang

(d) action taken following the as-
sessment?

THE MINISTER OF
TION

INFORMA-
AND BROADCASTING &
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SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) An
assessment of residual problems of
rehabilitation of displaced persons
in West Bengal was made by the
Government of India through a
Working Group set up in July, 1975.

The displaceg persong in  Tripura
having heen settled leng back and
merged with the mainstream of gen-
eral population of the State, there
has nnt beer any occasion or aeed for
such an assessment,

(b) Full facts of the assessment
made by the Working Group for
West Bengal are available in their
Report, copy placed in the Parliament
Library in July, 1976.

(¢) The State Government of West
Bengal was duly represented in the
Working Group,

(dhln regarq to West Bengal, the
recommendations of the Working
Group were, by and large, accepted
and the relevant schemes are under
implementation.

Accident in coal mineg in the ceuntry
during 1978 and 1979

51, SHRI S. BHATTACHARYA:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to lay a statement showing:

(a) the total mumber of accidents in
coal mines in the country during 1974
and 1979 and their causes;

(b) whether the supply of bad tim-
ber has been responsible for several
aeeidents; and

(c) whether cases of officials accep-
ting bad quality of timber in conniv-
ance with the contractorg have come
to notice if so, the action taken against
the officials?

THE MINISTER OF ENERGY AND
TIRRIGATION AND COAL (SHRET A,
B. A GHANI KHAN CHAUDHURMN.
(a) The total number of accidents in
the coal mines in 1978 and 1979 and
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their causes are as given below:— -
Cause Fatal Serious
1976 1979 1978 15_7;

Fall of roof 64 48 198 140
Fali of side 12 1 149 145
Rope haulage 26 23 403 369
Other machineries 28 28 259 211
Explosives 7 9 38 34
Electricity ; . . . P 3 7 12 16
Dust, gas and other

combustible material I
Fall of persons 6 10 203 315.
Fall of objects 7 4 31y 345
Irruption of water - . 3 1
Others . 5 1 221 28g
Torar. NUMBER OF ACCIDENTS 162 gz 1902 1864

(b) No, Sir.
{c) Does not arise,

Allegeq misuse of mass media by
Caretaker Govermment

52. SHRI K, LAKKAPPA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether any complaints have
been received that the Caretaker Gov-
ernment misused ang abused the mass
media during the last six months on
political considerations; and

(b) if so, whether the prezent Gov-
ernment p-opose to probe into . the
matter and cee that the mass media
are proper'y put to order in the in-
terest of promoting public causery

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE). (a) Yes,
Sir,” gome dnmplaints havq been re-

-t,-.

ceived, et Ry

(b) the complaints are being exa-
mined, after which appropriate
tion, as necessary, would be taken,

Inquiry into affairs of M/s. Power
Tool and App'iance Company,
Calcuttn

53. SHRI SAMAR MUKHERJEE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government have con-
ducted any inquiry into the affairg of
M/s. Power Tool and Appliance Com-
pany Limited Calcutta, regarding cer-
tain malpractices of the Company;

(b) if so. the detailg thereof; and

(c). the nature of action taken by
Government. thereon?
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR1 P SHIV SHANKAR): (a) Yes,
3ir. The Inspection of the books of
accounts and other records of the
company hasg been carried out under
section 209A of .the Companies Act,
1956.

(b) and (c). The Inspection Re-
port has brought out some irregulari-
ties ang contraventions of the provi-
siong of the Companies Act, The Re-
port is being processed and necesesary
action as warranted will be taken.

Investigationy against M/S. Insev Auto
Limsited, Calcutta

54, SHRI SAMAR MUKHERJEE:
Will the Minigter of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government have inves-
tigateq any violation of the provisions
_of Companies Act by M/s,.Insov Auto
Ltd., Calcutta;

(b) if so, the details; and
(¢) action taken by Government
thereon?

THE MINISTER OF'LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P SHIV SHANKAR): (a)
and (b). An inspection conducted in-
to the affairs of the company under
section 209A and a subsequent in-
vestigation made under section 237(b)
of the Act have brought out the con-
traventions of sections 76(5), 81,
314, 292, 295 and section 209 of the
Companies Act.

(¢) Prosecutions have been launch-
.ed by Registrar of Companies, West
Bengal for the contraventions of pro-
visions of the Act referred to in part
(b) of the Question. Besides prosecu-
tion, the Company Law Board has
also taken the following action:—

(i) A copy of the investigation re-
port has been forwarded to
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the West Bengal Government
for taking necessary action
under ILP.C;

(ii) Registrar of Companies, Cal-
cutta has been instructed to
initiate necessary action for
winding up of the company
under section 433/439 of the
Act,

(iii) The contraventions of Capital
Issue (Control) Act were
brought to the notice of Con-
troller of Capital issues for
necessary action.

Representation from employees of Coal
Mimes Authority Limiteq

55. SHRI SAMAR MUKHERJEE:
Will the Minister of ENERGY AND
IRRIGATION & COAL be pleased to
state:

(a) whether Government have re-
ceived any representation from the
employees of Coal Mineg Authority
Limited, Calcutta in the month of No-
vember, 1979;

(b) if so, salient points of the re-
presentation; and

(c) the
ithereto?

reaction of overnment

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A, GHANI KHAN CHOUDHURI):
(a) Yes, Sir.

(b) The Coal Mines Authority Ltd.
Employees Union, in their represen-
tation, hag raised problems of non-
optee employees working under Coal
India Ltd. and its subsidiary com-
panies at Calcutta offices, The salient
features of their demands are as
under...

(i) Revision of pay scales for
staff and sub-staff;

L]
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(ii) Dearness allowance should
be given as per existing sche-
me of Bengal Chamber of
Commerce ang Industry;

(iii) 3% per cent housg rent al-
lowance on wages as under
West Bengal House Rent
Allowance Act, 1974;

Leave allowance of Rs. 300.00
per annum should be paid to
each non-optee employee

(iv)

when such employee will
be 60 years,
(v) Superannuation age should

be 60 years,

(¢) Coal India Limited has been ad-
viseq to discuss the points raised in
the representation with the Union
and settle the matter early.

Representation from Namgal-Bhakra
‘Werkers’ Union - regardimg grant of
Bonug

56. SHRI SAMAR MUKHERJEE:
‘Wilk the Minister of ENERGY AND
IRRICATION AND COAL be gieased
to state:

(a) whether Government have re-
ceived any representation from Nan-
gal-Bhakra Workers’ Union regarding
grant of bonus to the workers of Ir-
rigation wing; and

(b) if so, reaction of Government
thereto?

THE MINISTER OF ENERGY AND
IRRIGATION AND C@AL (SHRI A.
B. A. GHANI KHAN CHAUDHURY):
(a) Yes, Sir,

(b) The dispute is being referred
by the Ministry of Labour to the In-
dustrial Tribunal for adjudication.
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Production eof Steel

57. SHRI R. P. YADAV: Will the
Minister of STEEL AND MINES be

pleased to state:

(a) whether Government are in the
know of the fact that the production
of steel hag gone down in the last few
years;

(b) if so, the reasons thereof; and

(c) the steps contemplated to boost
up the production?

THE MINISTER OF COMMERCE &
CIVIL SUPPLIES AND STEEL &
MINES (SHRI PRANAB MUKHER-
JEE): (a) Yes, Sir. The production
of steel from the integrated steel
plants in 1977-78 and 1978-79 and in
the current year has been lower than
that in 1976-77,

(b) The production of steel during
this period has been affected adverse-
ly on account of two major factors,
viz., shortage and frequent restric-
tions/fluctuations in power supply
and inadequate  supplies of coking
coal to the steel plants, both in terms
of quantity and quality.

The production in 1978-79 was also
affected on account of unprecedented
raing and floods in West Bengal in
September, 1978, resulting in flooding
of coalfields ag weli as Durgapur Steel
Plant and affecting rail movement
and the after-effects thereof.

(¢) Close and constant liaison is
being maintained with the Ministry
of Energy, DVC, State Electricity
Boards, coal supplying agencies and
the Railways so as to secure maxi-
mum supplies of power and good
coking coal. Regular monitoring of
the position regarding power and
coal ig being done at various levels
through inter-ministrial/inter-depart-
mental commitees so as to ensure
that necessary steps to improve the
position are taken in the most effec-
tive and coordinated manner. Depart-
ment of Coal ang Coal India Limited
are making efforts to improve the
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production of coking coal for supply
to the steel plants through several

measures such as rationalisation of-

coal 1nines, improved mining techni-
ques, mechanisation of mines and im-
proved handling and washing facili-
ties; power shortage has been a cons-
traint 1n the supply of coking coal &iso.
Against orders placed for the import
of 1 million tonnes of low-ash cok-
ing coal, supplies are being received
from January, 1979. These have help-
ed to improve the precariously low
stocks of coal at Bhilai and Rourkeia.
In order to meet the power situation,
schemes have been sanctioned and
are being implemented expeditiously
for augmentation of captive power
generation capacity at Durgapur and
Bokaro Steel Plants to the extent of
300 MW,
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Silent Vvalley Hydro-electric Project in
Kerala

60. SHRI G. M. BANATWALLA:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be plaased
to state:

(a) whether the Central Govern-
ment propose to have a fresh look ‘at
Kerala's Silent Valley Hydro-electric
Project involving forest destruction
specially in view of the recent vaca-
tion of the High Court stay; and

-

(b) if so, details thereof?

THE MINISTER OF ENERGY '\N’D
IRRICATION AND COAL’ (SHRI
A B. A, GHANI KHAN. CHAU-

DHURY): (a) and (b} In view of re-
servgtions expressed by enviornmen-

L1
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talists and ecologists regarding dest-
ruction of the Silent Valley forest,
which is one of the only remaining
tropical rain forests in the world,
Government of Kerala hag been re-
questeq to stop further work till the
matter is discussed with the State
Government.

Increase in the price of coal

61. SHRI R. L, P. VERMA: Wil
the  Minister of ENERGY - AND
JRRIGATION AND COAL be pleased
to state:

(a) whether it is a fact that the
price of coal hag increased more than
double during the last year with the
result that the common man has been
badly affected; and

(b) if so, the measureg proposed to
be taken by Government tg bring dowy,
the price of coal in public interest?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHU-
RY): (a) and (b). No, Sir. The cost
of production of coal has not doubled
during the last year, The average
pithead - price, reflecting the cost of
production, as approved by Govern-
ment has increased from Rs, 64.71 to
101.18 per tonne from 16th July, 1979.
This increase is due to the increase in
wages and cost of inputs.

With the increased coal production
planned next year and adequate to
transport arrangements, the price of
coal to the consumer is expected to
come down,
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Deletion of names from voterg lists

63. SHRI K, LAKKAPPA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to’
ﬂtate ) ¥

(a) how many names were cut out
from the final printed list of voters in

varimncomtituencu.dlnmgthal“
term election to Lok Sabha;
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(b) what were reasons for deleting

the names and who werg responsible
for it; and

(¢) what action has been taken in
the matter?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKER): (a) It is not
possible to ascertain the total number
of persons whose nameg were cut
out from the final printed list of
voters in various constituencies dur-
ing the last mid-term elections in
Lok Sabha as most of the complaints
received in the Election Commission
relating to omission of names from
the electoral rolls are of general nature
Further, a name which has been cut
out from the final printeg list of
voters in one constituency may hgve
been included in the list of another
constituency by reason of his betom-
ing ordinarily resident in that con-
stituency,

(b) If a person, whose name is
inciuded in the electoral list for a
constituency, dies or ceases to be or-
dinarily resident in that constituency
or becomesg subject to a disqualifi~
cation for registration in an electoral
roll (eg. ceasing to be a citizen of
India, unsound mind, disqualification
from voting under the law reilating to
corrupt practices and other offences
in conneetion with elections), his
name can be omitted or deleted from
the electoral roll. Names may also
be omitted owing to inadvertence or
error. Where a specific complaint
of omission of names in electoral rolls
is received, it will be possible to find
out the specific reasons therefor after
making an inquiry and the names of
the persons responsible for it can be
ascertained. It is not possible to
give any general reason for omission
or deletion of names:

(c) The Election Commission pro-
poses to convene a meeting of the
ef Eltctam Officers on 1st
1980 for Cconsiderihg in

dBt4il the Ways and means of checking

nn;l!:-u\ ot nﬂﬂés frém the électoral
rolls. .
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Censoring of opposition news on Radio
and T.V.

64, SHRI AMAR ROYPRADHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether 1t ig a fact that opposi-
tion news are being censored gince the
present Government took office;

(b) if so, the reasons therefor; and

(¢) if mot, to what extent the oppe-
sition newg are being publicised by the
Radio and T.V.?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION

(SHRI VASANT SATHE): (a) No,
Sir.

(b) Does not arise.

(¢) Like all other news, activities
and pronouncements of Opposition

parties and groups are being covered
by both Akashvani and Doordarshan
in their news bulletins and other
programmes on the basis of mnews
valie, in a fair objective, and ba-
Ia'tiébd manner.

Complatits from political parties ve-
garding coverage of news on Air
Stationg

85. SHRI NARAIN CHAND
PARASHAR Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) the number of complaints fe-
ceived from various political leaders/
parties for inadequate covérage of
news from varlous stations of A.I.R.,
during the lagt calendar year for (1979)
in redpéct of each station Separately;

(b) the steps taken to redress the
grievances of the complainants;

(c) whether any action has beén
taken against those found responsible
for aihcrhhmlttng for giving inade.
or omission of aly
coverage; mu SRR £
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(d) if so, the nature of the action
taken ag also the names of officers/
officialg against whom the action was
taken?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SuP-
PLY AND REHABILITATION (SHRI
VASANT SATHE) (a) to (d): Infor-
mation is being collecteg and will be
laid on the Table of the House.

Refusal of permission to Smt, Indira
Gandhi to cast a postal vote

66, SHRIT M. V. CHANDRA-
SHEKHARA MURTHY: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) wehther it ig g fact that Smt.
Indira Gandhi wag not allowed to cast
a postal vote in the recent election for
which she had sought the permission
of the Election Commissioner;

(b) if so, what were the main rea-
sons for refusal to alloyy Smt. Indira
Gandhi to cast the postal vote;

(c) whether the former Prime Mi-
nister wag allowed to cast a postal
vote;

(d) if so, whethey dhy efiquiry has
been ordered; and

(e) how many postal ballot votes
were allowed to be cast during the
1980 elections?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS: (SHRI
P. SHIV SHANKER): (a) The Elec-
tion Commission has stated that it
did pot receive any communication
asking for the facility of postal bal-
lot for Smt. Indira Ggndhi at the
time of recent general election to the
Lok Sabha and the Commission has
no information whether any request
was made by Smt. Indira Gandhj to
the Returning Officer of'the consti-
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tuency in which her name is registei'-
ed as an elector for the facility of
postal ballot,

(b) Does not arise,

(c) By virtue of notification No,
S. O. 959 dated the 18th April, 1960,
issued under sub-section (4) of sec=-
tion 20 of the Representation of the
People Act, 1950 and section 60 of
that Act and rule 18 of the Conduct
of Elections Rules., 1961, holders of
certain high offices such as Cabinet
Ministers. Ministers of State, etc can
avail of the facility of postal ballof.
Shri Charan Singh, as the holder of
the office of the Prime Minister at
the time of the poll at the recently
held general electiod to the Lok Sabha
was, therefore, entitled to vote by
post at that election. Information is
not readily available as to whether
he exercised his franshise by post.

(d) Does not arise,

(e) Information as to the number of
electors who cast their votzs at
the recent generaX election to the
Lok Sabha by post is not readily avai-
lable with the Election Commission.

Presg report regarding working of am
official of BBC for Janata Parfy

7. SHRI MALLANNA: Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government's gitention
has been drawn to news item in the
‘Hindustan Times’ dated the 28th De-
cember, 1979 time the Madhya Pra=
desh Congress-I office had sent a pros
test letter to the British High Com-
mission in India objecting to BBC offi-
cial Ratnakar Bharti's reporteég parti-
cipation in the Janata Party's elec
tioneering; .

(b) whether it is 5 fact that Mr.
Bharti’s action hag been termed in the
protest letter ag direct interference of
the British Government in the inter-
nal matters of the country through the
BB.C. which canhot be tolérated by
any independent country; and :
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_(e) if so, whether any probe in this
regard has been made by the Govern-
ment or Government propose to issue
some directiong in thig regaras

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP-
PLY AND REHABILITATION (SHRI
VASANT HE): (a) Yes, Sir.

(b) ant .c). It has been reported
that Shri Ratnakar Bharti is an
Announcer with the BBC, Shri Bharti
belongs to Madhya Pradesh and had
come to his town on leave. On read-
ing the news item published in the
newspapers, the External Affairs
Ministry immediately got in touch
with the BBC bureau Chief in Delhi
ang enquired from him whether Shri
Bharti was really an employee of the
BBC. He immediately got in touch
with his headquarters in London and
reported tc External Affairs Ministry
that Shri Bharti was in some
scrt of contract employment
with the BBC and that a suitable
meassage had been delivered to him
imdicating that if he wished to par-
ticipate in the Indian election cam-
paign, he should dis-associate himself
from the BBC.

Limit on poll expensey in 1980
Elections

68. SHRI K. MALLLANNA:
SHRI CHHITUBKAI GAMIT:
Wi'l the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that previous
Government took a decision to limit
the poll expenseg on the eve of the
1980 Elections to the Lok Sabha; and

(b) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKER): (a) and (b).
Rule 90 of the Conduct of Elections
Rules, 1961 relating to the maximum
limit of election expenses which may
be incurred in a Parliamentary cons-
tituency and an Assembly constituency
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in the various States and Union ter-
ritories, was amended by this Minis-
try’s Notification No. 767 (E) dated
the 29th November, 1979, which raised
the limit of such expenses. having
regard to the fact that the limits
which were fixed in 1971 had become
unrealistic. A copy of the said
notification is aid on the Table of
the House.

(Placed in Library. See No LT—131/
80)
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Legal aid to the poor

70. SHRI K.A, RAJAN: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that various
committees appointed by the previous
Governments to make recommenda-
tions on a comprehensive legal aid to
the poor programme have aubmitted
their repm'ts
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(b) if so, the detailg thereof; and

(c) whether Government have takep
any decision thereon? -

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS : (SHRI
P SHIV SHANKER): (a) and (b).
Two committees appointed by the
Central Government have made re-
commendations on the establishment
of a comprehensive Legal Aid scheme.
The first Committee under the Chair-
manship of Shri Justice Shri V. R,
Krishna Iyer submitted its reports on
the 27th May, 1973, the second Com-
mittee with Justice P. N, Bhagwati
as the Chairman and Justice V. R.
Krishna Iyer as the Member submit-
ted its final report on the 31st August,
1977.

The report of the Krishna Iyer
Committee ig available in the Library
of Parliament and the report of the
Bhagwati Committee was laid on the
Table of this House on 23rd Decem-
ber, 1977.

(c) The Bhagwati Committee’s re-
port is being processed by an Inter-
Departmental Committee of Officers.

Irregularities committed during Elec-
tion in Baghpat Constituency

71. SHRI K. LAKKAPPA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the number and detailg of ir-
regularities committed in the course
of elections in the Baghpat Constitu-
ency during the recent -mid-term poll;

(b) is it not a fact that hundredg of
Harijan voters were forcibly prevent-
ed from voting and in their place
unauthorised persons were allowed to
vote and amongst them there were
minors whose photographg were pub-
lished in newspapers gqueing up be-
fore sthe polling booths;

(e) is it also a fact that the com-
plaintg made to the Presiding Officers

and other authorities were ignored;
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(d) if so, what action hag been
taken in the matter; and

(e) if not, reasong therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS: (SHRI
P. SHIV SHANKER). (a) According
to the information furnished by the
Election Commission, in 81-Bhagpat
parliamentary constituency, at polling
station No. 99-Garhidullah in $02-
Barnawa assembly segment of the
aforesaid constituency some mis-
creants armed with weapons entered
the polling station and uniawfully
took away 3 ballot boxes (one used
2 unused) from the custody of the
Presiding Officer, The poll at the
said polling station was declared void
and fresh poll was held on the 6th
January, 1980.

(b) ang (c), The Election Commis-
sion has informedg that such allega-
tions have not been substantiated,

(d) and (e), Do not arise,

&y

Report of Committee on working of
Coal Mines Welfare Fund
Organisation

71-A, SHRI NIREN GHOSH: Will
the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
state:

(a) whether Government  have re-
ceived the Report of the Committee
on the working of the Coal Mines Wel-
fare FFund Organisation;

(b) if so, the details thereof; and

(¢) the steps taken by Govenment
thereon? .

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
‘A. B. A. GHAN]I KHAN CHAUDHU—
RI): (a) Yes, Sir.
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(b) The Committee has made 2
ons in respect

of Welfare activities, Administratior.'l,
financial resources etc. of the Organi-

(c) The recommendations are
under examination.

C.M.1 Limited Shivsagar, District
Hazaribagh

B. L. P.V . Wil

T-B. B L o EE AND MINES

the Minister of
be pleased to state:

(a) whether CMI -Limited, Shiv-
sagar, District Hazaribagh has been
gick for the 1ast 4-5 years and the con:l—
pany jesyed notices to the workers cn
1st January, 1980 for closure of the

factory;

' ' kers who
b) whether 3,000 workers
hm(i been earning their livelihood
there, are now at the brink of starva-

iton;
(¢) whether this factory owes Rs.
80 lakh to the Punjab National Bank;

(d) whether the company has got
3300 acrees mica bearing area on le.?se
h,aving, hundreds of mica mines Wl'l]Fh
are not being exploited due to 13-
management;

(e) whether Government propose
to take over thig factory in the public

interest; and

(f) if so, whether Government pro-
pose to provide direct/indirect Iel_lef
to about 50,000 people by handling
over this factory to Mica Trading Cor-
poration.

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STFEL
AND MINES (SHRI PRANAE

MUKHERJEE): (a) and (b). The
position about jgsue of notices for
closure of the factory to the wor}_cers
of Chrestien Mica Industries Limi-
ted is being ascertained from the

State Government.

(¢) On reports of mismanagemant,
an order had been issued by the De-
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partment of Company Affairs fo in-
vestigate into the affairs of this
Company, but this was stayed by the
High Court, — The details of the liabi-
lities of the Company would be avai-
lable only on completion of such an in-
vestigation,

(d) The mining lease granted to
M/s. Chrestien Mica Industries Limi-
ted, which expired on 27-4-73 was not
renewed; but the Company hag ob-
tained a stay order from the High
Court.

(e) At present, there is no such
proposal under consideration of the
Central Government.

(f) Does not arise,

Abolition of Specjal Courts

71-C. SHRI CHITTA BASU:
SHRI C. R. MAHATA:

Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state.

(a) whether Government have
decided to abolish the Special Courts
already constituted under an Act ef
Parliament;

(b) if so, the reasons thereof; and

(¢) the number of cases pending
before such courts and the details of
the cases pending.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKER): (a) There is
no proposal at present under consi~
deration of the Government to abolish
Special Courts set up under the Spe-
cial Courts Act, 1979.

(b) Does not arise.

(¢) A statement containing the
requisite information is attached.
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Holding of Lok Sabha  Elections in
Assam

71-D. SHRI GEORGE FERNANDES:

Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleaseg

10 state:

(a) when Government propose to
hold elections to the Lok Sabha in
Assam; and

(b) what Government propose to
do on the demand for deletion of
certain names from the voters’ lists in
Assam?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKER): (2a) In the
3-Autonomous District (ST) consti-
tuency in Assam, elections will be
held as soop as the Government of
Assam report peaceful conditions in
the Constituency. Ag regards the
other 11 Constituencies in Assam
which have failed to elect me-
mbers, the Election Commission
is required under section 53(3)
of the
People Act, 1951, to call upon
these constituencies to elect members
when it is satisfied that if called upon
again, there will be no such failure
on the part of these constituencies.
The Commission has also reported that
it is not possible to give mny definite
information as to when it would be
possible to hold elections in these con-
stituencies.

{b) The demand for large-scale
deletion of names from electoral rolls
is based on the ground that the names
of a large number of foreign nationals
who are not citizens of India have been
registered in the electoral rolls. As
the issue invclved js of a complicated
nature, it requires careful considera-
tion. '

STATEMENT CORRECTING AN-
SWER TO UNSTARRED QUESTION
NO. 8027 DATED 23-4-1979 RE.
CONSTRUCTION OF MOKESHWAR

DAM ON SARASWATI RIVER IN
GUJARAT

THE MINISTER OF ENERGY AND
IRRIGATIOM AND - DEPARTMENT

JANUARY 29, 1980

Representation of the

]
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OF: COAL (SHRJ1 A. B, A. GHANI
KHAN CHAUDHURI); In respect
of Unstarred Question No. 8027 by
Shri Motibhai R. Chaudhary, Member
of Parliament, regarding construction
of Mokeshwar Dam on Saraswati
river in Gujarat, the written reply to
part (c) of the Questian was given
ag follows: —

“The State Government have in-
timated that the Project will pro-
vide irrigation Dbenefits to 4086
hectares in Mehsana and Banas-
kantha districts of the State. An
expenditure of Rs. 21 lakhs has been
incurred by the State Goverrment
on the preliminary works and a
provision- of Rs. 100 lakhs has been
made by them for this Scheme in
the Sixth Plan”.

The Government of Gujarat have
reported that there was a5 typogra-
phical error in the information sent
by them earlier in connection with
this Question. They have intimated
the correct figure. The correct reply
may read as follows:

“The State Government have
intimated that the Project will pro-
vide irrigation ‘benefits to 4086
hectares in Mehsana and Banas-
kantha districts of the State. An.
expenditure of Rs. 2 lakhs hag been
incurred by the State Government
on the preliminary works and a
provision of Rs, 100 lakhs has been
made by them for this Scheme in
the Sixth Plan.”

The statement was included in list
of questions for written answer in the
Lok Sabha for 20th August, 1979,
Since no business was transacted on
that dav in the House the statement
could not be laid so far.

STATEMENT CORRECTING AN-
SWER TO STARRED QUESTION
NO. 490 DATED 27-3-1979 RE. STEPS
TO PROTECT INTEREST OF DE-

POSITORS IN COMPANIES

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
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(SHRI P. SHIV SHANKER): In
answering Supplementary Questions
on 27th March, 1979 to Lok Sabha
‘Question No, 490, regarding steps to
protect interests of depositors in com-
panies, the then Minister had mention-
ed that according to the information
furnished by the Registrarg of Com-
panies during November, 1978 and
December, 1978, on the basis of re-
turns of deposits ag on 31st March,
1978 filed with them, 99 public limited
companies and 41 private limited
companies had failed to repay deposits
on maturity although claimed. 1
regret to inform the House that there
was an error in the information given
to the House which 1 would like to
correct. The error came +to notice
whep information in respect of
another Lok Sabha Question was re-
ceived subsequently from the Regis-
trars of Companies. According to the
returns of deposits ms on 31-3-78 re-
ceived by Regictrars of Companies, 59
public limited companies and 27 pri-
vate limited companies failed to repay
the deposits on maturity and not 99
public limited companies and 41
private limited companies intimated
earlier.

e T

12.30 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT AND REVIEW orF D. V.
C. For 1978-79, ANNUAL TREPORT OF
NaTroNaL INSTITUTE oOF HyDROLOTY,
- ROORKEE FOR 1978-79 WITg STATEMENT
FOR DELAY, REVIEW AND ANNUAL RE-
PORT OF RURAL ELECTRIFICATION CoOR-
PORATION Ltp., NEwW DELHI FoR 1978-79
INpIAN ELECTRICITY (2ND AMDT.) RULES,
1979 anp Coar Mmes PF. (2nD
Awmpr.) Scneme, 1979

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI

A. B. A. GHAN} KHAN CHAU-
DHURI): I beg to lay on the Teble: —

(1) A copy of the Annual Report
(Hindi and English versions) of the
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Damodar Valley Corporation for the
year 1978-79 together with Audit
Report, under sub-section (5) of
section 45 of the Damodar Valley
Corporation Act, 1948,

(2) A copy of the Review on the
working of the Damodar Valley Cor=
poration for the vyear 1978-79.
[Placed in Library. See No. LT-
102/801].

(3) A copy of the Annual Report
(Hindi and English versions) of the
National Institute of Hydrology,
Roorkee, for the year 1978-79 to-
gether with statement of Audited
Accounts.

(4) A statement (Hindi and
English versions showing reasons
for delay in laying the report men-
tioned at (3) above, (Placed in Lib-
rary. See No. LT-103/80).

(5) A copy of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of
the Companies Act 1956:—

(i) Review by the Government
on the working of the Rural Elec-
trification  Corporation Limited,

New Delhi, for the year 1978-79.

(iiy Annual Report of the Rural
Electrification Corporation Limited,
New Delhi, for the year 1978-79
along with the Audited Accounts
and the comments of the Com-~
ptroller anq Auditor General
thereon. [Placed in Library. See
No, L.T-104/80].

(6) A copy of the Indian Electri-
city (Second Amendment) Rules,
1979 (Hindi and English versions)
published in Notification No. G.S.R.
886 in Gazette of India dated the
30th June, 1979, under sub-section
(3) of section 38 of the Indian Elec~
tricity Act, 1910. [Placed in Library.
See No. LT-105/8017.

(7) A copy of the Coa] Mines
Provident Fund (Second Amend-
ment) Scheme 1979 (Hindi and
Englich versions) published in Noti-
fication No. G.S.R. 1013 in Gazette
of India dated the 28th July, 1979,
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uq,del; section 7A of the Coal Mines
Provident Fund and Miscellaneous
. Provisions Act, 1948. (Placed in
Library. See No. 1.T-106/80].

ANNUAL REPORTS OF CENTRAL BOARD OF
WORKERS EDUCATION FOR 1977-718 AND
1978-79 WITH STATEMENT FOR DELAY,
ANNUAL REPORT OF EMPLOYEES® P.F.
ORGANISATION, NEW DeLur For 1978-7%,
AND NOTIFICATIONS UNDER EMPLOYEES'
P.Fs aNp MISCELLANEOUS PROVISIONS
| AcTt, 1952

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM D
CIVIL AVIATION (SHRI KARTIK
ORAON): On behalf of the Minister
of Tourism and Civil Aviation and
Labour, Shri J. B Patnaik, I beg to
lay on the Table:—

(1) A copy of the Annual Report
(Hindi and ‘English versions) of
the Central Board for Workers
Education for the year 1977-78.

(2) A copy of the Annual Report
(Hindi and English versions) of the
Central Board for Workers Educa-
tion, for the year 1978-179.

3 A statement (Hindi and
English versions) showing reasons
for delay in laying the Report men-
tioned wat (1) above. [Placed in
Library. See No. LT-107/80].

(4) A copy of the Annual Report
(Hindi and English versions) of
the Employees’ Provident Fund
Organisation, New Delhi, for the
year 1978-79. [Placéd in Library.
See No. LT-108/80].

(5) A copy of Notification No.
G.SR 938 (Hindi and English ver-
sions) published in Gazette of India
dated the 7th July, 1979, under sub-
section (2) of section 4 of the
Employees’ Provident Funds and
Miscellaneous Provisiong Act, 1952
[Placed in Library. See No. LT-

109/80].

(6) A copy each of the follow-
ing Notificationg (Hindi and English
versiong) under sub-section (2) of
gection 7 of the Employees’ Provi-

JANUARY 29, 1980
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dent Funds and Miscellaneous Pro-
visions Act, 1952: — |

(i) The Employees’ Provident
Funds (Second  Amendment)
Scheme, 1979, published in Noti-
fication No. G.S.R. 982 in Gazette
of India dated the 21st July,
1979.

(ii) The Employees’ Provident
Funds (Third Amendment
Scheme) 1979, published in Noti-
fication No G.S.R. 1062 in
Gazette of India dated the 11th
August, 1979. ‘

(iii) The Employees’ Provi-
dent Funds (Fourth Amendment)
Scheme, 1979 published in Noti-
fication No. G.S.R. 1118 in Gazette
of India dated the 1st September
1979.

(iv)y The Employees’ Family
Pension (Amendment) Scheme,
1979, published in Notification No.
GSR 25 in Guazette of India
dated the 5th January, 1980.
[Placed in Library. See No. L.T-
110/80].

NEWSPRINT ALLOCATION PoLICY FOR
1979-80, REVIEWS AND ANNUAL REPORTS
oF REHABILITATION INDUSTRIES CorprO-
RATION LTD., CALCUTTA, FOR 197778,
INDIAN MOTION PICTURES EXPORT Cor-
PORATION LTD., BOMBAY FOR 1978-79,
Frav FiNanNcE CORPORATION Lap.,
BoMmBAY FOR 1978-79, ANNUAL REPORT
oF CHILDREN’S FILM SOCIETY BOMBAY
FOR 1978-T9 AND STATEMENTS FOR DELAY

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI
VASANT SATHE): 1 beg to lay on
the Table:—

(1) A copy of Public Notice No.
1.PR-NP/79 dated the 18th May, 1979 ,
(Hindi and English Versions) con-
taining the Newsprint Allocation
Policy for 1979-80. [Placed. in Library.

See No. LT-111/80.]

(2) A copy each of the following
papers (Hindi and English versions)
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under sub-section (1) of section
619A. of the Compaines Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the Re-
habilitation Industries Corporation
Limited, Calutta, for the year
1977-78,

(ii) Annual Report of the Re-
habilitation Industries Corpora-
~tion Limited Calcutta, for the
year 1977-78 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Placed
in Library, See No. LT-112/80].

(b) (i) Review by the Govern-
ment on the working of the Indian
Motion - Pictures Export Corpora-
tion Limited Bombay, for the year
1978-79.

(ii) Annual Report of the Indian
Motion Pictures Export Corpora-
tion Limited Bombay, for the
yvear 1978-79 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.
[Placed in Library. See No. LT-
113/80].

(e¢) (i) Review by the Govern-
ment on the working of the Film
Finance Corporation Limited,
Bombay, for the year 1978-79.

(ii) Annual Report of the Film
Finance Corporation Bombay, for
the year 1978-79 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor Genera] thereon.

(3) Two statements (Hindi and
English versions) skowing reasons
for delay in laying the papers men-
tioned at 2(b) and 2(c) above.
[Placed in Library. See No. LT-
114/80].

(4) (i) A copy of the Annual
Report (Hindi and English versions)
of the Children’s Film Society,
Bombay, for the year 1978-79 along
with the Audited Accounts. *
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(ii) A statement (Hindi and Eng--
jish versions) showing reasons for
delay in laying the papers mention-

ed at 4(i) above [Placed in Lib--
rary. See No. LT-115/801.

MorMUGAO PORT TRUST (PROCEDURE AT’
Boarp MEETINGS) AmMDT, RULES, 1979,
AnnuaL REeEpORT oF SeaMenN’s P. F.
SCHEME, 1966, ANNUAL REPORT AND-
REVIEW OF DELHI TRANSPORT CORPORA-
TION, DELHI FOR 1978-79, NOTIFICATIONS
UNDER Major PorRT TRUSTS AcT, 1963
AND MERCHANT SHIPPING ACT, 1958
WITH STATEMENT FOR DELAY.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): I beg to lay on the
Table: —

(1) A copy of the Mormugao
Port Trust (Procedure at Board
Meetings) Amendment Rules, 1979
(Hindi and English versions) pub-
lished in Notification No. G.S.R.
1088 in Gazette of India dated the
25th August, 1979, under sub-section
(3) of section 122 of the Major Port
Trust Act, 1963. [Placed in Library.
See No, LT-116/80].

(2) A copy of the Annual Report
(Hindi and English versions) an the
working of the Seamen’s Provident
Fund Scheme, 1966, under sub-
section (1) of section 3 of the Sea-
mens’ Provident Fund Act, 1966.
[Placed in Library. See No. LT-
117/80].

(3) (i) A copy of the Annual
Administration Report (Hindi and
English versions) of the Delhi
Transport Corporation Delhi, for
the year 1978-79 under sub-section
(3) of section 35 of the Road Trans-
port Corporation Act, 1950.

(ii) A copy of the Review (Hindi
and English versions) on the work-
ing of the Corporation for the year
1978-79.
[Placed in
118/80].

Library. See No. LT-
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(4) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (2) of the
section 103 of the Major Port Trust
Act, 1963:—

(i) Annual Accounts of the
Madras Port Trust for the year
1978-79 and the Audi{ Report
thereon.

(ii) Annual Accounts of the
Bombay pPort Trust for the year

1978-79 and the Audit Report
thereon. _

[Plaed in Library, See No. LT-
119/801].

(5) A copy each of the following
Nptifications (Hindi ‘and Engligh
versions) under sub-section (3) of
section 458 of the Merchant Ship-
ping Act, 1958:—

(i) The Merchant Shipping
(Loaq Line) Rule, 1979, published
in Notification No, GS.R. 797 in
Gazette of India dateq the 9th
June, 1879.

(ii) The Merchant Shipipng
(Examination of Engineers in the
Merchant Navy) Amendment
Rules, 1980 published jn Notifica-
tion No. GS.R, 37 in Gazette of
India dated the
1980,

12th January,

(6) A statement (Hindi and Eng-
lish versions) ghowing reasons for

JANUARY 29, 1980
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delay in laying the Notification
mentioned at 5(i) above.

[Placeq in Library, See No. LT-
120/80].

Various RepoRTs OF THE Law CoMMIS-
SION WITH STATEMENTS FOR DELAY,
NoTiricaTIoNs UNDER COMPANIES ACT,
1956, ApvocaTEs (RIGHT TO TAKE UP
Law Teacnincg) Rures, 1979, NotIi-
FIcATTONS UNDER M. R.T. P, Acrt, 1969,
Hicy Court JubGEs (Ampr.) RULES,
1979, NOTIFICATIONS UNDER COMPANIES
Acr, 1956 AND REPRESENTATION OF THE
ProrLe Act, 1951 anp S.C.&S.T.
ORDERS (AMDT{) ACT, 1976.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): I beg to lay
on the Table :—

(1) A copy of the Sixty-seventh
Report (Hindi* wversion) of the
Law Commission on the Indian
Stamp Act, 1899.

(2) A copy of the Sixty-ninth
Report (Hindi and English ver-
sions) of the Law Commission on
the Indian Evidence Act 1872

(3) A copy of the Seventy-fifth
Report (Hindi** version) of the
Law Commission on Disciplinary
Jurisdiction under the Advocates
Act 1961

(4) A copy of the Seventy-
Seventh Report (Hindi*** version)
of the Law Commission on Delay
and Arrears in Trial Courts.

(5) A oeopy of the Seventy-
Eighth Report (Hindi*** wversion)
of the Law Commission on Conges~-
tion of Undertrial Prisoners in
Jails.

*English version of the Report was
1979.

**English version of the Report
December, 1978.

***English version of the Reports
February, 1979.

laid on the Table on the 8th May,

P

was laid on the Table on the 23rd

v~

was laid on the Table on the 27th
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(6) A copy of the Seventy-ninth

Report (Hindi and English versions).

of the Law Commission on Delay
and Arrears in High Courts and
other appellate Courts.

(7) A copy of the Eightieth
Report (Hindi and English versions)
of the Law Commission on Method
of Appointment of Judges.

(8) Three statements (Hindi and
English versions) showing reasons

- for delay in laying the Hindi ver-

sions of 75th, 77th and 78th Reports
of Law Commission.
[Placed in Library,
121/80].

(9) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 642 of the Companies Act,
1956: —

(iy The Companies (Central
Government’s) General Ruleg and
Forms (Second Amendment)
Rules, 1979 published in Noti~
fication No. G.S.R. 1256 in Gazette
of India dated the 6th October,
1979. :

(ii) The Cost Accounting Re-
cords (Cycles) Amendment Rules,
:1979, published in Notification No.
G.S.R. 1270 in Gazette of India
dated the 20th October, 1979,

(iii) The Cost Accounting Re=
cords (Tyres and Tubes) Amend-
ment Ruleg 1979, published in
Notification No. G.S.R. 1271 in

See No. LT-

. Gazette of India dated the 20th

October, 1979.

(iv) The Cost Accounting Re-
" cords (Electric Lamps) Amend-
ment Rules 1979, published in
Notification No, G.S.R. 1272 in
Gazette of India dated the 20th
October, 1979.

(v) The Cost Accounting Re-
cords (Electric Fans) Amendment
Rules 1979, published in Notifica-
tion No. G.S.R. 1273 in Gazette
of India dated the 20th October,

. ) lm'
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(vi) The Cost Accounting Re-
cords (Electric Motors) Amend-
ment Rules, 1979, published in
Notification No. G.S.R. 1274 in
Gazette of India dated the 20th
October, 1979.

(vii) The Cost Accounting Re-
cords (Bulk Drugs) Amendment
Rules, 1979 published in Notifica-
tion No, G.S.R. 1275 in Gazette of
India dated the 20th October, 1979.

(viii) The Cost Accounting Re-
cords (Dyes) Amendment Rules,
1979, published in Notification No.
G.S.R. 1276 in Gazette of India
dated the 20th October, 1979

(ix) The Cost Accounting Re-
cords (Cottor Textiles) Amend-
ment Rules, 1979, published in
Notification No. G.S.R, 1277 in
Gazette of India dated the 20th
October, 1979.

(x) The Companies (Secretary’s
Qualifications) Amendment Rules,
1979, published in Notification No.
G.S.R. 605(E) in Gazette of India
dated the 31st October, 1979.

(xi) The Compmnies (Secre-
tary’s  Qualifications) Amend-
ment Rules, 1980, published in
Notification No. G.S.R. 5(E) in
Gazette of India dated the 8th
January, 1980

(xii) G.S.R. 43 published in
Gazette of India dated the 19th
January, 1980 containing ecorri-
genda to Notification No, G.S.R.
605(E) dated the 31st October,
1979.

(xiii) G.S.R, 583(E) published
in Gazette of India dated the 23rd
October, 1979 making certain
amendment to notification No.
G.S.R. 50(E) dated the 1st Febru-
ary, 1977.

(xiv) The Cost Accounting Re-
cords (Paper) Amendment Rules,
1979, published in Notification
1528 in Gazette of
India dated the 29th December,
1979,

[Plaed in Library, See No. LT-
122/801." :
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(10) A copy of the Advocates
(Right to Take Up Law Teaching)
Rules, 1979 (Hindi and English
versions) published in Notification
No. G.S.R. 587(E) in Gazette of
India dated the 26th October, 1979,
together with corrigendum thereto
published in Notification No. G.S.R.
651(E) dated the 28th November,
1979, under section 49A of the Ad-
vocates Act, 1961. [Placed in Lib-
rary. See No. LT-123/80].

(11) A copy each of the following
Notifications (Hindi and English ver-
siong) under sub-section (3) of
Section 67 of the Monopolies and
Rlestrictive Trade Practices Act,
1969: —

(i) The Monopolis and Restric-
tfive Trade Practices Commission
(Recruitment of Members of
Staff) Amendment Rules, 1979,
published in Notification No. G.S.R.
720(E) in Gazette of Indja dated
the 29th December, 1879

(ii) The Monopolies and Res-
trictive Trade Practices Commis~
sion (Conditions of Service of
Chairmap ang Members) Amend-
ment Rules, 1979, published in
Notification No. G.S.R. 767 in
Gazette of India dated the 9th
June, 1979.

[Placeg in Library. See No. LT-
124/80].

(12) A copy of the High Court
Judges (Agendment) Rules, 1979
(Hindi and English versions) pub-
lished in Notification No. G.S.R.
1015 in Gazette of India dated the
4th August 1979 under sub-section
(3) of section 24 of the High Court
Judges (Conditions of Services)
Act, 1954. [Placed in Library. See
No. LT-125/801.

(18) A copy of Notification No.
G.SR. 1269 (Hindi and English ver-
sions) published in Gazette of India
dated the 20th October, 1979 de-
claring Makkal Mala Abivirthi
Nidhi Limited (Tamil Nadu) to be
@ ‘Nindhi’ under sub-section (3) of
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section 620A of the Companies Act,
1956, [Placed in Library. See No.
LT-126/80].

(14) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 169 of. the Representation of
the People Act, 1951:—

(i) The Conduct of Elections
(Amendment) Rules, 1979, Pub-
lished in Notification No. S.O.
518(E) in Gazette of India dated
the 7th September, 1979,

(ii) The Conduct of Assembly
Elections (Sikkim) Rules, 1979,
publisheg in Notification No.
S.0. 519(E) in Gazette of India
dated the 7th September, 1979.

(iii) The Conduct of Elections
(Second Amendment) Rules, 1979,
published in Notification No. S.0O.
767(E) in Gazette of India dated
the 29th November, 1979.

(iv) Notification No. S.O, 846(E)
published in Gazette of India dated
the 17th December, 1979 contain-
ing corrigendum to Notification
No. S.O0. "767(E) dated 29th
November, 1979.

[Plaed in Library, See No. LT-
127/80].

(18) A copy each of the following
Notifications (Hindi and English
versions) issued under sub-gection

1) of section 8 of the Scheduled
Castes and Scheduled Tribes Orders

(Amendment) Act 1976:—

(i) S.0. 470(E) published in
Gazette of India dated the 13th
August 1979 making  certain
Amendment in the Delimitation
of Parliamentary and Assembly
Constituencies Order, 1976 in res-
pect of the State of Himéchal
Pradesh.

(ii) S.0. 475(E) published in
Gazette of India dated the 20th
August, 1979 ° making certain
Amendments in the Delimitation
of Parliamentary and Assembly
Constituencies Order, 1976 iy res-
pect of the State of Uttar
pndesh ol anoeae o (80D
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(iii) S.0. 3567 published in
Gazette of India dated the 27th
October, 1979 making certain
Amendments in the Delimifation
of Parliamentary and Assembly
Constituencies Order, 1976 in
respect of the State of Madhya
Pradesh.

(iv) S.0, 617(E) published in
Gazette of India dated the 3l1st
October, 1979 making certain
amendments in the Delimitation
of Parliamentary and Assembly
Constituencies Order, 1976 in res-

* pect of the State of Gujarat.

(v) S.0. 754(E) published in
Gazette of India dated the 24th
November, 1979 making certain
amendments in the Delimitation
of Parliamentary ang Assembly
Constituencies Order 1976 in res-
pect of the State of Bihar,
[Placed in Library. See No, LT-
128/80].

NOTIFICATION RE. REVISION OF EXCHANGE
RATES BETWEEN POUND STERLING AND
INDIAN CURRENCY.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): I beg to
lay on the Table 3 copy of Notification
No. G.S%§. 13 (Hindi and English
versions) published in Gazette of
India dated the 22nd January 1080
régarding revision of exchange rates
bétween Pound Sterling and Indian
durrency for the purpose of Customs
valuation, under section 159 of the
customs Aet. 1962. [Placed in Library
See LT-129/80].

SHRI JYOTTRMOY BOSU (Dir-
‘mond Harbour). Sir, I want to raise
a point on Item No. 7.

MR. SPEAKER:
Rule?

SHRI JYOTIRMOY BOSU: I
 want to draw the attention of the
House, why these things have been
delayed
MR, spmnm Yim can g‘tve a
'Mhde ‘ .

Under what
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SHR; JYOTIRMOY BOSU: No

notice is required. I will show you
the proceedings from 1967. In Item
No. 7 (1) and (2), Item 7, sub-para
(6) and (7), do you see the note?
No .dates have been given. I would
like the Minister to clarify why dates
have not been given—the dates of
publication of these Reports.

MR, SPEAKER: Mr.
Pahadia has done it?

SHR1 JAGANNATH PAHADIA: T
have done it Sir,

SHRI JYOTIRMOY BOSU: Can
Mr. Shiv Shankar, the Law Minister,
say?

SHRI P. SHIV SHANKAR: It is
not necessary.

SHR] JYOTIRMOY BOSU: 1t is
necessary. The House doeg; not be-
long to you as an individual. The
House hag a right to know the dates.
(Interruptions). I have never said
that,

MR. SPEAKER: Now,
under Rule 377.

Jagannath,

matters

SHRI JYOTIRMOY BOSU: The
Home Minister ghould clarify why
dates have not been given.

MR. SPEAKER
me notice.

You may given

SHRI JYOTIRMOY BOSU: No
notice iz required for this.

MR. SPEAKER: Shri Atal Bihari
Vajpayee.

(Interruptions) .

SHRI JYOTIRMOY BOSU: The
Law Minister is now dumb, He has
nothing to say.

SHRI P. SHIV SHANKAR: When
the paper is laid on the Table there
is no question of saying anything.
(Interruptions).

MR. SPEAKER: Please, Mr,
Bosu, we are going to 377.

Nothing without my permission.
( mtenuptwm) e
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12.34 hrs.
' MATTERS UNDER RULE 377

(i) REPORTED DELAY IN SANCTIONING

FRESH INSTALMENTS OF DEARNESS

ALLOWANCE TO CENTRAL (GOVERNMENT
EMPLOYEES

wt waw fagrdy amad (9f faedT)
WETE HEIRA 49w 377 F weaqd & ArawfAw
AEged & TH AgAYW  WIAA F W AIA &
AT WTEE AT AEAT & 0

‘g aga waw F fagifor & 9t fw
afe wedi & gawiF § g AT AT afg 12 7
1 guarEfa ¥ & AT FEE G F -
wifedt #1 wgmE W &y wfaferw  feew @
qEr aTied |

dfs wedl & gEwis § wrawas afz @
UES % ¥ FEE wEmE o #7371 e
qiF & mfasr g Tu § 1 ggEr fyw 1
TAEET 1979 § WX AL 1 TATL 1980 §
famr  =fge

& T § A Fa g w5 wemd & wem
oI FeAq wHETegl #1 feafa w1 e §

g FT AEATE WeN AT ®1 Higere wiqor
lH

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have given a
different notice on this and there-
fore I beg of you to give me a little
time, as what has been typeq and
pushed into my Hands by your
Secretariat. .

MR. SPEAKER: I would like you
to read this thing, which hag been
handeg over to me.

SHRI JYOTIRMOY BOSU: What
about my Adjournment Motion?

MR. SPEAKER: No. That has
been disallowed.

SHRI JYOTIRMOY BOSU: But
I have walso given notice that.. .

MR. SPEAKER:. Thig is what you
have given me. It js in print and I
would like you to read this.
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(ii) RESUMPTION OF CIVILIAN
NATIONAL AWARDsS

SHR] JYOTIRMOY BOSU: We
note with dismay that the Govern-
ment has started giving civilian
national awardg which were abolished
by the previougs Government, “This
step offends the provisions of Article
18 of the Constitution. The inter-
pretation of the said article clearly
shows that it prohibits the grant of
civilian titles. Thig would be con-
trary to the provisiong of the said
article in letter and in spirit. The
Government have np authority to
violate specific provisions of the Con-
stitution without amending it. The
previous Government abolisheq it
after taking the advice of the Attor-
ney-General ang on the basis of that
advice, Government order was issued.

In view of above a clear clarifica-
tion from the Prime Minister is
necessary which should be based on
the advice of the Attorney General.

(iii) SCANTY ALLOCATION OF HARD
CorkE 10 TamriL Nabu

SHRI S. A. DORAI SEBASTIAN
(Karur): The scanty and negligible
allocatiop of hard coke during 1977,
1978 ang 1979, i€, only 30 per cent
of the total monthly requirements of
SSI units, has led to the temporary
closure of 400 foundry units throw-
ing vut of employment 5 few thou-
sands of workers. While Delhi got an
allotment of 100 wagons, Tamil Nadu
got only 65 wagons. The consump-
tion of hard coke ig directly related
to the consumption of pig iron. Tamil
Nadu has got 43, 295 MTs of pig iron
in comparison with 14, 472 MTs
allotted to Delhi and 100 wagong for
carrying hard coke, Tamil Nadu
should have got at least 300 wagons,
The details of such irrational alloca-
tion of wagong can be verified from
letter No. TC(A)/69/Hard . Coke/
Ptvi dated 27th August 1979 of the
Railway Board.

1 would like to point out 'that,
while there hag been a ten-fold in-

t
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creage in the case of Delhi, more than
three-fold increase ipn the case of
Rejasthan, two-folg increase 1in the
case of Maharashtra and Haryana,
Tamil Nadu has not been given even
ity legitimate requirements,

I demand that more coke gnd more
wagong should be allotteg to Tamil
Nadu.

(iv) ALLEGED NON-SUPPLY OF ESSEN-
TIAL COMMODITIEg TO THE PEOPLE OF
CACHAR

€HRI SONTOSH MOHAN DEV
(Silchar). The people of Cachar are
facing an economic blockade from
the rest of the country as they have
participated in the last Lok Sabha
election to safeguard the right of the
linguistic ang religious minorities of
Assam, No essentia] commodity like
rice, sugar, salt, HSD, petrol, coal,
kero=ene oil, baby food, etc, is being
sent to Cachar from 1st January
1880, The tea industry had to close
down their factory. Public buses and
trmcks have gone off the road for want
of HSD/petrol. Village and town
people are passing their days in great
distress because of the non-availa-
buility of their daily needs. Will the
Minister concerned take necessary
stepg to save the people of Cachar
from this misery?

(v) DETENTION AND BXPULSION OF
SeRt RAMESH CHANDRA, PRESIDENT OF
g WORLD COUNCIL ¥FROM LONDON

AIRPORT
SHRT CHANDRAJIT YADAY
(Azamgarh): Mr. Speaker, Sir, it is

a matter of great regret that the
U. K. Government took the most
unusual step by detaining and ex-
pelling Shri Ramesh Chandra, s dis-
tinguisheq citizen of India and the
President of World Peace Council
from London Airport itself. Mr.
Ramesh Chandra was going to Lon-
don to attend a conference on dis-
armament which was being held
there at the historic Conway Hall
where India’: freedom movement
was also debated over the first half
2373 L8S—6.
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of the century. This is an insult %
India by the Tory Government of
U. K. This ig for the first time that
not only an Indian citizen but a Com~
monwealth citizen hzg been detained
and expelled for purely political
reasons. This act of the U. K. Gov-
ernment has been strongly condemn-
ed by the Indian Workers’ Associa-
tion, the India League and the
Federal Counci] of Indian Organiza-
tions, Thig has also been condemned
by many prominent Members of
Partliament of the House of Commons.

I bring it to the notice of the House
through you and also to the Govern-
ment of India to take up thig issue
urgently with the UK. Government
so that such things may not be re-
peated in future.

FERNANDES
should be

SHRI GEORGE
(Muzaffarpur) - This
debated in this House,

=t vw faema g (gSTT) @ geaw

wEET, ¥7 9C Rar A £ TETEn 39 (% few
Ffgg 1

MR. SPEAKFR: You have made

the demand. It will be seen. It is
upto the government. Please waib.

SHR]I] CHANDRAJIT YADAYV:
The issue was taken up in the Houwe
of Commons also. They have called
it ‘outrageous’,

MR. SPEAKER: I know the
gravity of the gituation.

SHRI INDRAJIT GUPTA
(Basirhat): The question is that yom
admit a call attention motion. On
this many memberg have given a
call attention notice.

MR. SPEAKER: When the time
comes we wil] consider it. Now it
hag been brought o the notice of the
government and please wait for the
action of the government,

SHRI JYOTIRMOY BOSU: I gave
notice of a motion about Mr, JRD.
Tata, It is quite sometime now....
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MR. SPEAKER: I am studying it.
There is no Privileges Committee
vet, Tt will be made known to the
House, 1 have told you to please
wait. Don’t take any more time,
Now we take up the Motion of
Thanks on the President’s Address.
Mr, Indrajit Gupta.

SHRI CHANDRAJIT YADAV:
What happened was: yesterday you
were not there. 7T raised the matier
that the time should be extended for
thig debate.

MR. SPEAKER: We have extended
it by one hour to-day. There will
be no lunch break to-day. Even
yvesterday. Mr. Yadav you were pot
here 1 requested the House and
appealed to the House that if they
wanted more time, I woulg extend
it. All the opposition members were
agreeable, So 1 agreed. Otherwise
I coulg have given two more hours
yesterday.

SHRI JYOTIRMOY BOSU: My
submission is: why shouly J.R.D.
Tata be protected like this.

MR. SPEAKER: Mr. Bosu, why do
you wang to waste the time of the
House? 1 said it will be done before
the 2nd.

SHRI JYOTIRMOY BOSU: Onthe
2ng the House will adjourn,

MR. SPEAKER: Doesn’t matter. ...
(Interruptions) I know the urgency
of the matter. Now you have said
it ang I have hearq it.

SHRI JYOT'RMOY BOSU: It
shoulg be before the Huuse adjourns.
Let me exercise my right.

SHRI N. G. RANGA (Guntur):
How can there be a dialogue between
a Member and the Speaker on the
flooy of the House? Such dialogues
should take place in the Chamber,
« .« (Interruptions).

MR. SPEAKER: There ig no gues-
tion wof any special treatment.
Everybody is alike before the House.
Nobody is high or low. M. Bosu, I
have heard you, I have taked it
over. If you are still persisting, all
other members wil] object to it
Please don’t try to monopolise. You
are against the monopoly sy:tem.

12.44 hrs.
MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd.
MR. SPEAKER: Shri Indrajit
Gupta,
SHRT INDRAJIT GUPTA

(Basirhat): The President’s Address
has tried to cover g very wide
ground no doubt, but I regret to find
that there is no mention whatsoever
in this Address of two very important
matters, crucial matters I should
say, which have been affecting the
political life of this country for a
considerable time now. OQOne is the
question of defections ang counter
defectiong which have corroded the
politica] life ang political standards
of this country. I should have
thought that some mention would
have been there in the President’s
Addre-g of the early need for some
anti-defection legislationy which has
been pending for a large number eof
years to be put through. But there
is no mention whatspeve, gbout it
and the reasong are not far to seek,
because it seemg that whichever Party
is in power at the centre likeg to go
slow on the question of bringing in
any effective anti-defaction legicla-
tion.

It may be that this time the Gov-
ernment may not yet be in a positien
whatever its inclination is, to dismiss
out-right from the Centre those State
Governmentg which are run by
parties which are not the same as
those of the Congress(l). Therefore,
Mr. Yashpal Kapur and other people °
are on their peregrinations through-
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out the country trying to organise
defectiong or counter-defections in
order to bring about the downfall of
some of the State Governments from
within,

My friend, Shri Ghani Khan Chau-
dhuri is not so subtle; he is a very
outspoken person. He openly dec-
lared twice that the left-front Gov-
ernment in West Bengal should be
thrown into the Bay of Bengal. I
think that any responsible Minister
who makes a public statement like
that oweg an apology to this House.
We are being told everday by the
Ministerg that they are not prepared
to follow in the footsteps of the pre-
vious Janata Government which, we
also, at that time, opposed when they
dismissed outright those State Gov-
ernments which did not owe allegi-
ance to them, Shri Ghani Khan
Chaudhuri has openly called for
throwing out the Government in West
Bengal which has been returned with
a huge majority. Mr. Yashpal Kapur
is busy touring various Stateg as an
unofficial emissary and it is quite
obvious for anybody that hig only
job and purpose is to organise defec-
tions and counter-defections.

I would like to point out with all
modesty that today, in India, it is
only the Leftist Parties—the C.P.I,
CP.M., RS.P. Forwarq Bloc and
other Leftist Parties—which cannot
be accused of indulging in this game
of defection and counter-defection.
You will not be able to show me
instances of M.Ps, and M.L.As. be-
longing to these parties who can be
bought and sold in the market like
the commeodity. But, regrettably,
other parties are a]l prone to this
disease. And therefore I wish that
the President had highlighteq this
matter and emphasised the pecessity
for an ecarly Anti-Defection Bill
But, it is not there. The gecond issue
which has not beep mentioned st all
is the need for restructuring the elec-
tion system in this country.

Sir, in the 1977 Election —I think
‘the Congresg Party hag not gplit and
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it had not divided into Congress(B®
ang Congress(U) at that time—they
won 115 seats in this House having
secured about 35 per cent of the total
voteg cast. Thig time, with an increase
of only 8 per cent—approximately &
per cent—of the votes which they
have polled over 35 per cent they
have registered an almost three
hundred per cent increase in the
number of seats. Do you consider
this to be a fair system of
voting? It does not apply only %e
one party. It applies to everybody;
it applies to all the States also. It
may go against a certain party inone
place against another party in
another place. Only the system
of proportional representatiom
which is there in so many other
countriegs which are supposed to be
democratic countries, is good which
they follow. France follows the pro-
portional representation system.
Recently we have been hobnobbing
with a very high level delegation led
by the French President with which
we want to collaborate on many
technical, eeconomic and commercial
matters, Why not borrow something
from them from their Parliamentary
system also? They have got the
system of proportiona] representa-
tion. Here, in any election, if two or
three per cent of voteg go this way
or that way, it may mean a complete
landslide in the number of seats
which are won or lost. So, I plead
for what my party has been agitating
for many yearg that the system of
proportional representation ghould
be introduced into our electora] sys-
tem to properly reflect all the
different points of view of the
different political parties in this
House. There ig no mention of that
in the Address.

Then  Sir, I come to the questiom
of the cold-war to which, my respect-
ed friend, Shri Jagjivan Ram has alse
referred. In hig speech, the President
has mentioned that the cold-war is
coming near tp our borders; the Prime
Minister has also referregq to it. I
may also mention Sir, the point rais-
ed just now about the detention at
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[Shri Indrajit Gupta]

the London Airport of Mr. Romesh
@handry who has beep put in the
mext plane and sent back. This is
what the Guardian of the 26th of
January hag to say about this
mcident:, I quote:

“The Home Secretary signalled a
return to cold-war stances yester-
day by refusing to let the Leader
of the Soviet-backed Worlg Peace
Council into Britain for a Confer-
ence. The decision is clearly a part
of the current fist-shaking in the
direction of the U.S.S.R...."

“Mr. Chandra was due to attend
a two day Conference at the Con-
way Hall in London.....aimeg at
irade unionigts and designed to
urge disarmament.”

F think India ig one of the foremost
ehampion: of disarmament in the
world and here, a citizen of our
eountry a distinguisheq citizen, who
happens to hold a high office of
President of the World Peace Council
with which many Members in this
Housp are not only familiar but are
alsy associated with the activities of
that organisation including gome
Ministers whom I see sitting here,
who have benefiled from their asso-
ciation with that council, T am ask-
ing them whether it is not proper
that if a matter like thig can be pro-
tested against in the House of Com-
mong in London should our Parlia-
ment not go on record protesting
against thiz high-handed and humi-
liating behaviour which has been
dealt to g distinguished citizen »f thig
eountry simply because he is asso-
ciated with g particular organisation?

Now_ Sir, thig cold war has come
close to our borders. This is 3 matter
in which we should rise above party
interests ang consider what should be
done. 'The sole thing which we
should be guideq by is considerations
of our own security, defence of the
national sovereignty ang the terri-
torial integrity of our country. There
should be no other criteria by which
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we should take an attitude on this
question.

Sir, it has become a fashion te
attribute everything—I regret tw»
say—to this formula of super-power
rivalry. It ig true that there is a super
power rivalryin the world and one of
these powers, though a super-power, ig
a socialist super-power. The other is
an imperialist super-power, and I
would like to ask this Hou:e whether
it jg not a fact that sometimeg this
so-called super-power rivalry has
benefited us alse in this country from
the point of view of our own security,
We should be very careful,

Sir, 1 agree completely with Babuji
in this matter, that is, be very careful
and circumspect in what we say keep-
ing our own interests in view. When-
ever the question of Kashmir was rais-
ed in the Security Council by one
super-power when we were sought te
be branded as aggressors because we
hag sent our forces to Goa tp liberate
Goa which is part of our motherland e
resolution was moved in the Security
Council asking that India should be
branded as an aggressor for recover-
ing its own territory., What might
have happened had the other super-
power not been there to defend owr
stand? Did we not benefit from that?
1 woulg ask the hon’ble Members an@l
also the Prime Minister to consider thig
very carefully. Sir, what happenedl
in 1965? Before the outbreak of hos-
tilities with Pakistan, is it not a fa&
that for several days and weeks there
was infiltration across the line of cou-
tro]l or the ceasefire linenot by regu-
lar units of the Pakistan Army but by
so-called tribesmen—armeq tribesmem
—who had been sent in across the bot-
der into Kashmir, ang wag it not the
beginning of an aggression? Does #
mean only when people are dressed in
regular military uniform, then only
they can be treated as aggressors anll
not otherwise? What happened i
1965? Why today we are shouting
only about the entry of Soviet troope
into Afghanistan? What about tHeske
people, not dressed’in military uni-
form, who, for three fo four months
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tdgether were being trained, organiseg
armed, equipped and financed from
Pakistani soil by another group of
mowers and were being sent across the
Worder in order to attack the people
inside Afghanistan, to carry out pil-
Iage, burning and killing of people?
Ia that no aggression? We should be
very careful. We should not say things
which may put us intp difficult posi-
tions.

Sir, the Afghan Government says
that it is their internal affair. They
sdy that they asked for the Soviet
kelp because they were in great dif-
ficulties and this was done under
Article 4 of this Treaty, which exists
Between them and the Soviet Union.

Now, Sir, I want to remind the
Mouse that the Government which ask-
ad for the Soviet help in Afghanistan
was at least locateg in Kabul. But,
Wir, would we agree if somebody says
to us: You went into Bangla Desh in
1971, on an appeal of a Provisional
®Government of Bangla Desh which at
that time, was not even functioning
from the soil of Bangla Desh? Every-
Body knows it. I don’t want to labour
the point. That Provisional Govern-
ment wag Jocated in Mujibnagar—
which was not locateq inside the terri-
tory of Bangla Desh. Are we now to
eounter fthis argument in another way
then? 1Is it not a fact? Tg it Tight for
somebody to say that because in 1971
we entered into a long-term treaty of
friendship and mutual assistance with
the Soviet Union, therefore, that thing
provoked President Nixon tn send in

Kis Seventh Fleet into the Indian Ocean
" Wecause it is super-power rivalry? Is
sveryvthing a super-power rivalry? We
don’t accept that argument, because,
. we were very much involved in that
matter with our own security and our
vwn defence.

Then, Sir, it ig being argued in some
quarters that these tribesmen,—these
Afghani tribesmen,—who are operat-
ing from across the border ang from
Pakistan are after all nationals of that
ocountry. They have become refugees;
they have been forced to lemve that
sountry; end therefore, if they carry
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on a so-called war of liberation—ope-
rating from foreign bases—we should
sympathise with them. Therefore, Sir,
I beg of this House not to use an argu-
ment like this because these argu-
ments will be used against us. Here in
this country, you have citizens of this
country—their number may not be
large, but youy have people from Naga-
land, people from Mizoram, people
from Manipur and now I read in the
Press that there have been even some
boys from Assam—they are citizens
of this country. They are using the
same argument. They are going out
from this country to seek arms and
training; we know where they are
going across our borders. And they
are being sent back in order to cre-
ate trouble inside the country—the
so-called insurgents on our borders.
See what is going on in the North
East border? Are we to accept the
argument that because they are ac-
tually citizens of India therefore
they should be sympathised with?
Do you accept this argument? Them
why do we prevaricate on matters
which are the internal affair of Af-
ghanistan? I should like to tell
you that regarding the power
which is now supporting Pakis-
tan with new armaments we know
in the past what they have done and
how they regarded us. Therefore,
Sir, I would beg of this House teo
remember who are the powers im-
volved, whether some of them are
traditionally, historically, hostile
to wus or some which are histo-
rically, traditionally, friendly fo us.
We cannot take up a so-calleq neutral
attitude between them and say, oh, it
is all super-power rivalrv. We have
also got a long term treaty with the
Soviet Union. T don’t say that under
that treaty you are going to ask the
Soviet people to come here, But 1
want to know if there ig any treaty,
suppose at any time, such a critical
situation does arise when under the
treaty you are forced to ask for Tor-
eign help, suppose vour Government
in this country, anv Government{ In
thig country is forced to take such a
step, then, will you term that as ag-
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gression against this country? This ig
a delicate ang tactful question and we
should not join the general chorus
which is being indulged in by those in
she monopolist ang capitalist press.
This is all what I would like to say.
X my time over, Sir?

MR. SPEAKER: More than that,

SHRI INDRAJIT GUPTA: Then, I
will conclude by saying that there is
mot much, but a little, in this® Presi-
‘dent’s Address about rising prices and
the need to control prices, I would
just remind the House that we will
probably debate it at some other time.
But, Sir, it is not only a question of
rising prices. There is the problem of
rising prices in respect of commodi-
fies which you and I purchase, essen-
#ial commodities or manufactured arti-
eles and s0 on, But nobody talks
about the fall in prices which the far-
mers are suffering from, the unremu-
merative prices which growers of all
eommercial cropg suffer from, in this
sountry. The growerg of raw  jute
have been suffering for the last so
many years in my own State, irrespec-
tive of whatever regime may be in
power at the Centre; they have never
been paid their economic price and
they have been defrauded to serve the
interest of the big jute mil] owners
whose factories are situated in and
around Calcutta. Therefore Sir, we
should look at ali these questiong in
the proper economic perspective,

13.00 hrs:

SHRI MADHAV RAO SCINDIA
(Guna): The election results to th
Seventh Lok Sabha have demonstrated
that the Indian electorate hag blos-
somed forth from adolescence tn full
maturity

At one stroke, our electorate has
ended a traumatie neriod of non-Gov-
ernment, Tn the-e 2% years, we have
witnessed a geramhble for geats of
power whirh has tarnishes the wvery
image of the nolitician and shaken the
roots of democracy. In Delhi nothing
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moved Ministers engageq in hec-
tic in-fighting were too busy for any-
thing else, What we were experiencs
ing was not merely a crisis but a para-
lysis. Hypocracy became official peo-
licy—morality only symbolic. Under
the Janata Government, if you were
lucky enough to be born a vegetariam
and a teetotaller, 90 per cent of your
morality was guaranteed. The other
10 per cent coulq then be devoted te
amassing money and land, indulging
in bribeg and in extensive foreign tra-
vels. There was neither vision nor
supervision—only division. The Pre-
sidential address has rightly highlight-
ed the geriousness of the situation. To
set things right, we will first have to
attack the core sectors whose mal-
function hag paralysed the whole sys-
tem. Coal is in short supply, power
cuts are frequent ang severe, wagons
are not available and ports are conges-
ted. All these are having their down-
stream effect on agriculture, industry
and exports. Each public sector
undertaking blameg the other. The
coal industry points its finger at the
electricity undertakings. No electri-
city, so no coal. The electricity
undertakings say: no coal sp no elec-
tricity! What came first the chicken
or the egg? The hard truth is that
coal production in the past 3 vears
has remained stagnant at 100 million
tonnes, the gap between demand and
supplv of electricity continues tp be
12 per cent, and traffic moved by rail-
ways does not go beyond 210 milliom
tonnes. Then how is the economyv te
grow? To compound the zero growth
in these core sectors is the spread of
the tentacles of corruption, I am told
there are industries in the Delhi area
which due to nower cuts, are officially

restricted to 2 davs working but are

actually working the full week, Money
is paid under thea table to certain peo-
ple and power is drawn directlv, by-
passing the meter-reading. What a
shocking state of affairs? Tn the lastd
budeets the Government has made ad-
ditional. investments of 6112 crores in
power: generation, 1220.crores in coal

and 1637 erores in railways but with-
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out any additional production. These
sectors often called India’s topless
wonders have proved to be bottomless
pits. It is all a matter of management.
For instance in power generation,
only 45 per cent of installeq capacity
wag utilised. In some plants it was
as low as 25 per cent, The rest of
nationa] investment wag wasted be-
cause of non-utilisation. Targets for
performance must be set and those
who do not measure upto the stan-

dards seti should be immediately
replaced.
These management  bottlenecks,

coupled with the large projected bud-
getary deficit of 2500 crores of rupees
and a zero industrial growth rate have
had a devastating effect on the price
spiral, which rose in the 3 years pe-
ripd by 30 per cent. The common man
and the farmep are being crushed
under this burden. Stringent anti-in-
flationary measures have to be taken
but taking care that massive and indis-
criminate eredit squeezes do not affect
the production levels, This nation is a
farmers nation and injustices to our
farmers angd noorer sectiong must be
removed. Adivasig and most harijans
live in a most hackward economic con-
dition. In fact the greatest victims of
the deteriorating law and order situa-
tion have been the harijans. Tn Belchi
14 were burnt alive and harijan atro-
cities have occurred in countless vil-
lages. T therefore suggest the forma-
tion of a separate Ministry for Hari-
jan and Advasi Welfare which can
directly ensure their security and
provide facilities for their progress.

The President in his address makes
mention of another obstacle we face,
that is, the massive petroleum bill of
annroximately 5000 crores, enough to
wine-out our foreign exchange reser-
ves. Measureg to conserve and tap al-
ternative sources must be immediately
undertaken,

An investment in solar energy R&D
would not be out -of place and could
prove to be the lifeline of the nature,
Other measures like the ban on pri-
vate vehicles for one day in the weel

«and  the . switching off of neon signs

=S o Ime L
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after 9.00 p.m. can contnbute greatfy
to the conservation of fuel and power.
There must be a_ general tightening
of the belt all around.

In the sphere of external affairs,
the region faces a situation pregnant
with explosive possibilities, At one
stroke overnight, a whole area of the
worid became a tinderbox. The
Soviet entry into Afghanistan touch-
ed off a scismic shift in Super Power’
relations. Control of Afghanistan
hag put the Russians within 350 miles
of the Arabian Sea, the oil lifeline cf
the West and Japan. Soviet war-
planes based in Afghanistan could cut
the lifeline at wiil. And all that now
stands in the way of Russia’s historic,
age-old, quest for entry into the
warm waters is Baluchistan straddl-
ing the Iran-Pak border. Under the
sagacious leadership of Shrimati
Indira Gandhi, India can play a cru-
cial roie in defusing the issue,

Firstly, it ig alleged that Pakisztan
wag arming this rebels and creating
a situation which the Afghan army.
weakened by coups and counter
coups, could not combat. This has
ricocheted on Pakistan and it ig in
their interests that {hese activities
cease immediately.

Secondly, Islamabad must be per-
suaded to understand that in the
changed circumstances, a strong Pakis-
tan is vital to India’s interest so as
to act as a buffer between Soviet
controlled Afghanistan and India. It
is indeed unfortunate that General
Gia chose to make a mention of
Kashmir in the recent Islamic Con-
ference because the only way to face
this possible threat is for Delhi and
Islamabad to act in the Simla spirit
and work in unison for peace in the
region, but a pre-requisite for this is
that Pakistan refuse American arms
aid. If Pakistan keeps receiving
massive armg aid from America and
China, it is inevitable that India too
will start arming itself and there is
no. knowing where this escalation of
the arms race would end, causing a
tremendous set-back to the economic
progress of both the countries.
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Thirdly, Tehran must be made to
realise that the ‘hostages’ issue may
cause Washington to take drastic
action against Iran, But the moment
it does so, Soviet Russia may make
it a pretext to commence their thrust
Southwards making Iran the main
cockpit of Super Power fighting. It
is, therefore, in Iran’s interest that
they release the hostages and thereoy
elminate the risk of the trigering of
of Super Power action and reaction
in [ran. f

Finally, the Russiang must be ner-
syaded to bow to world opiniomn and
withdraw their forces at the earliest.

The din amd dust of electoral battle
hag subsided. And at this junmcture,
the - country is undoubtedly passing
through a critical situation. In a
corisiy one faces grave danger, but
also has unparralled opportunities,
The expectations are great but the
patience of the people is limited. To
live up to the expectations, we will
have to create a positive psychology
in this country. Mrs. Gandhi has
taken the lead in creating this psycho-
logy by rejecting the negative senti-
ment of vengeance. In my view,
a politics of vengeance is not politics.
Revenge is a racklessness towards the
future, in a vain attempt to make the
present abolish a suffering which is
already past. We have entered a
new age. The ghosts of the past
should have long ceased to haunt us.
Unfortunately, though political sys-
tems have changed, the underlving
pesychology remains the same. The
princes are long dead and buried but
feudalism still lives. Feudalism is
not represented bv coincidences of
birth, but it exists as an attitude of
mind. It exists in the action of the
Janata Minister in Bhopal, who in-
volved hundreds of Government ser-
vants, cars and paraphernalia in the
pompous wedding of his children, it
exists in the mind of a former Janata
Minister in Delhi who claimed minis-
terial privilege from being searched
by airport security; it exists in the
mind of the another Janata Minister
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in Delhi who om hig return from
South America refused to go inte
quarantine at the airport and tra-
velled from Bombay to Delhi at great
risk to all the passengers travelling
in the aircraft, Let us break out of
these as shackles shed the skin of
hypocricy and emerge into the sun-
iight to lead the nation into the new
age. When I was at school, a pass-
age of Tagore was painted on 'the
wall at the top of the stairs we climb-
ed every day. Those words are still
imprinted in my memory. And whea
each sentence of his is reviewed im
context to what exists to-day, the
magnitude of the people’s disappoint-
ment can be understood. 1 take the
liberty of reading those words of
Tagore; and I am sure you will give
me just that little time extra te
quofe him. I read it now:

“Where the mind is without fear,
and the head is held high;

where knowiedge ig free;

where the world has not heem
broken up into fragments by
narrow domestic walls;

where words come out from the
depth of truth;

where tireless striving stretches
its arms towards perfection;

where the clear stream of rea-
son has not last its way inte
the dreary desert sand of dead
habit;

where the mind is led forward
by Thee into ever widening
thought and action,

Into that Heaven of freedom,
my father, let my country
awake.

‘When applied to the circumstances
existing to-day, these words should
be enough to stir anvone’s conscience.
Let us resolve tn build the India of
the dreams of Tegore, Vivekanand,
Subhas BRose. Gandhi and Nehru. A%
this eritical juneture, we the repre-
senfatives of the people have a most
dificult role to play. Let us attempt
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to' live up to that role. Otherwise,
history will never forgive us,

SHRI KEDAR PANDEY (Bettiah):
Mr. Speaker, Sir, I stand to support
the Motion of Thanks on the Presi-
dent’s Address. The Address is well-
thought-out, and has touched ail the
important points concerning the
nation.

Shri Jagjivan Ram had referred to
the structure of the society. We are
living in a capitalistic society and we
wish to change it. Rather, we want
tg transform thig capitalistic society
into a socialist one, And the methods
Rave already been chalked out. Dur-
ifg the regime of Shri Jawarharlal
Nehru—when Shri Jagjivan Ram
‘wag one of the very important mem-
bers of his Cabinet—we accepted
certain principles viz. that we have
to have secularism in this country,
we have to have democracy in this
country, that we have to have a soci-
alist society and that our foreign
policy should be one of non-align-
ment,

14.28 hrs.
[SuRr TrIDIB CHAUDHURY in the Chair]

At that time, there was a session
at “angalere, and the 10-point eco-
nomic programme was there, Very
important programmes were chalked
out to transform the society. Banks
were nationalized, land reforms were
mentioned and so many institutions
were nationalized. Because ours is a
capitalistic society, there is exploita-
tion in the society. There are high-
ups, there are persons who live on
the labour of others. So, the banks
were nationalized, privy purse was
abolished and there were land re-
forms. The Congress did it. and
Shri Jagiivan Ram was also a part-
ner to this. So, during the last 30
vears of the Congress regime. much
has been done. No doubt about it.
But still much hag to be implemented.
We find to-day that there is disparity
and discontent and acute unemploy-
ment. So, we have to deal with this
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problem; and the methods have al-
ready been chalked out. What should
we do? We find the 20-point pro-
gramme mentioned in the President's
Address,

The 20-point programme relates to
the economic programme. It includes
a minimum wage to the agricultural
labour and Land Ceilings Acts. All
these things are mentioned in the 20-
point programme. Of course, that
was there in the emergenmcy period,
but it does not mean that during the
emergency period, thig 20-point pre-
gramme was not scientifie and uni-.
form. This was a scientific pro-
gramme, but it wag not cared by any-
body.

Now in the capitalistie society,
there are agricultural workers, They
must be getting a minimum wage.
They must get a fair wage. PBEut
there was much that had not been
implemented during the Janata
Party regime. What happened when
they came to wower? They did nhot
care for the implementation of the
20-point programme. During the
Congress regime, we had passed cer-
tain laws. I was the Chief Minister
in Bibhar in 1972, At that time, the
Land Ceilings Act was passed. We
got them implemented to a great
extent. But when the Janata Party
came into power, they did not care
at all for the implementation of those
programmes, and rather they became
sympathisers with the capitalists.
rajas, maharajas and 3 number of
big landlords. They with the help of
big politicians, formed the Janata
Party. Whatever programmes we
had formulated and were pursuing,
they gave a poodbye to those pro-
grammes, At that time Shri Jagji-
van Ram who alsp a party to it
Why were they not implemented?
That is the defect of the Janata
Party, and Lok Dal. During their
2} vears’ regime, they did not care
to implement those programmes.

If you wish to change the sociefy,
this capitalistic sodiefy. transform
thig capitalistic society into a socialist
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one, you have to follow those pro-
grammes in a democratic manner.
You did not do it. Mrs, Gandhi was
the Prime Minister for 11 years, She
did whatever was started by Pandit
Jawhaharlal Nehru in this country.
You must accept this truth. But
when you came into power, you never
cared to implement all these econo-
mic and social programmes. You
should have done it. So, you have
ecommitted that mistake and that is
why, people have punished you.
You have lost the grip, You are now
in the Opposition and are in a mino-
rity.

So far as land reforms are con-
cerned, we see that land-reforms
constitute the crux of the burning
problem plaguing the Indian econo-
my. There are 35.7 million opera-
tional holdings. These constitute
50.6 per cent of the total operational
holdings which number 705. Mere
35.7 million operational hoidings have
less than one acre each and cover
9 per cent of the total cultivable area.
2.7 million holdings which are 3.9
per cent of the total cultivable land
cover 31 per cent of the total culti-
vuble land. There is a growing in-
equality

A series of ceiling lawg is in force
for the last ten years but still the
work is not completed. Forty per
cent of the total cultivable land still
remains in the hands of 5-6 per r~ent
of the land-holders. 60—70 per cent
of the egricultural population possess
only 5 per cent of the 1land. The
Janata Party Government and Lok
Dal have miserably failed on shis
front. The Planning Commission has
made a cautioug and conservative
estimate of the surplus land and its
figure is 21.5 million acres,

The Economie Survey of the Gov-
ernment moints out that onlv 4.6 mil-
Yion ncres have been declared surplus.
Only 25 million acres have been
brought under Government posses-
gion, - Onlv 16 million acres have
been - distributed to. the landless. In
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fact these were distributed before:
the Janata rule - came into  being..
There is no credit of yours—either of
the Janata rule or the Lok Dal rule.
Whatever the credit comes, that
comes to the Indian National Con-
ress regime under the prime minis-
tership of Shrimati Indira Gandhi.
That is the truth, We must face it.
You have done nothing for land re-
formg during your 2} years re
gime. You must feel this and you
must accept this truth and you must
say that you have done nothing for
the uplift of the poor. Whatever has
been done, this has been done by
Smt. Gandhi when she wag the Prime
Minister of this country. That is the
truth. You must realise it,

What about prices? In 1977-78,
prices started spurting. The month-
!y average rise was 8 per cent akove
that of 1976-77. Prices to-day are all
higher than they were at any time in
the past. The index of the whole
sale prices is not correct indicator of
the prevailing price situation. The
consumer price index should bhe re-
garded ac the correct guide, There
is a rise of at least 4.4 per cent Le-
tween April 1978 and December. 1078.
This rice has come on top of mnassive
increase in previous years. If we
take into account the Budget of Shri
Charan Singh, we find that there is
a deficit of Rs. 1071 crores, Two
supplementary demands for grants
shall increase the deficit to Rs, 1.400
crores. In the last three vears it
has increased to nearly 4.000 crores.
This huge deficit is bound top have
unhapy consequences. Fiscal pru-
dence or caution has been thrown to
the four winds, Between 1972-74
money supplv increased hv 42 per
cent, It has already increased hy 50
per cent during the last three wvears.
This year monev suvply is expected
to increase by 20 per cent. This shall
be quite the inflationarv fire which
cannot be quenched and ouelled hv
large - stocks of food  eraing _and
maximum  foreien = exchancs  re-
sources. . It takes at least hatween
18 morths to 24 months for the ex-

-panded money supply to have its
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éffect on prices. Hence price stabi-
lity Lecomes wvery difficult. We
know that in the developing economy,
it is very difficult to have stability
Qur country has got a developing
economy. It is not a fully develop-
ed nation. Of course, it is natural
that we may have some inflation, no
doubt about it. But at the present
moment we have the highest inflation
in this country. This is what we see
to-day_ This ig the legacy of the
Janata rule. What is that? We may
say that this is a bankrupt economy.
Now how to revitalise it and how to
revive it, it is a difficult question.
There is acute unemployment and
demoralised bureaucracy. What have
you done? Have you done anything
for the good of the nation? You
must think on it. This is the posi-
tion that you have achieved during
the last 2-1/2 years,

What about energy? Only 48 per
cent of the total capacity of the
energy is utilised. The other 52 per
cent of the capacity remains unutilis-
ed. What is the cause of it? Your
bad management, your mismanage-
ment. This is the position. You
must realise it. So, you have got the
defeat at the polls due to two Iim-
portant reasons, One 1is complete
break-down of law and order during
your regime.

PROF. MADHU DANDAVATE
(Rajapur): If you permit my inter-
vention, I would just request the hon.
Member to tell us what was the state
of the economy of the countrv when
the Janata Party took over the Gov-
ernment.

SHRI KEDAR PANDEY: That I
have referred, for the years 1974-77
and 1972-74. That was much better,
balance of trade and all these things.
Now, I said that only on two im-
portant points you could not reply to
the people and so vou got the defeat.
One is complete breakdown of law
and order in this ecountry during vour
regime, during the regime of Janata
and Lok Dal. Second is high prices.
And you could not reply to the people
or these two points and so you  got
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the defeat. These are the two im-
portant factors which are responsible
for your defeat and which are res~:
ponsible for our suceess. You must
realise it, This ig the truth. Yow
have failed in your administration.
(Interruptions). Now we zhall do il.
With the better administration of law
and order in this country we are con-
fident of our success. Secondly, we
must try to reduce the prices. Prices
must be stabilised to some extent.
These are the two important factors
and we must now ke in a position to
reply to these questions.

There is one difficulty in this coun-
try. Now_ the State Legislatures are
there in different States. They are
your creation, the creation of Janata
Party or Lok Dal as the case may be.
I do not know how far they will res-
pond to the answer of these 1iwo
questions. This is the difficulty at
present, Because ours is a federal
structure we must try to find some
solutions as to now to get on and how
to find out the solutions and how to
maintain law and order in a perfect
condition and how to minimise the
prices. how to reduce the prices.
These are the two questions. So,
voy must acknowledge your defeat.
Don’t calculate 43 per cent and 57 per
cent. I compietely agree with Shri
Jagjivan Ram when he said: “Don’t
make this argument”. The fact 1is
that vou are defeated, you must ac-
knowledge your defeat, Don’t try to
minimise the thing and defend it,
saying that 43 per cent of population
gave ug votes and you got sg muen.
This is a faulty argument. In the
present democratic set up this is the
svstem which is prevalent in this
country, in England also which you
follow. So, vou must know and
realise vour mistakes, you must
apologise to the peowle and you must
show respect to the Government and
yvou must rather atone for it. That
is the position, and T do feel that yvou
are rralising it. So. there must bhe
a complete and radical change in
your tone in vour speech and all
these things. Thig is what T have fo
say. :
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SHRI CHITTA BASU (Baresat): The
President’s Address which we are dis-
qussing now does not reflech in totality
th major realities in the political
sgenerio of our country. The Address
to some extent is fragmented. There
are certain omissions and distortions
which have found a place in the Ad-
dress which can hardly escape the
notice of the hon. Members of this
House and the nation outside.

The President has been very much
pleased to refer to the massive man-
date obtained by the ruling party. I
would crave the indulgence of the
Hcuse as other hon. Members have
done already to explode that myth,
because there is no massiveness in the
so-called massive mandate. Facts will
go to substantiate that the total votes
polled were 57 per cent of the elector-
ate, and out of that only 42.6 per cent
was secured by the ruling party. This
implies, you will agree with me, that
by an approval of about cne-fourth of
the electorate, the ruling party has se-
cured two-thirds majority, which means
in the final analysis the rule of the mi-
nority over the majority of the people.
This paradoxical situation is due to the
fact that there are inherent defects /in
our electoral system which has once
again underscored the urgency cof elec-
toral reforms. This paradoxical situa-
tion can be done away with if we adopt
the widely accepted prihciple of pro-
portional representation as the main
basis of our electoral system.

The President has been pleased not
to take any note of the significant de-
feat of the arch communal and casteist
forces in the country. The election re-
sults have clearly demonstrated that
our electorate has attained political
maturity and has rejected the commu-
nal and casteist approach to the natio-
nal probiems of our country, The
electorate hag thoroughly rejected the
pernicious theory of Hindu backlash
and has given theiy verdict in 3 more
pronounced manner in favour of the
secular forces as against the com-
munal and casteist forces.
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The President has also taken no note
of a new situaflon that has arisen im
our country. Particularly he has ig-
nored the emergence of the left and’
democratic forces in larger numbersg ia
the Seventh Lok Sabha. These lef¢
and democratic forces constitute a
bright promise for tomorrow, which is
alone capable of being a national alfer-
native to the bourgeois landlord par-
ties, whether taken singly or together.
The election results have also unerning-
ly proved that the masses of this coum-
try are looking forward to a third alter-
native. Wherever such an alternative
was made available to the people, they
have deliberately, consciously and firm-
ly opted for that alternative. The re-
sults of Tripura, West Bengal and Ke-
rala unerringly demonstrate that fact.

The President has also been pleased
to refer to the need of the spirit ef
conciliation instead of confrontatiom
today, but the actual trends reveal that
the ruling party has already taken re-
sort to a spirit of confrontation and net
conciliation. I would only mention
three slaiements falling from three Ca-
binet Ministers very recently.

Mr. P. K. Mukherjee, the TUniom
Commerce Minister is reported to have
said:

“They (West Bengal) should for-
get the existence of a weak Govern-
ment at the Centre. We in our area
of competence know how to make a
State Government implement legisla-
tion”™ (National Herald, January
27).

Again, says Mr. P. C. Sethi, another
Union (Cabinet Minister: “If the States
do not implement the Central Acts, ac-
tion would be taken against those State
Governments.” I have guoted this from
National Herald of 27th January, Mr.
A. B. A. Ghani Khan Chaudhuri has
topped both these Ministers and he
says that he has taken a solemn pledge
to drown the Government of West Bem~
gal intc the waters of Bay of Bengal

PROF. MADHU DANDAVATE: The
Bay of Bengal will become Red Sea.
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SHRI CHITTA BASU: We will be
glad if the Bay of Bengal becomes Red
Sea. Does this reflect a spirit of re-
conciliation? It really shows nothing
but throwing the gauntlet. I wish to
remind them that 1980 is different from
1970. Eighties will be different from
the Seventies. We shall fight tooth and
nail against any kind of unilateral as-
gsault on any non-Ceng. (I) State Gov-
ernments, which are existing on their
own rights because they have secured
the mandate of the people. They are
there not because of any gift of the
ruling party at the centre, to be taken
away at any suitable time at their con-
venience. While making this kind of
pronouncements through the Cabinet
Ministers, moves are on to resort to
operations of toppling the State Gov-
ernments. One so-called emissary of
the Prime Minister is hopping round
the country, engineering defections and
counter-defections, engineering the so-
called movements te bring down the
existing State Governments. That
shows the very strained relations bet-
ween the Centre and the States. This
is not only reprehensible but also con-
trary to the basic principle of federal
politv. We are prepared to preserve the
federal principles. It is they who have
started an assault on the federal prin-
ciple of our Constitution? People
sheuld be on vigil and they should re-
sist any such move on the part of the
ruling party.

All the events which are unfolding
themselves in quick succession lead
one to believe that the return of the
days of parliamentary authoritarianism
and if necessary, extra parliamentary
authoritarianism is imminent and it is
a great danger to democracy, to parlia-
mentary democracy, the parliamentary
democratic system in our country and
all these efforts are te be fought back
and resisted. Let there not be any il-
lusions about it. We on this side will
always be against parliamentary autho-
ritarianism, extra-constitutional autho-~
ritarianism because that is a grave dan-
ger which iy being posed to the

tic system.
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The President has referred to the
new challenges facing the nation. The
challenges are undoubtedly gigantie.
We are passing through a period of
deep econcmic crisis. Our economy s
really reeling under the impact of high
costs instability on the price front, run-
away inflation, mounting trade deficit,
staggering deficit financing, incidence
of heavy tax burdens; stagnation hap
followed and sometimes even declining
produciion has followed. A radical
socio-econemic programme is needed te
salvage the economy from this deep
malaise. Structural and institutional
changes alone can change the basic cha-
racter of our economy. But instead of
spelling out such radical economic pre-
grammes the President has been pleam-
ed to refer to the much beasted 20-point
programme. It is essentially a statys
quo programme; it represents nothing
but palliatives and it does not repre-
sent any fundamental change of the
institution and the structure of our eco-
nomy. Therefore, I would say that thie
20-point programme, even if it is ho#-
estly implemented, cannot lift the eco-
nemy from deep morass. It would
prove, as in the past, a great failure te
lift our economy from morass

Now, freedom of the press is ale
under attack today. Freedom of tHe
press is very precious to us, In this
connection, I would like to refer to cer-
tain pronouncements made by certaim
Cabinet Ministers. The Minister pf
Information and Broadcasting, Mr. ¥d-
sant Sathe, was pleased to say:

“If the press is really to be frée,
then it cannot be-: partisan.”

What does it mean? It means categp-
rically and clearly that if the prege
goes partisan, then freedom of {he
press will be curbed. Who is to take
care of the partisan press? It is mé®
vou, the Government. It is the leader-
ship which can take care of the par#i-
san press.

Then, Mr. Sathe goes on to say:

“We shall now judge the press
by it; objectivity.”
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The 'question arises, what is the hench
mark of this objectivity? Is it syco-
phancy or fearlessness? The demand
of the Government is sycophancy, not
fearlessness.

Further, he goes on 1o say:

“If anyone purposely maligns the
.administration, the reciprocity bet-
ween the Ministry and the press and
media will be lost.”

‘What does he mean by “reciprecity”?
Does it not throw a challenge to the
iree press?

Before concluding, therefore, 1 would
say that there are discernible trends,
strong trends, towards authoritarian-
ism. It is for the House to rise firmly
against those trends of authoritarian-
ism. It should be put dewn firmly.

SHRI CHANDRA SHEKHAR SINGH
(Banka): Mr., Chairman, Sir, I have
been patiently listening to the speeches
made by the hon. Members of the Op-
position. I am sorry to note that 1
found hardly any evidence of the fact
that the political scene has changed and
that they have to play a different role
in the present political context.

The hon. Members of the Opposition
have talked of electoral reform. It is
a gquestion which requires a debate in
depth. We will not be averse to any
mnew arrangement which may result
from it. But at the moment, it has
been repeatedly pointed out amidst ap-
plause from the members of the Op-
position that we represent 45 per cent
ef the people of this country while
tbhey represent 57 per cent of the peo-
ple. 1 would most politely submit that
mpolitics is not governed by the rules
af- arithmetic and that in politics, two
plus two do not always make four.
Bven the leader of the C.P.M. talked
in those terms and was very assertive
dbeut his 57 per cent representative
character. Whose views would he ex-
press here? Would he voice the opi-
wion of the R.S.S. with all its commu-
amal manifestations? Would he be guid-
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ed by the Janata Party power seekers?
Or would he still team up with the
Kulak lobby of the Lok Dal? I hope
and wish the Left groups would save
their soul and stop speaking feor 57
per cent of the people. If the opposi-
tion groups still prefer to function as
a rudderless conglomeration of parties,
bereft of any ideological moorings, and
bound tegether only by their blind
wrath and frustration their future is
no doubt going to be worse than their
present predicament. But if political
parties have any ideological founda-
tions and live by them, then the con-
cept of 57 ner cent representative capa-
city is a total myth. The Congress (I)
represents the authentic national main-
stream of Indian public opinion.

Even after this nerve-racking expe-
rience, if the Opposition does not rea-
lise that the old strategy of ‘Grand Al-
liance’ would not work, God alone can
help them. They are busy today divid-
ing seats for the pending by-elections
and Mr. Fernandes has taken a brisk
step forward to canvass for jeint cam-
paigning by all Partlies. If basic beliefs
and ideological postures do not mean
anything to you, and you want to wear
the halter of communalism and caste-
ism round your neck like badges of
glory, you are beund to be doomed.
You cannot stop that rising tide of the
people’s faith in the leadership of Mrs.
Gandhi in this manner,

Another phobia which plagues them
is the image of Shri Sanjay Gandhi.
He is an Hon. Member of this House
and has come here with the sanction of
the people. And at least the Lok Dal
should be indebied to him tihat his
strategy helped their leader achieve his
life's ambition of becoming the Prime
Minister of India. It is a wonder or
wonders that he could make it without
the necessary support in the Lok Sabha,
without facing the House even for a
day. (Interruptions).

1 hope you realise I am stating real
facts. ...

Now, what is the legacy which we
have inherited from you? Law and
order is shaken to the roots and there
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is compiete erosion of authority in all

parts of the country. But the most
outstanding feature of the 33-month

.old rule has been the resurgence of the

R.S.S. menace and their accession to
unbridled power. It was a sad day for

‘our country when we saw all the Ja-

nata Party leaders, standing in a row,
with bowed heads and garlands in their
hands, to pay their respects to the
R.S.S Chief. The R.S.S. was then talk-
ing of capturing power within the next
ten years,

The President’s Address is proof of
the fact that on all fronts, we mean to
keep our promises to the people. It
has been announced that the minority
character of the Aligarh Muslim Uni-
versity would be soon restored. OQur
Government would do every thing to
give the minorities their rightful place
in every sphere of national life. It is
realy not a question of premises: it is
a matter of faith to us. OQurs is the
only political party, I am proud to ssy
here, which has always kept the RSS
and the Jan Sangh at a distance and
has never shared power with them even
under the most adverse circumstances.
Congressmen may differ on many issues,
but where national interests and secu-
larism are concerned, I can assure you
and Members of the Opposition that
we shall never falter.

The ccuntry is in safe hands today.
We are confident that the Prime Minis-
‘ter would untangle the Assam situation
and the explosive situation on our
north-eastern borders and restore com-
plete normalcy very soon. Events are
fast developing into a hot war on our
nerthern border in Afghanistan. The
American response to the situation, to
buttress Pakistan militarily, has creat-
ed serious problems which concern our
security; so also the present triangu-
iar relationship, the axis between the
United Sfafes, Pakistan and China.
The present situation, if not checked
in time, is likely to completely upset
our priorities even at home. We fully
agree with our friend, who made a
sspeech just now, that Soviet Russia is
-a dependable friend and has stood with
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us in hours of crisis. The Prime Min-
ister, even before her assumplion ie
power, took the initiative and clearky
stated the position that our national in-
teresls lie in making every eflort te
defuse 1he crisis and de-escalate the
present tensien.

On the economic front, the Janata
Party's and the Lok Dal's legacy is
most unenviable—a massive backlog ef
economic 1iravails. The industrial
growtnh has come down to zero. The
GNP has been reduced to one per cent
during the current financial year. The
rate of inflation is neariy cne and half
per cent per month. It is really a case
of stagnation, economic stagnationand
inflation feeding upon each other. The
trade deficit is to the tune of Rs. 2,000
crores., The oil bill is likely to come
up to Rs. 5,000 crores which is 80 per
cent of our export earmings. Power
generation, as Mr, Pandey has just
now mentioned, has reached the low
level of 48 per cent of the installed
capacity. Transport bottlenecks have
further aggravaled the situation. This
vear the man-day losses have been te
the tune of 50 millions and labour um-
rest is getting acute every day. With
the Janala Party's announcement of a
len-year countdown on ending unem-
pleyment, the number of jobless has
shot up and the percentage of availahle
jobs has gone down. Deficit financing
was recklessly adopted and credit faei-
lities were generously liberalised evem
for speculative activities. The plam-
ning process was rolled up and givea
a complete holiday. With shortages
of indusirial and consumer geoods,
there is complete chaos cn the ecome-
nomic front.

The Adress has clearly laid down and
defined the immediate objectives of re-
moving shortages of key factors, ensgr-
ing greater availability of mass com-
sumption goods and price control. All
efforts have tc be directed towards full
utilisation of unused capacities.

The public distribution system has
not only to be enlarged but has to ke
given a completely new orientation so
as to protect the proper interests of
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the most vulnerable sections of the
society.

The Minimum Needs Programme
has been rightly revived and I hope,
will be, pursued with all speed.

1 have full confidence that the gov-
ernment will use its massive mandate
to ensure political stability and also to
usher in an era of socio-economic
transformation, which would not just be
a cosmetic change but which would
be fundamental in character s¢ as to
maintain an automatic pro-people bal-
ance in our economy.

We are happy that the charismatic
leadership of Mrs, Gandhi is once again
on the saddle to guide the destinies of
the nation. We also hope that the op-
posilion groups would net continue to
be counted under the anonymous anti-
Congress label and that they would
not barter their principles and identity
for some immediate and illusory gains.

Qur leader has proclaimed that she
hac forgotten the nightmarish experi-
ence of the thirty-three months and
would nef earry on any personal ven-
aelta against any one. I hope the op-
position too would not remain tied to
the past but look towards the future.
They should be able to cvercome their
present frustration and strengthen the
mational will to build up a self-reliant
mation, to creale an equitable and just
erder and ensure a better future for
our people.

=t watm srare Fag (@afor ) @ wamfa
wérea, § weafa o & mfqamo w1 awRdT
A GT FE AT HT G 1T F7 640 FIATAT
SEAT 1 AR AT 1952 § g1 wT & faems
fafas fasroaramt & o7 9t & =7 & |
& ATHA GIY W1 9F T ¥ 47 WOH @0 F
ﬁﬂ.lﬁ WIIEG FL & WAT T qOF ) AqfwT
12 99 & AT G 141 4 a7 wy9a fFar oo
e AT W@ FgE a0 qunT § @t
waRa | O grEa F |y qriegi 3 frw w1
wfag §1 #ww gd & wifuw a7 Afea
TE WA N T A F W1 A QLA G wrE
T AE & g #F A fon s g wwal &
AtaR w1 aver W, §few 9§ s 0
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T AT | 99 afas Y awrl av Sy
TEAT T IF § a4 A% w1fg g v fr fafew
fa=rzaremt & v faarse w3 g gt g
wHd, d gt fawdr, 2z w% 67 fee AR
e § gl FY wAAT A ST ¥ Frdl w1 wIqQ
faar 1 9w F a fagq fadedt o= & &
g, I A wAGC & 47 ¥ 9g a7 @ fF
TUTEH AN &1 @veT ® o /i faean ar
& g afa & 97a1 #7 Fu FL TS §, ATA@
Y qEETHT T AT FEHT @A g F
TIgAr §, AW I FI A OfT ¥ g AT A A
OIT T THG W &0 T AFWT qIA A | A
aiFt F fqu ot qar7 #74 H IT H 10 A4
FTIET @M | JHFANT 1977 § FqqT F
e gA A & garfeat w1 faen &7
f& ga vy M@ gromy & W Ay SifF0 4
oL wAd qrEt ata | faor, st & fgat &
fam 1 s T wFar & 99 § a7 ary 927 fw
g war & o w e - dw § i w57
W & WY WT T S & grel § A 8
sro, &t g anar g e g afa & gwann &
F8 ®rraT fae, &7 wril 4w w1 g9 9 A
GUEET QA0 | gAtAT q 1977 ¥ w47 7
T anl & foamr oiw =aw F 6 6
A7 T gqry &7 aver e o 98 Teqd
¥ 57 gg wiat oy ar fa ooy g9« & fag
a=e fzg /za o § Ffew @r e gun, 9g
AT AEAL | TA AN T qE qF T owg
AL FHTH FATAT, T FD faqr aF dr
FUT H gg omror W 4@ fE ogw el
Fr wufa gt afaa fafvw fa=rd & o7 s
qF uxw T g w¢ fafas et § ey
qE FTA | GrETAAT FITE H age T AL
ag e a4y (o &ré e d srear arEf A9 9w
"Er H 39 & goar? (e v, & "l A
ag 92 T W fRT g e aE |
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CEHAA F 9™ Ay

g fau i st ot ag feamar Smedr o
fr stmitaw ww ot wadefaa § w4
aE 9Ee & fF Ua AW e ¥ § AR
fearorm | o\ & 1w W A e fv atad
mmm’f%qmgqﬁt I W T
FAET WX ara ¥ 9T 99 H7 GAC q Y
Arawer Wi ¥ fawme fean an, ar oF g
yau WY farar faeadt H o ga &1 fee & ae}
¥ wa foar mar afwq 3T a7 uF aga a9

7 oY fe feadt & wrew fafaeet aaar &
}Tnmmfﬁma@ﬁ ar g1 & "
a1 & zafau =W was afosw feo
ST T § THTT g7 a9 T FfEHT vw qra 7
Tg FEAT FTEAT § {5 0% a9 F wiefAdi §1 qt
0 ¥ 9 i ot & faens T8 aaar arfge
Fqife gfrazr o A &Y SYadr @rE" FT SHEd
gaTa & | TH A 1 ae @ fF e g
ST 99 T GHAT AT HLGAT, qT IT KT ATH TGH
et & faw @@t wmrar )

g UF §Ird A ITAT § | gERR

- uF g fug &, fovgin #9g & @1 aga

feat g arw fEar @ e & & @ro dyo Ao &
tvg | w3 § € wwg & fEgA™e
€ | w9 @ g FTEwT aE|nn
AT AT, A1 IT F ATEE F ATT  TE 4,
THASAT & Jrda FIA aTer |0 G0 HTE0 AT
€ 4 afwsa us ard ot AR &1 ATEH g
fET 1% 37 &1 AT T® ¥ & OF 91 @8
framodt ghwm R F NS E )
forq a7 AT 9 WY TS T AN FT ASTE
@& qT @ ol, I gEG €Y g0 70 "o

qigre  STH "qEl N 70E) & fau wars
Fr ar7 gd a1 gl war g o aday ar
9 FCAT AFT & | S9 a0 @ FUF &
qT 9 W Sq SqT9r IEf &7 T AT,
At foT § qFar 9t & g9 P A ) WX
WE W ST RY TCETC AT &1 F A0H g &
T P TWE GF JfgeEr v g fw
Ig qEf AqwET & W AT & 9 @G
FTLE FESTIIIAT ATEAT] | ITHIZ ®TAT
- & fev 3 gurd arg w1 wod A} 98 F@ FT
& o7 soh  fF AgE e g & et &
foao o &30

#ro 9Y0 U0 F AWM agd IdEA &1
g1 F %7 & fe iy @i S "Ea A

%3

mmﬁs:«wm’?ﬁmﬁm@rﬁwzﬂl
Ty ara g4t wrax § o S w5 @y & g
& o TEf &1 W gmq’\’tara"r FAr &
B9 OET #7 w9aE ¢ fawEw T aﬂ’ﬁa
FN AT T T 'n'éfﬂaﬂm ATt 4
H T A drE | qaﬁaﬁrmﬁ a1 F 1
wra a+fr wifgw fw Y &gr 5@ 9@ T A dmer
W ¥ § uferarfaar g ag #1€ 9 somaa
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SHT wieHY wfear W@ FTAFAE | qAmEt
¥ ggla At ATA & |14 A1 enagre frar ag
& O FAAT ARATE | IA QRO FI TR
SEEET 417 TAT F (AU oy A fram W)
waEedl agr a9 F=ior fear @ =l
T @ SYuir aEa T od ara sErar #18 Te
TATEL FETE | OH TET T8 AET 9T AHAY
FUILT 9T qaud  FAr =ifge o Aw & fEa
¥ et g A gArw & fga 7 agi €1

w agt wEd § R ogpw a1 gt
¥ g9 quaz arE faw | afea § g & s=2ar
g & o A gaw gaw 99q 7 98 g9 ar
WIT &1 TCHEST dgT HH AT WL FAT
F Jgq SAMEN AT | FHifE aga & Faarar
et srifafamy v a1 27 &, g & «redn
9T Fre A & AU 97 FEar agy AT &
FUT KT FH JE AT

AL qra Gro o0 F Frava H J7 TH
gl A 7 FE F I GT FHIR WTERW
fafreex &1 WT satw g sfgo St
gl qAE § gwm gaw fan @t swmmady
g Jrfge | &Ml & §o WY g sgagr<
faar or, 98 azw o Adr W fewr A,
gtz Agt =Trera fear w97, T @9 FT EFATALYT
get  =ifgm 3w 9¥ ggt a@gw WY ¥
az qa-grsrra'ra fg g @l & FIA
# g gf, aw dmw ¥ o gt
Fg & T AW 1 A@EA F AT AW S
dfs ana ¥ &, zafau gv @i &1 A9 7w
¢ fr frm w2 & 37 @@ # ag orw gs
g1 €AY TIT ANEIT T T & F9A@ET
¥ TET FT qFdl & A Agt ®T USH  GILHIL
Afemg |\ wmew FEd F AT @ wEA
& fF 27 amal 9% e 2AT AR 0

UF aTd WG WY S @A =Jrfge
g 74 F© maramn’ﬁenﬁ:mn”r
FUq  wraw & wAr | Afea faoas & aw
st #1 St gfw eqgear @yg fowr &, 7@
gst gag feafa @ 1 & oiowr &g w57 fagme
§ gfa &7 graq & ard § qarArATEAT § 1 A@r
TeT 77 & fF wrA & wvas woq @
¥ AEF <@ A%aT £ 1 I @Al FT ATAA
AT F AT g, 9fFTT JT AT ATHTR ATAE g
T &\ Fg w394 9 famr sar
g oY ¥ " wrAT 1 We WEEr wny
e g Er W94 g9 Rl qA WA g |
#ur #t fg F =t gaEeEl & At gzamw €2
€ ST F AT F AL Gl KT ATAHEN AT

[T § W 3T w7 g e owarfama &
Ww“r T Fial 9% AT w4 W7 faw]
%4 | F wgur Har ot & ot fadaw ww
fo & ot wemg &, fow @1 & T wadl
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g€, 9™ T SAFT  emT §MET
afge =tz fom aw & uw & g
F fFd vE AWM F§ wIT F oTw A X
"edr & a1 IA4r a°F A fagie sAry SUAv
gr arfgn 1w & wraA § gz AY
geard g€ En afew wwaw ¥ oA
Fa) d wEveE T AT WrT F AYAT v@AT ArEar
g wiwa § amfom oiw niaregs aaee, ST
ux & fage awr@x § qey F o @@l
g ot foe fadr & saw  #msr 9v
F wrowr T ga feiem 2vgrg) 1977 %
TRATA F 1T 9T Arifaar & v og wqrd w
31 TSI T WA FT JETT A AT AV
THE 5 57 & qT 0T &7 5T cqFET F7 ey
FT gear Awforr ase# e @i T 7T A
SAgE AR @Al Afwar & amr 9 i
sfFAAT &Y FEAT TEATEN § FIT FT 1978 F
FLE T UF WA F WA TIIE AfFAAT AT
AT wAMiaE AT 7 F7 A7 1 e AR
sgfaant £ @18 ACHE ¢S 1 7 WAEA 1979
& Ag= wew, Afasr, o S9mag MEIL,
qiET YT #7 f@oaw fag ® o Srafoar
FIAT T OET AT T FAT FTET AR |
YEE (T B[IEE ATET 1979 FT A U,
WAy A, § a7 efent w1 gearEr &
FZ FmL T fZar @ 1 owqra FFET 1979
FIOTT A HEAT FH(YT ST F AT AN
FenT ¥ =gt o2 foa WA safaaoi & ot
wEEr Tf | uv eAlEw &7 gF-Ar g €
Uq qzAr W g% 1 fww T A 1979 F
& wiw & fowdl, g zEeT, O
wrAyr. # f2q @ e wedr wE o) 4@
FATE 1980 FI AT a9 fa7 H v WA

O 3T HIT &0 ZeOT FqrTET qTT "
FT & TE | qIA WA AR wiEgr, AqTAr

TMEgY 9T T WEe, g AT, 9
avrfem &9 gIT qua FTAETMT &7 TE
WY TMT HET ®FE 1€ FT 2FE H
% fEarmar | 235aaET 1980 FT AATITER
& e fag o w0 (wmE) F uw At
FaFAl a7 WA g@rs wAA FHA &
wratey GET 9, &1 AL AN {74 HqFI1 AN B
@ T W & EEAr T Ar v

1977 & wdl 9% T8 GFT T 34 f99
g'amrmﬁar fareme #rar &t ® fovw & &7 a9

aer § —dmfem W AmEg— & T
§ fafy =smawar 51 o7 7@ g @ A
g faver &t ata g1 ondr & 1 @ g @ faEe
¥ @ oW # T WEl 9T W Ew AR
[ T WIS FAT AfEy SR @
aifgr e g & T wUT woTe A
Y gt T AR HelT ST M g7 AT o1 A
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fra &3 T sagwar #% @ifs agt &
AR F 0T AT AT FT WA BT gw WL
wrfra & & w9Ar siyaq faarad ) @zt 9%
W AAE AR § Am Al Fm A et @ §
oIT q¥aAr F 9% gm & 1 T HrT wae
fawre  sarA s =fze

SHRI BALANANDAN (Mukundapu-
ram): I cannot say that I am happy like
the other friend who spoke from the
other side. Our President was speak-
ing about the stability which has en-
tered into the ceuntry. But stability
for whom? For the big growers, for
the monopolists and the high priests
of the capitalist class? If the total
policy so far foiulowed, is not changed
then stability cannot come. Stability
could ceme only if the total policy is
changed. And therefore I beg of the
Government to spell out what the dras-
tie changes in policy which they pro-
pose to take,

And secondly, Sir, somebody szid
here about the big majority which they
have got in the Lok Sabha election.
That is a fact. But I want {o mentien
the other side of the picture also. You
will find this situation in Tripura, in
West Bengal and in Kerala, The Rul-
ing Party—the Congress (I) Party—
was rejected by the peopie. After the
Lok Sabha election is over, there has
been the election to the State Assembly
of Kerala. Our Prime Minister came
to Kerala and she told the pecple about
the benefits of the Congress (I) Rule,
if they came to power in Kerala. But
what happened? 1 need not narrate
the whole thing. She came to Kerala
and she visited Padmanabhaswami
Temple and Guruvayur Temple in order
to catech the votes of Hindus. The
President has been talking about the
communal harmony and there should
not be any reference to communalism
during poll. In Kerala the Congress-I
had entered into alliance with all the
caste and communal parties. More se,
they were in alliance with the Janata
Party. Yesterday, the Prime Minister
had said that the Congress-I Party had
no understanding with olher commun=
al parties. I can tell you that Mr. Ra-
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jagopal and Mr. Sukumaran Nayar are
the R.S.S. leaders who were also sup-
ported by the Congress-I Party in Ke-
rala. What was the result? The result
was that only 17 seats they could win
out of 140 seats. So, in Kerala the
Congress-1 were rejected by the people.
But you claim a massive majority
throughout the country. I have to re-
mind those people who talk of big ma-
jority, that the other side should also
he taken into account. The hon. Mem-~
ber who spoke just before a few
minutes wanted that the C.P.I.(M) in
West Bengal should be thrown into the
Bay of Bengal. It is a wonderful sug-
gestion. But you have to remember
ithat our President has all along been
saying abeut cordial relations belween
the Centre and the States. Whereas
you have been talking the other way
round. Many people are thinking that
the CPI(M) in Kerala can be thrown
into the Arabian Sea or the CPI(M)
in West Bengal can be thrown into the
Bay of Bengal. Bul I can tell you
that you are in a day-dream. 1f you
do nol respect Centre-Slale relalions,
yvou will be threwn into the Indian
Gceean,

FHere I do not want to mention about
the rising prices. Everyone was talk-
ing about that. It is because of bplack-
marketeers and the hoarders that we
are witnessing the price spiral. It is
a fuct that they are doing their mite.
But the basic policy of the Government
is thai the Government year after year
has been increasing tax rates, resort-
ing lo deficit financing and also other
metheds by which the prices are going
skv-nigh. If you want to arrest the
price-rise, you have to change the
policy. Then only yoy can arrest the
spiralling price.

In the President’s address mention
has been made about the environmen-
tal protection and solution of the poi-
lution problem. But before censider-
ing all these things one expects the
government to work out a scheme by
which more than 50 per cent of the
country’s populaticn who are living
below the poverty line could be amelio-
rated. Nobody is against protecting
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scientifically flora and fauna in the
country. Here I would like to refer to
the National Environmental Protection
Committee’s repert which had gone
into the environmental conditions in
the Western Ghats. They had submit-~
ted a report on three projects. One is
Kudremukh, the second is the Silent
Valley and the third is the Kodachadri
project. For preparing this report
10.000 dollars were given by the Inter-
national Wildlife Fund. I would like
to know from the Government whether
our Government was not in a position
to provide funds for the preparation of
such a report. The Committee report
was amply rekwarded by giving clear-
ance to the Kudremukh Projeet in
Karnataka which is a project complete-
ly againsli environmental and ecologi-
cal protection. In Kudremukh project,
they have also two dams which cover
about 1000 hectares for coal washeries.
This has been agreed to. Another pro-
ject at Kodachadri in Mysore has also
been agreed te. About Silent Valley
project alone, this Committee has rais-
ed certain objections. These interna-
tional agencies which pay money to
others for such things are interested
in one Lhing and that is that the deve-
loping countries should not get cheap
energy and cheap food. Therefore,
they resort te all kinds of tactics in the
name of protection of wild life, special
birds etc. and they try to get the for-
esls under (heir control and indulge in
all kinds of espionage. Did the Gov-
ernment go through this report? They
did not. Somebody from Kerala had
gene to the Kerala High Court; the
High Court cleared this project, but
somehow some objection has been rais-
ed by the Centre. I would strongly
urge that that objection should be re-
moved because by this project, Kerala
State will get cheap energy and cheap
food and for which clearance should be
given.

There is another peint. For support-
ing Congress(I) Party; the monopolists
throughout the country are making
very big demands. They want to go
over to the core sector hitherto reserv-
ed for public sector. They want com~
plete freedom in that respect. They
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want te enter the fields of electricity,
coal and other core sectors. Then, the
international monopolists also want
that they shouid be given complete free-
_dom'in the matler of investment in the
privale sector or any sector whichever
they want. I would like to say empha-
tically that if we want to get cut of
the present economic crisis, these
monopolists must be dealt with
properly and sternly. Our public
sector has got to be kept intact, no-
body should be allowed to go into

the fields reserved for public sec-
tor.
Sir, the President has covered

many subjects, but I have no time to
express my views on them. I would
like to make one point about Kera-
k's traditional industries. The Gov-
ernment should pay special atten-
tion to see that these industries not
only survive but prosper. Millions of
people are engaged in coir, cashew,
bamboo and mat making industries
in Kerala. I would, therefore, urge
that Kerala needs special attention
from the Government. Only if spe-
cial attention is given to these as-
pects, the economic equilibrium in
the country can be kept.

And finally, T would submit that
the Central Government should not
do anything which would estrange
the Centre-State relations. On the
other hand, every effort should be
made to strengthen these. The States
should be given more powers. The
attitude shown by one of the Minis-
ters here when he talked about the
Government of West Bengal is not
at all desirable. He should be ask-
ed to behave properly. We have to
take the country forward and that
can be done by changing the basie
policies hitherto adopted.
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\JPROF. K. K. TEWARY (Buxar):
I rise to support the Address of the
President to the Joint Session of
Parliament. 1 take this opportunity
to thank him for the Address and
support the statement made by him
regarding the task that we have to
face in the future and also the refer-
ence made by him to the Janata re-
gime. I agree with the statements

and also the kind o¢f problems that

we have to face as a country, as a
Government.

Sir, I would like to draw your at-
tention to the rule
Party.
new baby.

ent ideologies came under one banner;
and they were pitted not so much

against the Congress programmes as
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of the Janata
The Janata Party is not a
It was not born in 1974.
In fact, the Janata Party was born
in 1967. The Janata Party is wedded
and wag wedded to its role of des-
tabilisation in the country. They
started this game way back in 1967. It
was a notable political monstrosity
when political parfies professing differ-
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against Mrs., Gandhi as an individua.
This fight started in 1967; and then they
succeaded by hoodwinking people
and by dishing out hapney tapney
rhetoric and ideologies. They suc-
ceeded in destabilising Congress
Governments in many States and
they captured power and you know
the consequences which followed.
The whole country is aware ecf their
disruptive role. They lowered the
morale of the people, ruined the dis-
cipline in the country. Well, they
were safely deposited into the dust-
bin of history. Then Mrs. Gandhi,
as the leader of the Congress Party
had to take some hold economie
steps to refurbish the image of India
abroad and to ameliorate the wors-
ening economic conditions of the
poor and as a consequence the 1969
famous split in the Congress follow-
ed. Many of them are now adorn-
ing the Opposition benches. They

were with us  then. They broke
away from us on = certain economic
issues and joined hands with the

people who are Dboasting of demo-
cracy and are raising third-rate slo-
gans about democracy versus dicta-
torship.

Again the 1967 drama was played
in 1971. This discredited alliance
was formed which came to be known
as a grand alliance. The point
which I want to emphasise is that
the whole movement was not direc-
ted against the programmes and
policies. If they were against the
programmes, then how could the

Jan Sanghies, the supporters of
capitalists who were playing in the
hands of the foreign lobby and the
communists come  together. How
did it happen? So, my point should
go home that they were not against
the Congress programmes but against
Mrs. Gandhi individually. Again this
was revived with the support of

our erstwhile Congress
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friends and the entire opposition.
Now the difference is .between them
is that of dweedledum and dweedle-
dee—Lok Dal people or Janata peo-
ple or their friends communists, be-
cause there is hardly any difference
between the communists and com-
munalists. The difference is very
thin and it gets obliterated in the
heat of their argument as they have
been doing.

In 1971 they again ganged up un-
der a new banner. They had a new
garb this time. But the people of
India knew their Indira better. They
again defeated them. They gave
them a mortal blow and sent them
into wilderness. They had to live
on herbs and grasses for many years.
But unfortunately, time was not
very propitious for us. We will re-
member and the whole House will
remember. During this time, what
happened when  Mrs. Gandhi took
over as the Prime Minister? Bangla
Desh war, a new catastrophe
for the country was looming large
on the horizon and Mrs. Gandhi won
the Bangla Desh war and covered
India with glory. The people on
the Opposition benches who were
applauding Smt. Indira Gandhi as a
‘devi’, Durga mata, ‘the defender of

India’, the same people took advan-

tage of the attendant troubles which
come in the wake of all wars and
then, unfortunately, a spate of drou-
ght and flood conditions in many
parts of India occurred. Taking ad-
vantage of this, they launched a
movement. Revival of 1967, 1971
was again geen in 1974 and exuse
me for saying this—the hordes of
Philistines who came in the field
during 1967 and 1971, later came to
be known as total revolutionaries.
Petty saboteurs who wore responsi-
ble for the blowing up of Railways,
they became instant revolutionaries
and in the garb of instant revolution
again the procesg of destabilisation
was launched in a very mighty way
by the reactionaries who are sitting
on the Opposition benches and by
throwing tonnes of dust into the eyes
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of the Indian people, by hoodwink=-
ing them, bambeezling them, these
people succeeded ip wresting power,
from the Congress Party. What
followed and what happened after
that, you please open your ears and
listen to me. (Interruptions)

You please listen yto me. This
will educate you, some of you. When
you came to power, when Janata
Party came to power, the known
slogan was that you were fighting in

the name of democracy. I would
like Shri Shastri, who is perhaps
the most vociferous, irrationally

vociferous member on the Opposition
benches to hear. What happened?
You are talkng of democracy. What
was your role? I would take you
back to 1942. You and your Jan
Sanghi friends, it does not lie in the
mouth of Jan Sanghis and Com-
munists to talk of democracy. When
we were fighting, the whole country
was engaged in desperate fight for
freedom. What you and my com-
munist friends were doing is known
to the whole world. I need not
shout it from the house tops.

SHRI INDRAJIT GUPTA.: You
were not born in 1942,

PROF. K. K. TEWARY: If Shri
Atal Behari Vajpayee is in the
House, I would like to remind him
what the Jan Sanghis were doing.
Is it not a fact that not even half
a dozen lathi wielding R. S. S.
friendsg courted arrest in 19427
What were they doing? Ang they are
now talking of democracy. They
should thank their stars. (Interrup-
tions). And when you took to the
sireets you unleashed a war, a slan-
derous war against Mrs Gandhi in
1974. You disrupted the functioning
of duly electeq governments. This
august House was subjected to all
kinds of vilification. You got leaflets
thrown from the galleries of this House.
You are responsible for all this,
Even then, Mrs Gandhi gave a call
for elections and after the election
results were declared, the power was
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gracefully handed over to you. And
what did you do? You are talking of
democracy. You remember the
slogan that you are weddeg to the
removal of corruption from India and
I would like my friends to remember
when your Janata Party was in power,
when Morarjibhai was the Prime
Minister, unprintable and unspeakable
chargeg were levelled by no less a
person than the Home Minister of
India against the Prime Minister and
his son. They should be known 1o
you. These are the landmarks in the
feld of removal of corruption. You
remember your great leader, Morarji-
bhai, your great leader Babu Jagjivan
Ram, and your great leader,
Chaudhury Charan Singh were over-
night ‘replaced’ by their sons and
sons-in-law. How? Because they
hag acquired name and fame all over
the world in the field of corruption,
Where are these charges? I would
like this House to take up the charges,
the charges submitted by Chaudhury
Charan Singh against Kantibhai Desai.
They must be taken up, they must be
proved and you must @gree to this
scrutiny. Then, vou talk of corrup-
tion? I will speak about Mr.
Jagjivan Ram, the photographs
circulated in the city of Delhi and
hundreds of charges levelled against
him. Who dig it? Was it done by
any Congressman? It was done by
your Lok Dal leader, Mr. Raj Narain.
He levelled charges against Mr.
Jagjivan Ram. Mr  Charan Singh
levelled charges against Morarjibhai.
You were very alert, very vigilant in
removing corruption. These are some
of the landmarks achieved by you in
the fielq of corruption. Do not forget
these things and your role is well-

known in history. You will go down

in history as the perpetrators of cor-
ruption, as people who immortalised
corruption. Ang then vou talk of
defections.  (Interruptions). When
your so-called revolution started, you
wanted anti-defection laws to be e€n-
acted. Let me Teming vou as to who
started this vile game of defection in
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India. You have calleg Mr. Charan
Singh by various names. Yoy have
called him the king of defectors, Whe
initiated him into thig sordid, wvile
game of defection? Have you for-
gotten 1967? He was a Congressman,
you lured him out of the Congress
fold, you offered him Chiefminister-.
ship. You installeg him as the Chief
Minister, You taught him defection.
So, he was the first defector at the
instance of Jan Sanghis, and therefore,
I say the difference between Jan
Sangh and Charan Singh is that bet-
ween tweedledum and tweedledee.
The people of India have deposited
the flotsamm and jetsam of the Janata
group who are sitting on the Opposi-
tion benches into the gutters. You
should not forget it. Then you talk
of defections again. I will again re-
mind you when defections started
and the most prized defector was Mr.
Jagjivan Ram. Jagjivan Ram had de-
fected after the elections were an-
nounced. The most prized defector
is Mr. Jagjivan Ram and you welcom.
ed him with open arms and you say
you have saved democracy, you say
you have ended the defection in the
country,

SHRI RAMAVATAR SHASTRI
(Patna): What about Mr. Bahuguna?t

PROF. K. K. TEWARY: Listen to
me. The time at my disposal is
awfully short. Otherwise, I would
have extended the privilege of naming
each one of you. Omne of the biggest
defectors on the front bencheg is Mr.
Charanjeet Yadav. Not long ago he
was the General Secretary of the All
India Congress Party and 1 had the:
good fortune or misfortune of meeting
him very often. He was the Convenor
of the Socialist Forum within the
Congress Party. Remember his role.
He was bringing about socialism.
And now he happily shares his seat
with the once famoug Mr. Charan
Singh, who is now the incarnation of
casteism, communalism and groupism
of the worst type. I would request
you to ponder over the formidable
problems facing the country to which
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the hon. President hag drawn our
attention. You broke, you got split
up. How? Not because of Congress-
men, but because of your inner con-
tradictions. And I am reminded of
many of your misdeeds during your
regime, but all these things have
sufficiently been dwelt upon by my
friends on this side. I would just
draw your attention to one or two
more points.

While I speak from this bench, I
am again reminded of the grim
struggle that we had to launch against
your misrule. For this struggle, as
on all previous occasions, the credit
has gone to Mrs, Gandhi, and this time
also the credit went to her for launch-
ing a grim struggle when you were
bringing ruin to the country, when yoy
were disrupting the economy of the
country, when you were earning the
opprobrium of the worlg and you were
reducing the country to a non-entity
when you were doing all this. (Inter-
ruptions). You talk of the welfare of
the people the backward people and
Harijans. I regret to reming yvou of
what happened during your own re-
gime. Nearly 23 persons were burnt
alive in Belchi, Then your Government
was in power, and you had a Trojan
Horse in Jagjivan Ram. You brought
him to the fore and you wanteg the
gullible people of India to vote for
you, and you wanted to make him the
Prime Minister of India. Who went
to Belchi? It wag the Congress Presi-
dent, Mrs. Gandhi, who went to
Belchi, riding on the back of an ele-
phant. (Interruptions) Even in the
face of such provocafions and the
total ruin that was brought, Mrs.
Gandhi advised Congressmen to launch
only a peaceful struggle. Fortunate-
ly for the country, you have been cut
down to your proper size.

You talk of foreign policy. What
was your foreign policy? The kind
of confusion that prevailed in foreign
policy during the Janata Party regime
makes every self-respecting Indian
hang his heag in shame. You were
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trying to mend your fences with China
while China was trying top mend
its fenceg with America. So, you
were pawns in the hands of the inter-
national imperialist lobby. You,
Communist friends, you have forgotten
all your past and also your Marx,
and you can safely shake handg of
friendship with the communalists
sitting by your side. Similarly,
China, is shaking hands with America.
You were playing to the gallery.
That wag your achievement in foreign
policy,

Just now, my young friend was
talking about some State Governments,
I must say something about the
achievements of the State Govern-
ments. They are well known 1o the
Members of the House. You may be
ashamed of admitiing your draw-
backs and the follies committed by
your Government, but tell me if there
is any Government in Bihar today.
Bihar is characterised by sheer lack
of government. There is no Govern-
ment in Bihar, I can say this on oath.
I was contesting from Buxar against
one of your stalwarts, Mr  Ramanand
Tiwary. The present Janata Chief
Minister happens to be an old disciple
of Mr Ramanang Tiwary. He camped
there for one whole week, then he had
deputed six cabinet rank Ministers in
the six segments of the constituency
and they were distributing money,
granting licences for rifles and pistols,
they were passing orders for cons-
truction of roads. Hospitals were be-
ing constructed, of course, only on
paper. But we fought with full deter-
mination and faith under one leader-
ship, the one which can deliver goods,
which has saved the country in the
past and which will save this country
in future too. (Interruptions) Your
great leader, Fernandes, who is a
petty saboteur, was pitch-forked into
an instant revolutionary, Mr Farnan-
des contested frgm Muzaffarpur—
what did he do? These thingg have
come out in the press. He spent Rs. 1
crore in Muzaffarpur constituency, he
hired a number of criminals and
these criminals descended on the
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constituency on the election day
and about one hundred booths were
captured and I have also information
that Mr, Fernandeg distributed motor
cycles and cycles and....

MR. CHAIRMAN: Order, order. The
hon. Member should not make ac-
cusations against another elected
Member of the House in this fashion
indiscriminately. I would ask him....

PROF. K, K. TEWARY: Let him
come and defeng himself: You form
a House Committee to go into the
charges I have levelled against him.
I stand by the charges T have made.
If my charges are not proved, I am
prepared to suffer any penalty you
impoOge upon me,

MR. CHAIRMAN: 1 would request
him tp maintain some restraint,

SHRI M. M. LAWRENCE (Idukki):
We have also heard about bicycles
and blankets being distributed by

vour party.
MR. CHAIRMAN: There is such a
thing as election petition. If you

think that Mr. Fernandes had indulged
in any corrupt practice, it is open
to anybody to challenge it in a court.
Let this House not be turned into a
court anq forum for trading mutual
accusations, '

PROF, K. K. TEWARY: 1 do not
believe in the philosophy of recrimi-
nation. T

MR. CHAIRMAN: I woulg only

request vyou to exercise some
restraint.
SHRI CHANDRAJIT YADAV: I

woulg just draw your kind attention
to one thing. Ag you said, no member
should level this kind of baseless
allegation against another member. ..

PROF. K. K. TEWARY: In the Jast
elections, which was to getermine the
fate and the destiny of India, the
people of India in their wisdom have
elected a Government which can lead
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ug well, which has led in the past
also. I gm gure that the sacrosanct
nature of our socialist programmes
and policies will be carried out and
will be implementeq and the Govern-
ment wil] firmly deal] with an iron
hand with all kindg of disruptive
elements, whether they are speaking
in the name of democracy or socia-
lism, who are out to impose a sort of
regime on the people of India which
would lead us to destruction, which
will unleash, as they did unleash
during the Janata and Lok Da] rule,
a kind of civil war based on casteism,
sectional gnd narrow interests. I
wonder how my friends who belong
to CPI and CPM the people who
swear by the name of Marx, can—
they boast that they have won hands
down—sit with the Jansanghis? Mr.
Ram Awvtar Shastri is alwayg on his
legs...(Interruptions) Why do they
feel sad? By dving this, they have
brought the name of “Marxism” into
disrepute. They are a party wedded
to the worst kind of communalism,
They are aligning with people who
are against the integrity of India;
they are aligning with people who
outright believe in casteism. They
are aligning with people who are re-
placing our socialist and economice
programmes by an extendeq and sus-
tained programme of castei:m. They
supported Chaudhuri Charan Singh.
Do you forget that in the late '50s,
you useq to call him a kulak leader
of India? The communists are now
very friendly with him; they are
chummy with him. You gupport all
the virulent casteism that he has un-
leashed. . (Interruptions) You are
quibbling with words, I make an
appeal to my hon. friends to listen to
me peacefully becauze ] am trying to
develop my arguments on something
which is part of history and which
cannot be forgotten by more quib-
bling of words. I am not quibbling,
I am stating solid facts. If you have
any arguments, you bring them up.
You will get an opportunity.

MR. CHAIRMAN: Please wind up
now,
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PROF, K. K. TEWARY: I am
making a solemn appeal to my hon.
friends, let them not forget that the
people are watching the sordid per-
formance of communalists on the one
side ang that of communists on the
wther side. The people of Indig will
not forget that.

There ig a Bill before the House
against hoarders and profiteers, I
wag rather shockeg when I saw the
abullient Bombay lobby wworking here
which includes my colleague, on the
other side, as senior Professor of
Physics—he was equally abullient
forgetting hig age—and also an
eminent lawyer from Bombay. They
were in unison apnd they were the
most vociferoug member: in opposing
the introduction of the Bill against
hoarders and profiteers, The Bombay
lobby may flourish; they may be pro-
fited. But the people at large in
Indiz will be put to a grievous loss.
They will continue to suffer because
of the scarcitieg of essential com-
moditie; all around.

I am making an appeal to the
people of this country to take note
of how they are conducting them-
selves and that in future too, when
they talk of democracy, how they are
utterly hypocritical. They should

not give any credence to these people -

when they utter the name of demo-
cracy. Day in and day out, they are
throttling democracy.

I want to refer to Mrs Indira
Gandhi’s election. She was elected
hands down with a thumping majority
despite gll the hurdles created by the
Janata Party ang the Lok Dal people
ang the communists alike, She won
from Chikmagalur. What happened?
Thig is the kind of democracy they
are preaching and practising. This
House saw the most vile drama ever
enacted in free India where a leader
who had led India for 11 distinguish-
ed years and who had earned name
and fame for her putstanding states-
manship wag removeqd from the House
just to please 5 handful of people.
All of you were silent spectators.
You aided and abetted in that sordid
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drama, sometimeg at the behest of
some of your colleagues gnd some-
times at the behest of the foreign
lobby. Don’t try to hide it. This is
the kind of democracy you practised.
I again warn you—it is a warning,
not a threat; it is in your own
interest—don’t try to be hypocritical.
Try to follow the great standards set
by Jawaharlal Nehru, When you
talk of socialist programmes, don’t
forget Mahatma Gandhi. You got vile
books publishey against Mahatma
Gandhi. You got the wildest possible
bookg published against Jawaharlal
Nahiru. You funded, them; you
financed them. Sometime; the Jana
Sanghis financed them; sometimes
your CPI friends financed them.

15 hrs,

So, thig country will exist even if
you remain divisive. Therefore,
friends, the uppermost interest the
prime interest in our minds zhould be
the well-being of the people—the
teeming milliong of India. And at
the moment, we are the elected
Party ang we agre proug to have
Mrs, Gandhi ag Leader of the Indian
Nationa] Congress. The people have
reposed their faith in her leadership
and policiegs ang programmes, and all
your hapney tapney rhetoric, your
attempt to deflect us from the path,
will not succeed. Therefore, I again
make gn appeal to you to be a con-
structive Opposition. You always
talk of British democracy; you talk
of American democracy, but the way
vou behave in the House and outside
ig the opposite. Your Atal Bihari
Vajpayee and some other friends, in-
cluding Shri Jyotirmoy Bosu—who is
conspicuously absent—were g0 much
agitated about the Assam agitation.
Mr. Vajpayee has saigq he will Iend
hig whole-hearted support to ¥.e
agitation in Assam. What are you
doing? Are you not a party to the
disruption of the basiec unity of India?
Remember it: you may play to the
gallery but the people of India will
not forgive you and once £ain you
wil] be deposited in the agast bin of
history and forgotten for good.
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SHRI RAM JETHMALANI (Bom-
bay North West): Mr. Chairman, it
has been a tradition of this House
to pay a suitable compliment when
a maiden speech is made. Before
Lunch my young friend Mr., Madhav
Rao Scindia made a maiden speech
in Parliament and I wish to record
my sense of appreciation of the ex-
cellence of the speech. It is not
out of respect for tradition that I
am doing so: it is my genuine sense
of admiration, of what my young
feeling and wishing that some day his
feeling and wishing that some day
his reason, his conscience and his in-
fluences at home will put him in the
right company.

Mr. Chairman, a Motion of Thanks
on the President’s Address is an
occasion on which the Government
indicates its legislative and adminis-
trative proposals and outlines its
solutions for solving the country’s
problems. It is an occasion obn
which the Opposition points out,
according to its own light and wis-
dom, the inadequacies and pitfalls in
the Government’s policies and makes
constructive suggestions for the ac-
ceptance of the Government, if the
Government so chooses. I shall there-
fore utilise this occasion for only
those legitimate purposes for which
this occasion is meant and 1 shall not
suceumb to the temptation of making
misuse of this occasion. I shall at
least refrain from indulging in ac-
cusations and counter accusations,
from hurling abuse and counter
gbuse. I think my Party has been
abused to the satisfaction of the
distinguished leader of the House.

I have something to say about Shri
Kedar Pandey. (Yes, he is pre-
gent). He told us at least six times
in his speech that the Janata Party
must admit defeat. We admit de-
feat; we have admitted defeat and
we are here on this side of the House
because we have been defeated.

It reminds me of a small little
story. Once upon a time the great
Birbal was asked by his Emperor to
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find out how many blind people
there were in the city of Delhi.
Birbal did the extraordinary thing.
of sitting on a public road and poli-
shing the shoeg of other people and
every friend who saw him polish.
still came and asked the question
‘Birbal, what are you doing ?’. So-
Birbal reported that everybody in the
city of Delhi was blind. If somebody
were to ask me to make a report on
the facultiegs of Shri Kedar Pandey,
however distinguished he is, I am
afraid 1 shall be compelled to make 2
very adverse report,

Mr. Chandra Shekhar Singh em-
barked upon the role of an astrologer
and he made a prophecy....

SHRI RAJESH PILOT (Bharat-
pur): Sir, on a point of order under
Rule 352. I invite the attention of
the hon. Member through you, sir,
to Rule 352 which clearly says that
a Member, while speaking, shall not
make a personal charge against a
Member. ...

MR. CHAIRMAN: It is not a perso-
nal charge. Please sit down. There
is no point of order. Mr. Jethmalani
will continue.

SHRI RAM JETHMALANTI: I
have one word to say about what
my distinguished friend, Chandra
Shekhar Singhji, has said. He made
a prophecy about the future of the
Janata Party and he said that, in
course of time, the Party shall
vanish. It shall be a sorry day for
this country when this Party vani-
shes because this Party shall vanish
when democracy will have vanished
from this country and when dictator-
ship will have been re-established. So
long as democracy survives, this party
shall survive, '‘and this party shall
survive for the protection of your-
selves: it shall survive for the pro.
tection of you from you who today
talk ill gbout the Janata Party....

THE PRIME MINISTER (Shrimati
Indira Gandhi): We have had ample
evidence of protection, Sir
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SHRI RAM JETHMALANI: I
:shall not go into the question of de-
fections about which my friend, Mr
'Tiwari, talked. He talked about the
king of defectors too: I do not
wish to go into this question because
but as a believer in democracy, I
believe that it is the right of every-
body in a democracy to change his
opinions, to leave a Party and go
:and join another Party. (Interrup-
tions). But, Mr. Chairman, I have a
«condition to put, that he who chan-
ges his mind, who changes his policy,
must give up the benefits which he

has acquired and which he continues
to hold as a result of his previous

protestations and previous declara-
tions. On that footing, Mr. Jagjiwan
Ram was not a defector because Mr,
Jagjiwan Ram left a Parly on the

eve of elections and he resigned his

office as Minister and went to the peo-
‘pte contested elections. Those people
who talk about defection ought to
know what defection means. I am
afraid we are taking recourse to using
alot of unintelligible cliics going
round and flying in the air. Nobody
seems to have mastered the demo-
cratic spirit or seems to understand
the true spirit of any concept what-
soever, (Interruptions) 1 have no
admiration or sympathy for the defec-
tion from Janata Party of Mr.
George Fernandes who is a Member
of this House; I have no sympathy or
admiration for his current actions or
recent actions in the past. But let
me say this that he too has been
returned by an overwhelming majori-
ty of the people of his constituency.
He is a distinguished Member of
this House, and we shall oppose every
move to denigrate any Member of
this House wilhout evidence. Iy Mr.
"Tiwari is prepared to take an oath in
this House which he did—it not a
practice in the House for Members to
take oath because we believe the word
af our members—, if he wants
to take an oath and if he is satisfied
that his oath is credible, let him
take an oath before an election court

and have Mr., George's election set
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aside and have him disqualified for
the next six years. We shall be
happy if he brings about that result.
But we hope that the court shall ac-
cept his word and the oath for which
he claims credence. . (Interruptions)

Now, let me apply myself to the
few problems which are upper most
in my mind. The first problem on
which I wish to speak is a problem
on which I have a plaintive cry te
make, on which I have a pathetic ap-
peal to make, to the Government of
the day. It is not a question of
politics, it is not a question of votes,
it is not a question of gaining popu-
larity or popular slogans. I am
talking of the unfortunate plight of
a very unfortunate section of the peo-
ple of this country, namely, those
who dwell in what have come to be
known as slums. In my own consti-
tuency I have 250,000 people living
in the slums. I want the Govern-
ment and I request the Government. .
(Interruptions) Will you please sit
down and listen for a change?..

SHRI HARIKISHAN SHASTR]
(Fatehpur): In 1977 you should
have said it.

SHRI RAM JETHMALANTI: I
want the government to accept three
principles. The first principlée
which I want the Government to ac-
cept is that those slums which are
situated throughout the country om
land belonging to the Central Gov-
ernment—there are four depart-
ments—the Defence, the Railways,
the Civil Aviation and the Communi~-
cations—all those poor people  who
are living in slums constructed on
this kind of lands must get the same
facilities from the State Govern-
ments and the local corporations as
gslum dwellers on other land........
(Interruptions) Have you not shout-
ed enough? Your leader is impres-
sed. Why are you shouting more?

I want this to be accepted.

The second principle T want youw
to accept is that no poor man should

be displaced from the hut or cottage
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whether it is legally constructed or
illegally constructed. He shall not
be removed until and unless some
national emergency requires it and
only when a national emergency re-
quires it shall he be removed and
even then and this is the third princi-
ple subject to the condition that
suitable alternative arrangement shall
be made before the man’s nossession

of his small house is touch-
ed.....(Interruptions) 1 have too
little time to make a poli-

tical issue out of the misfortune or
misery of others. But if you ‘"are
inclined to make a political issue of
it, vou have it. For thirty years or
more these slums have existed. These
are not slums which have come into
existence during the Janala regime.
They even existed al a time when
the Congress Party after every five
years fought the elections and in
every election yvou got itheir votes and
vou betraved them. It is true that
during the 2 1/2 years the .Janata
Party did not fulfil its promises to
the poor peaple of this country liv-
ing in the slums. T plead guilty
to the charge that in 2 1/2 years we
were not able to do what we ought
to have done. That is why we are
here on this side today. We did
not do it for 2 1/2 years but you had
30 vearg and yet vou could not do it.
We were trying to do it until the
dishonest persons interrupteq the pro.
cess of improving the quality of the
existence of these people..........
(Interruptions)

st freurY ww TR (WA SR
gz femrfr fraa® a2 wig YSafai #
AFIR AT, IT A1 gy faar

SHRI VIKRAM MAHAJAN
(Kangra): In Delhi the Congress
Party gave alternatve sites when
they were in power. But you never
gave alternative silec.

SHRI H. K, . BHAGAT (East
Delhi): Shame on you. Jawaharlal
Nehru's policy was negatived.

st ferr Yy mim T @ WUE® R W
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SHRI RAM JETHMALANTI: Mr.
Chairman, it is your business to keep
the House in order, not mine. I
shall keep mum till the disorder dies.
out.

MR. CHAIRMAN: Please
him to conclude.
time.

allow
He has very little-

SHRI RAM JETHMALANI: During
the election campaign promises have
been made to the gallant Christian
communitv—though small, it is a
gallant community—that legislation
which is designed to interfere with
their lesitimate fundamental rights,
particularly, the right to propagate
their own faith will not be tolerated
and will be annulled. I, therefore,
request the government to remind it-
self of a speech which their present
Prime Minister made during the
course of the election campaign in
which she said that she was onbosed
wholly to and she had fought against
Mr. Tvaci’s Bill. Mr. Tyagi is not
in this House any longer bhut as a
member of the Janata Party had in=
troduced that wmeasure but the
whole Janata Party opposed it and
ultimatelv the Partiv came to the
conclusion that such measures ought
not to be encouraged.

I hone the CGovernment will live
up to its election promises and T€-
peal the legislation which has already
come into force in the three States of
Orissa. Madhya Pradesh and Arunachal,
If the promises made during the elec-
tions are serious'y meant, T hone this:
promise will soon be fulfilled (Inter-
ruptions)

MR. CHATRMAN: Mr. Jethmalani,
you will please conclude now.

SHRI RAM JETHMALANI: What

can 1 do, Mr. Chairman?

Then, Sir, I wish to congratulate the
Government for having promised to-
create in this country an independent
judiciary and to maintain its indepen-
dence. The sole cause of my be--
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ing in politics is because of this. 1
would not be in politics if there was
no threat to the independence of the
judiciary, I am glad that they have now
promised. But the proof of the pudding
is in the eating. (Interruptions)....
I hope that in future, the appointments
which are going to be made will be
upon the basis of qualifications on me-
rits and the hated thesis of committed
judiciary propounded by the late
Mohan Kumaramangalam will be aban-
doned; the doctrine of the commitied
judiciary will be renounced, Ang the
people- will be appointed to the Bench
on the basis of merits. (Interruptions)
Sir, the Janata- Government did a
breath taking thing They rat/ied the
U. N, Covenant on Human Rights of
1966, But, even they did not go the
whole hog to the extent to which 1
wanted. I request this Government
seriously to congider the question of
making a declaration under Article 41
of the first Covenant which deals with
Civil and Political Rights—and I appeal
to this Government if it wants to en-
hance its own reputation to ratify the
Optional Profocol and create ; fresh
complaint fo the U. N, Human Rights
that every citizen is free to make a
complaint to the UN. Human Rights
Body if they are being violated in this
country. (Interruptions)

Sir, there is talk today in the air
that the State Assemblies are going to
be dissolved and the precedence of
1977 is being used. I want to make it
clear. (Inteérruptions)

SHRI CHANDRAJIT YADAV: Will
nobody be allowed to sneak? Mr,
Chairman, if rowdyism is going on like
this in this House, if anvbody wants
to make his observationg and if he is
not allowed to make them, how can we
function in this House? They should
not pe allowed. The person is not
even allowed to express himself. (In-
terruptions)

MR. CHAIRMAN: Order, Order.
‘Everybody should sit down.  Please
8it down I am on my legs, Allow Mr.
“Jethmalani to conclude his speech.
He is winding up.
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SHR1 CHANDRAJIT YADAYV: Sir,
if Mr, Jethmalani is not allowed to
express his opinion then how this
House is going to function. He simply
said that it is in the air that the Gov-
ernment is thinking of dissolving the
Assemblies. (Inte'rruptions)

4

SHRI RAM JETHMALANI: Sir, 1
wish to remind the Government that
the situation in 1980 is widely different
from the situation in 1977. First of
all in 1977 elections the conduct of the
State Governments was directly an
issue because the Stale governments
had enforced the Emergency measures
promulgatd by the Centre. Therefore,
the whole 1977 elections was fought
on the principle of condemnation of the
Emergency and in the enforcement of
Emergency the State governments were
equal partners as much as the Central
government was. (Interruptions)

Moreover, out of the Assemblies dis-
solved all except two had outlived
their normal legitimatle tenure of five
vears. They were all relying on the
42nd amendment to the Constitution.
The 42nd Amendment and its propriety
were directly the issue in the 1977
elections. I would commend to the Law
Minister that he must read the judg-
ment of the Supreme Court, particular-
ly of Justice Fazal Ali—The Govern-
ment must carefully study tha judg-
ment— snd thev will know the ground
on which dissolution was upheld. It
was not on the ground of merely the
voting pattern but it was unheld on
the ground that the conduct of the
State governments was directly an
issue in the elections, The situation
is not comparable today.

SHRI R. S. SPARROW (Jullunder):
Hon’ble Mr Chairman, Sir, 1 feel pri-
vileged to stand before you for my
first speech in this august House today
in support of the Motion on the Pre-
sident’s Address.

Sir, the first point on which I would
wish to congratulate the House and my
countrymen is for the benefit of out-
side people who may wish to know
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how we move about in our country
that constitutional democracy is func
tioning and functioning very well. We
have our ups and downs but amidst all
types of turmoil around Central Asia
and other places the teeming millions—
660 million people—of India do have
constitutional democracy and I think
we all ought to be very proud of it.

1 want to just bring out a few impor-
tent facets concerning the Presidential
Address, Some of the opposition mem-
bers had remarked that perhaps the
Presidential Address is somewhat
over-ambitious. I would like ‘to point
out most humbly to them that any
aim or any objective settled or estab-
lished. has to be kept achievingly high,
optimistically viable, as also practi-
cally workable.

So, thig particular document that has
been prepared is of very ‘important
consequence to all of us. I fully sup-
port that myself, individually.

Then, we have to take up the various
facets concerning the  background
points which have got to be brought
into focus very clearly.

1 would now touch upon some of
these important points very briefly.

Sir, India wag on its way to progress,
1 do personally think—looking around
other countries--that we were progres-
sing very, very satisfactorily. And in
fact, we were nearly achieving or had
achieved a very high stature.

And now I will touch upon a couple
of historical land-marks.

Sir, foreign aggression had been for-
ced on us many a time Tt starteg with
the Jammu and Kashmir Operations of
1947 till the 31st of January, 1949.

Then, as vou will recall,
there were troubles about our
borders many a time T will

try to bring back to your memory the
aggression in the Rann of Kutch Then
there was the Goa Wrangle of the
Year 1960. Then there was the Chinese
aggression of 1962 and then there was
the Indo-Pakistan war of 1965. And
then you have the triangular turmoil
‘involving Bangla Desh, Pakistan and
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India culminating in the Indo-Pakistan
war of 1971. How certain powers us-
ually wanteq to make pawns of the
under-developed and developing coun-
tries can very well be understoog by
many of us. But these did happen.
The very first historical mark through
which stature of India went high, I
will shortly explain, The 1971 Indo-
Pak War started, Yahya Khan and
his associates on ithe other side were
threatening us in no uncertain terms.
We did not inflict war on them from
our side. It was their own wrong
choice to agress into our house. Pakis-
tan kept on threatening ys menacingly,
Not only that. Some other powers
also came in to join her at it. Some.
one hag already metioned about the
coming in of the Seventh Fleet of the
USA in the Bay of Bengal. They were
supposed to have told the Pakistani re-
gime that they were coming, with all
the force, The Voice of America and Se
many other papers spoke about this im
no uncertain terms. China for that
matter also started sending messages
to say that Pakistan should keep on
fighting, and that all arms would be
sent to them. This was the situation
that T am just recapitulating. Friend-
ships can change. That is one thing.
But China backed up Yahya Khan’s
regime then and tolg him that he
should continue the war and would
fing all types of armaments sent te
him. India fought alone; we were
all by ourselves to fight these battles.
The idea of the two big powers thea
was this: They were trying to frigh-
ten the then Prime Minister.—Shri-
mati Indira Gandhi,—a woman. They
thought that they couly frighten her
to submission easily. They thought
that possibly with such brow-beating
she will say: “All-right”, and with
that coaxing, and that type of fright-
ening attitude she perhaps would ae-
cept to go to the Security Council er
the UNO and say, well, we are bre-
thers. let us make it up: and so on and
so forth. But the point to note is this
that she did not get frightened. She
was not at all frightened. She was
made of a tough metal, she kept clam,
steady and went on unshaken with the
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task that was to be handled by her
as Prime Minister, ang the result was
somewhat sensational;—sensational
from historical point of view. She hag
to be very reselient to all types of
talks, because all types of frightening
stories were built. She had to remain
calm and quiet, strategically and tacti-
cally balanced. She had to handle the
war situation in a determined and ad-
roit manner, Ultimately what happen-
ed? The result was that the
armed forces of Pakistan were de-
feated in detail. Our forces under the
aegis of our Prime Minister at that
time fought all battles successfully,
winning a resounding victory and
Pakistan wag broken into two. Gene-
ral Yahya Khan was previously re-
ferring to the old glorious names like
Mahmud. Gazni, Timur and Chenghiz
Khan, He said:

freme & 3, eufeeng &3 @

But no. It happened the other way.
In other words. Gen. Niazi had to
put his arms down—

ghaartat-sdra

which incidentally reminds me of
something else historically. I will re-
call this incident for your information
about Chandragupta Maurya who 2300
years back went all the way to demo-
lish the great empire of Alexander the
Great. He had to give a big battle at
Madain (Ctesiphon), 27 Km. south-east
of Bagdad. I had the opportunity to
visit that place some years ago. He
fought this great battle against famous
General Nicator Salucas, successor of
Alexander the Great. A pitched bat-
tle took place and Gen. Salucas was
defeated, his forces were destroyed.
Chandragupta Madurya told him at that
time: ‘Put your weaponis down’, Here
also a similar thing took place in the
case of Gen. Niazi, The above histo-
rical fact has also been recorded by a
famous Persian poet Khagani. The
hon’ble Speaker had asked yesterday
if there were any Persian couplets, to
quote. And, here is one, showing the
destruction of MADAIN.
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Mr. Chairman, Sir, India for the first
time, after a long lapse of time, stood
on its own two strong legs under the
aegis of the Prime Minister Shrimati
Indira Gandhi. We showed our met-
tle in a cumulative fashion correctly
to the world at large. Not only that.
Another historical landmark must be
kept in view revealing the magnani-
mity part of Mrs, Gandhi, the winner
of the 1971 Indo-Pak War. She knew
that the enemy had been beaten in
detail. Gen. Yahya Khan also knew
that he had been beaten in detail. Yet
with a large and magnanimous mind,
she decided unilaterally and declared
to bring cedase-fire within 48 hours
from India’s side. She declared that
the very next day of victory at 8.00
p.M. The person who used to say that
he would fight for a thousand years
also declared within half-an-hour
cease-fire from Pakistan side. For
the first time, in the history of the
world, every bit and every inch of
the ground taken possession of was
returned with honour to the vanquish-
ed country. For the first time in
the history of the world, no repara-
tiors were taken by the wictor. Just
take, as an éxample, the case of
Gérmdny. From the cease fire time
of World War II, in 1944 til} foday,
in one form or the other, Germany
keeps on paying indemnity to NATO
forces or others who  still are on
fheir sofl, THere dare dlso some other
countries which areé still holding on
fo other people’s land and soil and
are noft parting with it. It was
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Shrimati Indira Gandhi, who set a
fine pace of uitimate good will and
friendship or call it what you like
and behaved so well with the fallen
enemy. Our great ftraditions of
India, our civilization and our cul-
ture were pragmatically applied.
This was one point which I wanted
to bring to the notice of the hon.
Members. With that, India’s stature
went high, Unless you have some
kind of actual power and potential
power, no one cares a fig for you
Here was the first moment when
India started feeling that we are on
our own, we are not anybody’s toois,
not under anybody’s bonds, we are
independent India worth something
great.

Not only that, then we had the
nuclear explosion at Pokhran. There
was, of course, some furore all round,
but the main point was that it was
accepted by all that how good the
technocrats and scientists of India
were; without much help from out-
side they placed India among the
first six nations of the world in pro-
gress in respect of technology
and potential power. These are the
things which I thought, I would men-
tion as a little background.

Then, I come to the economic
fleld, I had myself had the opportu-
nity of producing grain for the Cen-
tral pool in the capacity of Minister
for Food and Agriculture in Panjab.
And I know the position. I heard
Shri Charan Singh giving certain
statistics. I would like to point out
that there are other people who have
also some statistics. @ We used to
worry about PL 480 when they used
to give us some kind of an awful
wheat and also wanted us to put our
signatures on the “dotted lines” in
return. They were trying to dictate
their own terms to us. But during
the eleven years of Prime-minister-
ship of Shrimati Indira Gandhi, our
stocks went high. I remember. at
one time when we wused to put six
and a half lakh tonnes of wheat into
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the Central pool. Then in a couple
of years we went upto 20 lakh tonnes
and then 25 lakh tonnes. I want to
remind Shri Charan Singh who was
at that time the Chief Minister of
U.P. that he had in his own State a
deficit of 27 lakh toones of grain,
That is just one small example to
show as to how we kept coming up
economically, potentially and from
every point of view under an able
and big leader, Mrs. Indira Gandhi.
Such things historically cannot be
forgotten. .

Then, I would like to come to the
industrial output. I come from a
place where we have also certain in-
dustries, most of these in small scale
and possibly some in mini size and
so so. Industrialiy, we had started
churning out sp much output all
round all over the country and our
goods started going to foreign mar-
kets right upto Canada and Alaska;
it may be hand tools, sweaters or
shoes or anything. There is one
Basti Sheikhan, in my own place
Jullundur where we had started ex-
porting goods worth about five and
a half crores of rupees. If it works
this way then you know what hap-
pens economically. Your  manufac-
tured stuff goes out of your country
and money and other credits come
in and circulate round, which in turn
brings up the living standards of the
masses. That is how America and
Europe were built and this process
was going on with leaps and bounds
forward to our countries advantage.
You may, from one angle or the
other, minimize this statement. But
I am looking at it from a bigger and
factual angle, The foreign exchange
was built up in its tall shape and our
give-and-take afoelerated, edonomi-
cally to heip keep the price level in
order whilst finding our way on to
raise our living standards.

We own our mistakes. Yes; certain
mistakes can be made. But so long
ag the scales outweigh the silly siips,
I think, one has to accept the same
to keep the country’s progress going.
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And then, as chance, would have it.
suddenly the nation wag taken on a
vicissitudal set back. The wheel turn-
ed the other way, and the Janata
Party came into power, I do not want
to go into details as to how it hap-
pened. Yes, I know every bit of it.
One of my ex-Genera: Secretaries,
ie., of the Indian National Congress
Mr. Chandrajeet Yadav is sitting
here who then asked me when the
election results came, ag to how it
all happened, I gave it to him in
writing as to how the Congress de-
feat occurred. Anyway, the wheel of
destiny had turned, And this is what
happened. I will not  hesitate to
point out to this august House a few
things that came to my notice in that
context. The whee: turned with so
much of gusto and with sp many
promises from the side of Janata
Party leaders that all seemed soO
enticing. And nothing seemed wrong
with that at that time. But the Janata
Party had hardly started, when
things started going away. And the
first thing that happened was that
their team work would just not click.
In fact, one top leader started to get
at the throat of the other.

I want to make just a simple com-
parison. You want to play a game
of football or hockey, but then if
vou start hitting your own compa-
nions, the goal is not going to be
scored by your team. Only the oppo-
nents would score the goal

You are talking about administra-
tion. I konw what happened to ad-
ministration during these 2-1/2 years.
The team mateg who were expected
to carry out this task concerning 66
croreg of people had really not time
outside their own quarrels to attend
to administration in reality. (Inter-
ruptions)

They were not children, but the
sagacity needed to handle wvast prob-
lems wag not there. The thought of
having to dovetail their efforts was
not there. The result was that they
did everything wrong for India, and
India cannot excuse them for that,
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Facts have to be mentioned. I
have got the highest regard for many
of the friends there. Atal Ji and
others were there. I have the highest
regards for them; but it is ‘a question
of playing with the destiny of the
people of our country.

I will tell you something personal,
I have no right to be standing . before
you here ladies and gentlemen. I
should have been a dead body in the
presence of others—18 counted times.
When I used to fight from the burn-
ing tanks, it was the image of Bharat
Varsha which made me keep on fight-
ing and thinking that I should con-
tinue to fight. This is my perspec-
tive. How can then we afford to let
India down, And I am not going
to excuse anybody who does it, And,
my party is not going to excuse such
a group of them.

May I give some examples of mis-
handling of our affairs.

Kindly bear up with me now be-
cause previously we had wasted so
much of the time not through you
Sir, but through some of my friends.
I first bring in just one example.
You know all about gold. How it
vanished? How it was thrown up to
disappear amidst the four winds. 7.7
tonnes of the gold reserve was dis-
posed of at such a huge loss. I do not
know why that big old gentlemean

wgs against gold. Sometimes he
would bring in gold control and
then just put it on for auction. I

could not understand it. Nobody
understood it. I have done my Eco-
nomicg also. Othergs have done it
much more eminently, better than
myself  This action of the ex-Prime
Minister is something unheard of.
Gold reserve is one of your national
guarantees. Every nation hag If.
Russia hag it. England has it,
America hag it. This is the guaran-
tee for give and take, for aids, for
running your business, for running
all types of give and take trades. And
here you were just throwing it through
the auction hammer for about Rs.
640 per ten grammes, It was auc-
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tioned in between Rs. 600 and Rs.
700 per ten grammes and the promises
that were given went something like
this. Let it go into the masses and
it will become very cheap to buy.
But that proved wrong within a pe-
riod of three months, it was at
Rs. 800, Rs. 900, Rs. 1000; and
then it went up and wup till it
came to Rs. 1500; and lately, about a
month ago, it went up to Rs. 2000.
After this Government quitted, it star-
ted to slide down in price. Economi-
cally, one could say more on this, but
1 will not take up your time because
time is pot there. But I have some-
thing more to say, if you very kindly
bear up with me for another minute
Qr 80.

Much has been said about law and
order and the ruie of law. But what
I want to bring to your notice is that
there had occurred so much of carnage
and blood shed during 23 years
of the Janata Party rule. According to
statistics, as Chairmap, Statistical
Compilation Committee, T would be
able to tell any of my friends if you
come to me, as to exactly how many
deaths took place by shooting and
by communal disturbances and by
turmoil that cause to be all over
India in that period. To quote a few
cases it may be Aligarh it may be
Agra; it may be Aurangabad; it may
be Amritsar; it may be Belchi; it may
be Jamshedpur; it may be so many
other places. All that happened, but
the Janata Party was only staring
dumb at it as if nothing was happen-
ing, Is this your creation or some-
body. else’s creation is not my worry.
But the fact remains that even dur-
ing the Englishmen’s regime all the
period—I know they used to bring
two, communities against each other—
they. had some idea or controlling
disturbances. Here there was no
control. It may bé Pant Nagar; it
may. be any other place for that mat-
ter. Here you (Janata Party) failed
miserably, I am sorry to say this.
Let us not gnyway let repeat such a
thing again. It you have to stamp
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somebody down, stamp it with all
your emphasig and strengthep quick
enough, so that others live happily.

About vur foreign policy, I have to
say something about which Janata
Government missed very badly; and
on that, I want to bring to your
kind notice that in collusion with
China, Pakistan put up Damocles’
sword on wour head, India’s head,
that is, Karakuram Road. They put
it up there starting from Havelian,
Thakot, Jalkot-Chilas Gilgit-Baltit-
Pasu-Misgar-Khunjarab Pass and so
over to Kashgar right into Sinkiang
Province of China, I know to what
limit its clause classification ig 70,
30, 9 and sp on. I also understand
what military signifiance this rather
strategic roag holds. Unfortunately,
such a serious. Thing had happened
and the Janata Party did not move
even gz finger or make a protest on
it. They did not care about it. I ‘was
surprised in my mind. If you do not
know these things for God’s sake
ask gsomebody who could help you.
It ig g vast country where there iz ho
shortage of knowledgeable persops.
This is gomething for which I ecannot
excuse the defaulters becauge we
have to guard our national integrity
very carefully. I know General
Zia ul Haque is possibly making a
mistake and our Prime Minister in
very correct words hag given our
policy of non-alignment. We are go-
ing to stand on vur own feet and we
are friends to all. If somebody fights
against us or iy trying to give us some
kind of trouble, he will be treated
as an enemy. Otherwise, we have
not got anything against anybody.
Zia y] Hague wgs in my corps, in my
own tank corps, then a junior officer,
working. sometimes under my aegis.
I want o pass these words on to him.
“For God’s sake, do not indulge in
something nasty, because whosoever
in the world has been getting foreign
aid of armament hag destroyed him-
self.” It may be Korea, It may be Kam-
puchea, Vietnam, Congo, Katanga,
Uganda, Nigerla, Tran and now
Afghanistan.
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“For Gods sake, Zia, do not indulge
in this wrong reverse type of race,
otherwise you will smoother Yyour-
self and not us. We our friend. We
are not out to attack. My Prime
Minister hag g big mind. She gave
everything that you asked for—I
mean you predecessor. Think ahkout
mean your predecessor. Think about
that we will help you. Why not?
This sub-continent has to live by it-
self,. We are both a prime force and
we should be friendly. Therefore,
we Wwill help you in all matters.”

Sir, T am g trained up man ang I
have to take notice of your bell, I
must, thefefore stop. I have a few
things to say, but now I cannot
A gracious kindness on your part to
let me speak ang indulge in this.

15.57 hrs.

ANNOUNCEMENT RE. SUSPENSION
OF LUNCH

MR. CHAIRMAN: Before I call
upon the next speaker, T have to
announce that the Business Advisory
Committee at its sitting held today
have recommended that the lunch-
hour might be dispensed with till the
2ng February, 1980. I hope the House
agrees with it,

Accordingly there will be no lunch
break from tomorrow the 30th
January, 1980.

Shri N. C. Prashar. We are sitting
upto 4 P.M, You have only seven
minutes,

s

15.58 hrs.

MOTION OF THANKS ON THE
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[siYe Avrger I/ qTAAT]

Fu[‘:“@ &5q w4 AT w1 wEd
% 9T W § @ $¢ UF A9 3wy fas
fear & o W@ A wraw ¥ &3F qi @
% | AT fawrg § fr W@ @ IREA daAw
fomr faar T wiix gy AT @ T @A
N & waey wordr #@T FTOE

foreiard ®Y ww®, W FT  GEAR, qIEAN
T Y B oA X ) g AW A QW T UFHAT
® GrY ITNY sw@ear & qrg AATEH (HAT |
qifead wix fafesa & a1 & #ar fear A1
w0 &g 7 s Ao Fard d W AT OFAr
® @q fgr wors fear ag TE AT

f& amm s A ? fagfeew *  Uim
fafedt & arq ag =grg qr ? F AW EATL
w FaW ¥ waw fearey, w4 ¥ war fgar
¥ WA Wigd @ wgi wgw e $ I
®Y A1 sy SR amrdw A UF @A
B fag wTd agd § =30 gEd aTH A AT
off ¥9TE wEgTomI Y #Y  garfo oX FEW @I
® arg faferw w1 ag gar 33 3 fF 3@ 9%
@l @er fax 9o gwd  weman SEEd
% fawg &1 gate wa wrar W WF AT
oYX Wew #Y qra wrd @y ofr W A
R} wqr f g wiew § wwt g WA A #
WIT gA%T Adenm wgqr fawer 0 qET O®
@ Wxrw ® owifeer g ATER §
qifedd faw &¢ @m 1 wrw A A
Farf waw ¥ aff & Afpq oifeqd ow w6
® 1 A R} ag arfas w7 faay & 5 arqmeme
®f &, oY wrow v & sAar ael 4
A W W WA 1 ogEdar 9TEd
ot sty €fgq @iy st siiw TR 9
g & ag arfym w< frar & 1 @ifEd<
§ w Wt widw wr w7 qqr I9F GAL
arfedl wy faorg faslt & sie =t ATUTT
arwr #Y qrEf @ fawe | ww § qEEar g
fie 2w #r gwar wix cafar @A 1 0F AT
o frr &, o AT Sramd frar @ ool
TR AT’ ;T & W H OFaT Wi W gy
grit WY garer cader & SR A oY o
T3

e ® wa & v Fn §oar gn
g% arta W ST ¥ TAAT grn | oare q
® frg crfar oF awre A @ @war §
I9 F ogwevar gt @rd Wr wwdr ¥ oadite
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m ® F9 Oy gare § S @wrs o fed
g @15t Reg § i @ few ofon & Wi
37 & faq g carfe &1 wredifon femw
TEAT ENIT | HACEW 1 19 ATER @A H gy
¥ Troar AEA € av ey awar g fw 9w g W
71 AT AT ©TAT @ g1 AfwHA fgaraw { av
T TP A IW 9T 35-40 @ FqAT
g9 BN

MR. CHAIRMAN: You conclude
today because the Prime Minister
will reply tomorrow.

SHRI G. M., BANATWALLA
(Pomani): But, Sir, there are seve-
ral others who have not spoken. The
Muslim League is totally chut out
of the discussion.

MR, CHAIRMAN: What can I do?

SHRI G. M. BANATWALLA:
That is not fair.

Mo AIT@W W qremy o fgwrEe,
FIOANT, AMTAS, AfrIT, sEoTAq Wify &
fau gt arg fees 7@ &€ a%ar § sy 39T
saw, fagre, g a1 gwrg =fs & fao
qIT T@d & | oA wraA fear o r ag :;
fe feeqga & W19 @ F@T TEE EMT |
Tezafa St & wigwraw & Wt cAriaw &
afa wfaedz & agi & ag °F AR E fF
WY §9 ATq &T 6914 T& (% 3§ FIEEN@r
A foeFz 2r ) wiw 1975  famia waw W
e gfear fgw omoew Ae®aT uRifauwa
T ATE § UF QAW ®T wrarerT fwar war
gqr fag ¥ o4 wwwi #® fasre Gy
drsrarat a3 fa=re fear war 91 Ok S #
Sywerr EfaTr aiet wrg o HYT IEE SHaT 9T~
T2 fRut 97T | IT ATHT FT GEHEATHT HT qTAH
@Y BT IA H UF GEATT T FLHHT N
7z war war ar 5 faqgw gaofr cawre
featag swee frr o wifgd sewi & s+
feeil & fam st agrer € arfe agr 9z &
1w faww & &% 1 =fe agi
9T FIT QAT wriAw fawrw w qF |

ga &

fFar #ifF Saw1 o oY @ fF wtiw
g1 foa ot fawrow & s
Fq W1 wew fwar wmo ) w=ifg afgs 1 qor
g § 22 famgeA 1974 %1 (Raraw 3w
¥ ugelt ¥¥Y R arga w IgurEa fean ., .
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MR. CHAIRMAN: It hag been
announced that the House wil] con-
clude at 4 p.m. to enable Members to
witness the Beating of the Retreat,
So, you please conclude.

PROF., NARAIN CHAND PARA-
SHAR: Please give me five minutes
at least.

MR. CHAIRMAN: No, how can I?
F@  TaTA Hely qar@ 40T, FHiGA WITERT
T & WO W @e] FT0 £ |

sl qEAN 7% qTMT : § ¥y w@oar
fr 9@ ¥9@ WER FT IGUEA gwn, gHE fod
asT W § S 4, wﬁmmmmﬁ
RO AR E e (O o (B 21 (€ £ 1
A ug g & FUT G F 98 FW qE
g1 47 W IEEr FrE E®Y T@T TE 8
T 3 A FT U F1 (AT AT | 7AT FTAA
gt § oy gfew widy off & fewraw § u@
YT F1 4T IW @TeT wY q fwar wim,
Tafqd & AEalg f& o @ 1 a @ s

THY SFHTL o WHFT IGTA WAT 19
fawva<, 1976 ®1 ¥g =@mom &t o f&
fewmaer & fad@ fro G o gfwa grm #@iw 37
fewrr & i oY wE gwr ar & wEm fw
IHHT At wa g7 fHwAT q17 )

T &1 Siaesr SAAarT 9@l eI &
AT F o 7€ o feoug waEare §
gl Tt ¢ fr falw & zwatag @eae Ay
forar & <1 ogwr fawar av 1 g® wrn
g fe af e & mA & wig #r wideer
agy | wiT wwt ¥ S WA & fF gy
19 gty qE fHAT T °r S fawwm &
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17 qF fad w3 4 AT omar e # v
TR E TG q FART qETd gE fwar st it
g @l & arg Ay fEEr ardar o fadet
¥ gary wig agw | gE e § fe o
TN WTOW BWT § SEA W@ &1 §% I
&Y WIT wTve & W WY qEer 8 S aqd o

S e

BUSINESS ADVISORY COMMITTEE
FIrsT REPORT.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): I beg to
present the First Report of the Busi-
ness Advisory Committee.

MR. CHAIRMAN: ] propose to
adjourn the House now to enable
Members to witness the Beating of
the Retreat, Before doing so, I may
remind Members that tomorrow at
11 AmMm. two minutes silence will be
observed by the House in memory of
those who gave their lives in the
struggle for India’s freedom. The
Speaker will take the Chair a little
before 11 AmM, The Members may
kindly take their seats in the House
by 10.55 A.M,

The House now stands adjourned
to meet again tomorrow at 10.58 AM.
16.03 hrs.

The Lok Sabha then adjourned till
fifty-eight minutes past Ten of the
Clock on Wednesday January 30, 1980/
Maghg 10, 1901 (Saka).





